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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTH ZONE BENCH AT CHENNAI

APPEALNo. 80 Of 2021
Between :

M/s. A.P.Environ Technologies
Rep. by Mr.T.Anil Kumar ... Appellant
And

Union of India Rep. By its Secretary,

Ministry of Environment, Forest and

Climate change, Indiara Paryavaran Bhavan

Jor Bagh, Lodhi Colony, New Delhi And

others and others ... Respondents

COUNTER AFFIDAVIT FILED ON BEHALF OF THE RESPONDENT No. 6

I, Y. Sriramamurty, S/o.Chalapathi Rao, aged about 52
years, R/o. Rama Mandiram Gudi, Ist Lane, Ponnur, Telagapalem,
Ponnur Taluk, Guntur District, Andhra Pradesh, now having
temporarily come down to Vijayawada, do hereby solemnly and

sincerely affirm and state as follows :

1. I am the proprietor of Respondent No.6 / industry herein.

I know the facts of the case.

2. I have read the Appeal under reply and | deny each and
every allegation, except, such of those allegations that are
specifically admitted here under. | submit that the Appellant herein
has not made out any valid ground much less case for the grant of the
relief prayed for in the present Appeal or any other relief. The
Appellant is put to strict proof of all the allegations made in the
Appeal under reply.

3. I submit that the present Appellant does not have any
locus standi either in law or facts to question the proceedings
impugned in the present Appeal as such the Appeal is liable to be
dismissed at threshold itself. Further the present Appeal is not
maintainable either in law or on facts for suppression of material
facts and the Appeal is also liable to dismissed in. limini as the
Appellant approached this Hon'ble Tribunal with un-cleaned hands
and with an ulterior and malafide motive.

. =54
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4. Before adverting to the allegations in the Appeal under
reply, the following facts are submitted for the consideration of this

Hon’ble Tribunal.

5. It is respectfully submitted that the Answering
Respondent herein proposed to establish and operate a second
CBMWTF in an extent of Ac.3.30 cents situated at Sy.No.7/1 & 8/1,
Tana Annavaram Village, Nuzendla Mandal, Guntur District, Andhra
pradesh and committed to invest a sum of Rs.2.32 crores for
establishment and making operational of the proposed CBMWTF. In
that process, the Answering Respondent made an application ID CAE
1502231 to the General Manager, District Industries Centre on
28.11.2015 got approved the Plans for construction of the project
proponent by the Factories Department of Government of Andhra
Pradesh on 01.12.2015. On 01.12.2015 the Answering Respondent
submitted online application bearing No.CAE1502231 through Single
Window Clearance System to APPCB/Respondent No.2 herein. Later
on 28.12.2015 the APPCB/Respondent No.2 herein rejected the

application for the following reasons:

(i)  As verified by the Board Officials, there are 448 HCEs in
Guntur District with bad Strength of 11149 only. As per the
CPCB guidelines [Para "D"] regarding coverage area of CBMWTF
is that in any area, only one CBMWTF may be allowed to cater
up to 10000 beds at the approved rate by the Prescribed
Authority. A CBMWTF shall not be allowed to cater healthcare
units situated beyond a radius of 150 km. However, in an area
where 10,000 beds are not available within a radius of 150 km,
another CBMWTF may be allowed to cater the healthcare units
situated outside the said 150km. Presently a CBMWTF ( i.e.,
Safe Environ Private Limited) is in operation at Chinnakakani,
Mangalagiri mandal, Guntur District catering to HCEs in Guntur

District.

(i) You (the Answering Respondent) have not obtained

Environmental Clearance (E.C.).

b =Y.

Attr. Depone




Page No.3

6. The Answering Respondent submits that in pursuance of
the order dated 28.12.2015 the Answering Respondent in the process
of obtain E.C.(Environmental Clearance) submitted an application
for grant of TOR (Terms of Reference) on 04.05.2016 along with
necessary annexures to SEIAA/Respondent No.5 herein. The same
was accepted by the SEIAA (State Environment Impact Assessment
Authority)/Respondent No.5 on 05.05.2016. The Answering
Respondent was served with Acknowledgement slip of TOR
Application on 10.05.2016 by the 5" Respondent(SEIAA).

7. The Answering Respondent submits that on 06.06.2016,
it has made an application under R.T.I Act, 2005 to the Public
information Officer, APPCB to furnish the information with regard to
the available bed strength. On 30.06.2016 the requested
information was furnished by the Public information Officer, APPCB
stating that the available bed strength is 13,139. It is pertinent to
submit here that the State Expert Appraisal Committee (SEAC),
Andhra Pradesh, Vide letter dt.13.07.2016 requested the Answering
Respondent to obtain in Principle Permission from the APPCB/2nd
respondent herein for setting up of Second Common Bio Medical
Treatment Facility (CBMTWF) for obtaining Environmental Clearance
from SEAC & SEIAA . On 16.07.2016 the Answering Respondent
submitted a request letter to the 2nd Respondent/APPCB for issuance
of In Principle Permission in its favour. The request letter of the
Answering Respondent was place before BMW Technical Committee
meeting held on 22.05.2018 for issue of In-Principle Permission letter.
The 2™ respondent/APPCB after considering the above, through its
Lr.No.1/APPCB/HO/UH-IV/BMW/In-Principle/2018 dated 23.05.2018
was pleased to issue In-Principle Permission to the Answering
respondent with a direction to obtain all the necessary clearances

including Environmental Clearance (EC) from MoEF &CC, Gol/SEIAA,
A.p.

8. After obtaining the In-Principle Permission from the 2n
respondent/APPCB, the Answering Respondent through its letter
28.05.2018 requested the SEIAA for issuance of Environmental

(o -
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Clearance. The issue was placed before SEIAA/5th respondent herein
in its meeting held on 24.09.2018. The SEIAA/5th respondent agreed
with the recommendations of the SEAC, of A.P. for issue of Standard
Terms of Reference (TOR) with Public hearing and with additional
TOR. The SEIAA/5th respondent further vide Lr.No.SEIAAJAP/GNT
/IND/05/2016/84-1068 dated 10.10.2018 requested the Answering
respondent to prepare EIA report based on the standard TOR & said
additional TOR with Public hearing and submit to the SEAC, A.P. for
Appraisal.  Accordingly the Answering Respondent vide letter dated
27.02.2019 submitted the documents for Environmental Clearance to
the 2" respondent/APPCB. The 2" respondent/APPCB vide Lr.No.G-
2193/APPCB/RO-GNT/EPH/2019-909 dated 17.08.2019 has consented
to conduct Public hearing for the Answering respondent for proposed
establishment of Common Bio-Medical Waste Treatment and Disposal
Facility (CBMWTF) on 19.09.2019. It is submitted that as per the
directions of the 2" respondent/APPCB, the Answering respondent

gave paper Advertisement in Andhra Jyothi and Indian Express on

18.08.2019.

9. It is pertinent to submit here at this juncture, the
Appellant herein with all frivolous and untenable grounds filed
W.P.No.11945 of 2019 before Hon'ble High Court of Andhra Pradesh
with the following prayer:
"It is therefore just and essential that this Hon’ble Court may
be pleased to issue a Writ, Order or direction more particularly
one in the nature of Writ of Mandamus declaring the impugned
action of the 5th respondent in proposing to consider the
application for grant of Environmental Clearance of the 6th
respondent herein in furtherance to the In Principle permission
granted by the 2nd respondent in favour of the 6th respondent
herein vide its Lr.No.1/APPCB/HO/UH-IV/BMW/On-Principle/
2018 dated 23.05.2018 treating the same as second facility in
Guntur District is perverse, without application of mind, high
handed, capricious, arbitrary, illegal, fundamental rights
guaranteed to the petitioner herein under Articles 14, 19(1)(g)
of the Constitution of India apart from being in violation of the
provisions of the Water(Prevention and Control of Pollution)

Depbnent
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Act,1974 and the Rules made there under, the Air (Prevention
and Control of Pollution) Act,1981 and the Rules made there
under and the Environment (Protection) Act, 1986, the
EIA,2016, the Bio Medical Waste Management & Handling Rules
and also the CPCB Guidelines issued there under apart from
being in violation of the principles of natural justice and fair
play and consequently direct the Respondents herein not to
grant the EC and proceed with grant of CFE and CFO for the
proposed project of 6th respondent herein without completion
of the process relating to the application of the petitioner
herein and pass such other order or orders as this Hon'ble
Court may deem fit and proper in the circumstances of the

case.

10. The Hon'ble High Court of Andhra Pradesh, while
ordering notice before admission in W.P.No.11945 of 2019 granted
interim orders as prayed for in I.A.No.1 of 2019 and I.A.No.2 of 2019
in W.P.No.11495 of 2019 on 28.07.2019. On account of the interim
orders dated 28.07.2019 in I.A.No.1 of 2019 and I.A.No.2 of 2019 in
W.P.No.11495 of 2019 the Public Hearing for grant of E.C. infavour
of the Answering Respondent is stalled. Immediately the Answering
Respondent herein filed 1.A.No.3 of 2019 to vacate the interim
orders dated 28,07.2019. The Hon'ble Court of Andhra Pradesh
while disposing of I.A.Nos.1,2 and 3 of 2019 in W.P.No.11945 of
2019 on 13.09.2019 passed following order in I.A.Nos.1,2 and 3 of
2019

"12. Having regard to the facts and circumstances of the case,
in order to avoid inconvenience to either of the parties including the
authorities of PCB and the authorities of Public Hearing, we find it
appropriate to allow the concerned authority to hold public hearing,
which is scheduled to be conducted on 19.09.2019. But authorities
concerned shall keep the proceedings of public hearing in a sealed

cover and shall not pas any order for grant of EC until further orders"

11. The Answering Respondent submits that though the
Public Hearing was conducted on 19.09.2019, on account of the

Attr. Deponent
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above order/directions of this Hon'ble Court dated 18.09.2019 the
entire process for obtaining EC is stalled. Later the W.P.No.11495 of
2019 was disposed of on 18.08.2021.  The Answering Respondent
submits that after disposal of the Writ Petition the 5th Respondent /
SEIAA herein after considering the entire material and the order in
W.P.N0.11945 of 2019 dated 18.08.2021 was pleased to grant
E.C.(Environmental Clearance) in favour of the Answering
Respondent on 02.11.2021 strictly adhering to the Water(Prevention
and Control of Pollution) Act,1974 and the Rules made there under,
the Air (Prevention and Control of Pollution) Act,1981 and the Rules
made there under and the Environment (Protection) Act, 1986, the
ElA,2016, the Bio Medical Waste Management & Handling Rules and
also the CPCB Guidelines

12, The Answering Respondent submits that the alleged
Managing Partner of the Appellant is already running two Common Bio
Medical Waste Treatment Facilities one at Srikakulam District in the
name of style of M/s Rainbow Industries having its office at
Sy.No.22/1, Patha Kumkam Village, Laveru Mandal, Srikakulam
District, State of Andhra Pradesh and at Nalgonda District in the name
and style of M/s.Roma Industries situated at Sy.No.103, Thokkapur
Village, Bhongiri Mandal, Nalgonda District, State of Telangana.

13. The said T.Anil kumar who represents the Appellant as
Managing Partner is a chronic litigant. The modus operandi of the
said T.Anil kumar is that he makes a representation to the official
respondents 2 to 4 herein. Under the guise of non-consideration of
the said representations he files case after cases against the official
respondents herein before Hon’ble High Courts and this Hon’ble
Tribunal without impleading the new project proponents who refused
to accept the terms of the said T.Anil kumar and stall the entire
process of from the initial stage, though the new project proponents
are legally and lawfully entitled to establish new CBWTF(Common Bio
Medical Waste Treatment Facilities) by following the procedure as
contemplated by CPCB Guide lines, Bio-Medical Waste Management
Rules,2016. The xerox copies of the orders passed by this Hon’ble

Attr. /Dejflelnt ‘



Page No.7

Tribunal and the Hon’ble High Court filed herewith and the same may

be read as part of this Counter Affidavit for all purposes.

14. The Answering Respondent submits that the distance
between the existing CBWTF by name M/s.Safe Environ Private
Limited located at Chinakakani Village, Mangalagiri Mandal, Guntur

District and the Answering Respondent is about 130 Kms.

15. The Answering Respondent now adverting to the
allegations made in the Appeal as BRIEF FACTS OF THE CASE, submits

as follows :

16. With reference to the allegations in Para No.1 of the
BRIEF FACTS OF THE CASE filed in support of the Appeal under reply,
the Answering Respondent submits that these allegations are general

in nature and need no reply.

17(i). With reference to the allegations in Para Nos.2 to 8 of
the BRIEF FACTS OF THE CASE filed in support of the Appeal under
reply, the Answering Respondent submits that the allegations are not
correct. In fact from the reading of the CFE Rejection order dated
16.11.2015 of the Appellant, it is clearly elicited that the 2nd
respondent Board rejected the CFE Application of the Appellant on
16.11.2015 under Section 25(4)(b) of the Water Act and Under
Section 21(4) of the Air Act for the following reasons:

(1)  As verified by the Board Officials there are 688 HCEs in
Guntur District with bed strength of 11,149 only. As per the
CPCB guide lines (Para “D”) for Common Bio Medical Treatment
facility(CBMWTF) regarding coverage area is that in any area
only one CBMWTF may be allowed to cater upto 10,000 beds at
the approved rate by the Prescribed Authority. BMWTF shall
not be allowed to cater health care units situated beyond a
radius of 150 KM. However, in an area where 10,000 beds
are not available within a radius of 150 KM another CBMWTF

p» - =

Deponen




Page No.8

may be allowed to cater the health-care units situated outside
the said 150 KM. Presently a CBMWTF is in operation at
Chinnakakani, Mangalagiri Mandal, Guntur District catering to

HCEs in Guntur District.

li) You have not obtained Environmental Clearance.

lii) A water body is located very close to the proposed site
and reserve forest is abutting the proposed site. The water
Body is located in the Downstream side and is likely to be

contaminated by your activity.

It is pertinent to submit here that the said rejection order has
become final since no appeal is preferred either before Appellate
Authority Constituted under Water and Air Acts or before National
Green Tribunal. Thus the said order dated 16.11.2015 has become

final.

17(ii). From the allegations in the Appeal, it elicited that the
Appellant herein submitted a letter to MoEF & CC, Gol/SEIAA/
Respondent No.5 herein to obtain Environmental Clearance and the
5t Respondent/SEIAA vide letter dated 17.02.2016 issued Terms of
Reference (TOR) to the Appellant. As per the TOR the Appellant shall
undergo public hearing in consultation with APPCB, submit final EIA,
minutes of public hearing and response of the Appellant for issues
emerged in the public hearing process to the 5% respondent for
appraisal.  But the Appellant has not taken any steps immediately
after issuance of TOR.

17(iii). The Answering respondent submit that the Managing
Partner Mr.T.Anil Kumar submitted an application 19. 03. 2018 for
Consent for Establishment of CBMWTF in the name of M/s. Ravi Enviro
Care, situated at Sy.No.394-1, 394-2, Pedanandhipadu (V & M),
Guntur District. The said CFE application was rejected by the CFE
Committee of the 2nd respondent/APPCB vide Order
No.1/APPCB/VJA/GTR/HO/CBMWTF/2018 dated 17.07.2018 for the
following reasons :

V! CDy”QN’,
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i) The proposed site is within 75Km from the existing CBMWTF

in Guntur District.

ii) The APPCB already issued in-principle permission to Y.J.
Multi Clave to establish a 2"¢ CBMWTF in Guntur District as

the application was received earlier.

iii) The Board vide Lr. Dt.28.05.2018 rejected the request of

M/s.Ravi Enviro Care in Principle Permission for establishment

of 24 CBMWTF in Guntur District.

From the reading of the above it is clearly established that as
on the date of rejection, except the Application of the Answering

respondent herein there is no other application is pending for

consideration before the 2" respondent/APPCB.

17(iv). Mr.T.Anil Kumar is not a partner in the Appellant prior

to rejection of in Principle Permission for establishment of 2" CBMW

TF in Guntur District to M/s.Ravi Enviro Care on 28.05.2018.

Mr.T.Anil Kumar who represents the Appellant herein along with
Radhika Kolagani joined as partners in Appellant on 05.06.2018.
Thereafter, Mr.T.Anil Kumar knowing fully aware of the fact that the

Answering Respondent was given in-principle permission for

establishment of 2" CBMTWF in Guntur District, and the 2nd
respondent Board already rejected the CFE Application of the
Appellant on 16.11.2015 under Section 25(4)(b) of the Water Act and
Under Section 21(4) of the Air Act and the said order has become
final since no appeal was and is preferred by the Appellant,
submitted draft EIA Report on 06.07.2018 to the 4 Respondent
herein to conduct Environmental Public Hearing. Upon consideration
of all the above stated facts, on 31.07.2018 the 2™ respondent/Board
Vide its memo dated 31.07 .2018 by giving reasons while directing
the that APPCB shall not conduct the public hearing for the

Appellant. Further in the above said Memo in Point No.6 the 2

respondent/Board observed as follows:

6 As per Rule 17(2) of the Bio-Medical Waste Management

“
DeEonent
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Rules, the selection of site to setting up of CBMWTF shall be
made in consultation with the prescribed authority, other
stakeholders and in accordance with guidelines published by
the MoEF & CC of CPCB. But, M/s.A.P.Environ Technologies has
not followed that procedure and neither it has obtained any
permission from APPCB with regard to Establishment of the
CBMWTF. Hence M/s.A.P.Environ Tech has apply afresh to
A.P.Pollution Control Board.

The copies of the same are filed herewith and the Answering

Respondent craves leave of this Hon’ble Tribunal to read the same as

part of this Counter Affidavit for all purposes.

18. With reference to the allegations in Para No.3 of the
BRIEF FACTS OF THE CASE filed in support of the Appeal under reply,
the Answering respondent submits that the letter dated 04.06.2015
issued by the Forest Officer is contrary to the Regd.Sale Deed
11.12.2014 wherein the Western boundary is shown as “Forest”. But
the Letter of the Forest Officer it is showing the distance between
the forest and boundary of the Appellant is 5mtrs. This it self speaks
volumes about the correctness and ge'nuineness of the said letter.
Further when the then Managing Partner Smt. V Uppalapati Durga
Mounika made a Application for conversion of the proposed land of
the Appellant on 19.01.2017, the same was rejected by the RDO on
28.05.2017. The Copies of the Sale Deed dated 11.12.2014, Letter
dated 05.06.2015 and Rejection letter dated 28.05.2017 are filed
herewith and the same may be read as part of this Counter Affidavit
for all purposes. Rest of the allegations in the para under reply are

not correct hence denied intoto.

19. With reference to the allegations in Para Nos.7 & 8 of
the BRIEF FACTS OF THE CASE filed in support of the Appeal under
reply, the Answering respondent submits that though there exists no
application for CFE is pending before the 2" Respondent/APPCB on an
erroneous view and without considering the above, basing on the
alleged application by the Appellant the 5% respondent vide letter
No.SEIAA/AP/GNT-156/2015 dated 17.02.2016 issued the Terms of

o ety
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Reference to the Petition which is valid for 3 years. The Appellant
herein without any application and without following the procedure
contemplated by Rule 17 (2) of the Bio-Medical Waste Management
Rules,2016, requested for Environmental public hearing. The Ind
respondent after noticing the facts stated above vide Memo dated
31.07.2018 by observing that As per Rule 17(2) of the Bio-Medical
Waste Management Rules, the selection of site to setting up of
CBMWTF shall be made in consultation with the prescribed authority,
other stakeholders and in accordance with guidelines published by
the MoEF & CC of CPCB. But, Appellant neither followed that
procedure and nor it has obtained any permission from APPCB with
regard to Establishment of the CBMWTF. Hence M/s.A.P.Environ Tech
has apply afresh to A.P.Pollution Control Board and the 2™
respondent categorical held that it shall not conduct the Public

hearing.

20. With reference to the allegations in Para Nos.9 of
the BRIEF FACTS OF THE CASE filed in support of the Appeal under
reply, the Answering Respondent submits that the W.P.No.2043 of
2019 is filed by suppression of facts and without impleading the
Answering Respondent who is a necessary and proper party. Further
the order in the Writ Petition No.2043 of 2019 dated 17.04.2019 is
also obtained behind back the Answering respondent by suppressing
the facts stated above. In fact the partner Mr.T.Anil Kumar who
represents Appellant had the knowledge of granting of in principle
permission to the Answering respondent herein. Because Mr.T.Anil
Kumar made an application for establishment of 2" CBMW TF in
Guntur District in the name and style of M/s.Ravi Enviro Care. The
2" respondent herein rejected the in principle permission to M/s.Ravi
Enviro Care on 28.05.2018. After rejection of in principle permission
to M/s.Ravi Enviro, Mr.T.Anil Kumar joined as a partner in Appellant
on 05.06.2018. Thereafter, Mr.T.Anil Kumar knowing fully aware of
the fact that the Answering Respondent was given in-principle
permission for establishment of 2" CBMTWF in Guntur District, and
the 2nd respondent Board already rejected the CFE Application of
the Appellant on 16.11.2015 under Section 25(4)(b) of the Water Act
and Under Section 21(4) of the Air Act and the said order has become

d— AWM.
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final since no appeal was and is preferred by the Appellant,
submitted draft EIA Report on 06.07.2018 to the 4th Respondent
herein to conduct Environmental Public Hearing. Upon consideration
of all the above stated facts, on 31.07.2018 the 2" respondent/
Board Vide its memo dated 31.07.2018 by giving reasons while
directing the that APPCB shall not conduct the public hearing for the
Appellant, For the reasons stated above, the Answering Respondent
with due respect submit that the above decision is not binding on the
Appellant. With reference to the other allegations in the paras under
reply, the Answering respondent submits that these allegations are
created and coined only for the purpose of the present Appeal and
deprive the Answering Respondent to proceed further in obtaining
CFE and CFO from the 2nd Respondent/Board. Further the Appellant
herein has not challenged the Memo dated 31.07.2018 and the same

has become final and binding on the Appellant.

Further from the Memo dated 04.08.2021 Served on the
Answering Respondent in W.P.No.11945 of 2019 by the 2nd
Respondent/APPCB, it is elicited that the Public Hearing of the
Appellant was not conducted on 11.09.2019. The copy of the Memo
dated 04.08.2021 is filed herewith for kind consideration of this
Tribunal and the same may read as the part of this Counter Affidavit

for all purposes.

21. With reference to the allegations in Para Nos.10 of the
BRIEF FACTS OF THE CASE filed in support of the Appeal under reply,
the Answering Respondent submits that these allegations are totally
false, incorrect and coined for the present Appeal. In fact the 2nd
Respondent/APPCB herein strictly adhered to the provisions of
environmental laws and Rules and issued in principle permission to
the Answering respondent and TOR was issued and the Environmental
Public hearing was conducted on 19.09.2019 and Environmental
Clearance(EC) was also issued infavour of the 6th respondent herein
on 02.11.2021 after disposal of the W.P.No.11945 of 2019. The
Answering Respondent further submits that there is no bar for making
applications for Establishment of CBMAWTF by any

b y
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person either under Bio Medical Management Rules,2016 or under

CPCB guidelines.

22, With reference to the other allegations in Para Nos.10
of the BRIEF FACTS OF THE CASE filed in support of the Appeal under
reply, the Answering Respondent submits that as on date, the
Appellant neither followed the procedure nor obtained any
permission from APPCB with regard to Establishment of the CBMWTF
much less filed fresh application for Renewal of TOR dated
17.02.2016. Further the Appellant had the knowledge that the
APPCB already issued in-principle permission to Answering
respondent /Y.J. Multi Clave to establish a 2" CBMWTF in Guntur
District as the application was received earlier. Further the
application of the Answering Respondent is considered strictly
adhering the New Bio Medical Waste Management Rules, 2016 and the
guide lines issued by the CPCB (Central Pollution Control Board) and
granted Environmental Clearance. With reference to the other
allegations in the para under reply, the Answering Respondent submit
that these allegations are totally false and created for the present

Appeal and the Appellant is put to strict proof of the same.

23. The Answering Respondent further submits that the
observation in the Order dated 17.04.2019 in W.P.N0.2043 of 2019
that “ the Terms of Reference was within time” is contrary to the
mandatory procedure contemplated by O.Ms (Office Memorandums)
dated 22.08.2014 and 12.01.2017 for the following reasons:

24. Firstly the Appellant was given TOR by the 5th
respondent/SEIAA on 17.02.2016 which is valid for Three years. The
said TOR was expired by 16.02.2019. Secondly for conducting public
hearing the TOR must be in force. Thirdly the Office Memorandum
dated 12.01.2017 mandates that “This period of validity could be
extended by the Regulatory Authority concerned by a maximum
period of one year provided an application is made by the applicant
to the Regulatory Authority, at least three months before the expiry
of validity period, together with an updated Form -| based on proper
justification and also recommendation of the EAC/SEAC”  Further

ﬂ/: ﬂﬂ -
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the Office Memorandum dated 22.08.2014 Para No.2(3) mandates
“ The SPCBs shall also ensure that PH (Public Hearing) is held within
the validity period of the TORs, and that no PH is held after the
validity period of TORs is over. The PH conducted after the expiry of
the TORs shall not be accepted by the Regulatory Authority for
appraisal. The PH should be held well before the expiry of validity of
TORs so that EIA/EMP reports are submitted by Proponent with in the
validity period of TORs. In the present case the Appellant has not
filed any application as mandated by the above referred to office
memorandums for extension as such, the Public Hearing to be held is

in contravention of mandatory guide liens of Office Memorandums

stated above.

25. With reference to the allegations in Para No.11 of the
BRIEF FACTS OF THE CASE filed in support of the Appeal under reply,
the Answering Respondent submits that these allegations are totally
incorrect and coined for the present Appeal. In fact the Answering
Respondent was given all the permissions strictly in compliance with
environmental laws. When the Answering Respondent made an
application for grant of CFE for establishment of 2" BMWTF in Guntur
District, except the application of the Appellant there is no
application pending. The Application alleged to be filed by the
Appellant was rejected by the 2nd respondent Board on 16.11.2015
under Section 25(4)(b) of the Water Act and Under Section 21(4) of
the Air Act and the said order has become final since no appeal was
and is preferred by the Appellant. Even then the Appellant submitted
a draft EIA Report on 06.07.2018 to the 4" Respondent herein to
conduct Environmental Public Hearing. Upon consideration of all the
above stated facts, on 31.07.2018 the 2™ respondent/ Board Vide
itsmemo dated 31.07.2018 by giving reasons, rejected for conducting
of Public Hearing for the Appellant. Therefore for all purposes the
Answering Respondent’s application for CFE is earlier one and as on
date there is no application by the Appellant for grant of CFE.
Further Guide Line 8 of Revised guide lines for Common Bio Medical
Waste Treatment Facilities issued by on 21.12.2016 CPCB deals with

Coverage Area.

A ==
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Coverage area of CBWTF:
Suggested coverage area for development of a CBWTF is as follows:
a) A CBWTF located within the respective State/UT shall be
allowed to cater healthcare units situated at a radial distance

of 75 KM. However, in a coverage area where 10,000 beds are
not available within a radial distance of 75 KM, existing CBWTF
in the locality (located within the respective State/UT) may be
allowed to cater the healthcare units situated upto 150 KM
radius w.r.to its location provided the bio-medical waste
generated is collected, treated and disposed of within 48 hours

as stipulated under the BAWM Rules.

b) In case, number of beds is exceeding > 10,000 beds in a

locality (i.e., coverage area of the CBWTF under reference)
and the existing treatment capacity is not adequate, in such a
case a new CBWTF may be allowed in such a locality in
compliance to various provisions notified under Environment
(Protection) Act,1986, to cater services only to such additional

bed strength of the HCFs located.

The Answering Respondent submits that at present the bed strength
of Guntur District as reported in the 168th Minutes of the meeting
dt24.10.2021 is 27,690. Considering the same the SEAC(State Level
Expert Appraisal Committee) in addition to the Answering
Respondent(2nd CBMWF) recommended for issuance of TOR with
exemption of Public Hearing and with additional TOR to the third
proposed CBWTF/M/s.Shuddh Enviro Logics , Plot No.6,9,17 & 18,
Industrial Park, Nadikudi, Phase-ll, situated in Sy.No.127/15 and
127/26, Nadikudi Village-522414, Dachepalli Mandal, Guntur District,
Andrha Pradesh.  The Answering respondent further submits that
once the bed strength exceeding 10000 is available another CBWTF
may be permitted irrespective of GAP Analysis is conducted or not.
Here is a case where the total bed Strength is 27,690. Hence the
objection of non-conducting of Gap Analysis is not a ground at all for
setting aside the EC dated 02.11.2021 granted in favour of the
Answering Respondent strictly adhering all the norms and provisions
of Environment Laws .

Attr. m e
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With reference to the allegations in Para Nos.12 to 14 of

the BRIEF FACTS OF THE CASE filed In support of the Appeal under
reply, the Answering Respondent submits that these allegations are
are totally incorrect and colned for the present Appeal. In fact the
Appellant herein with all frivolous and untenable grounds filed
W.P.No.11945 of 2019 before Hon'ble High Court of Andhra Pradesh

with the following prayer:

7

Attr,

"It is therefore just and essential that this Hon'ble Court may
be pleased to issue a Writ, Order or direction more particularly
one in the nature of Writ of Mandamus declaring the impugned
action of the 5th respondent in proposing to consider the
application for grant of Environmental Clearance of the 6th
respondent hereln in furtherance to the In Principle permission
granted by the 2nd respondent in favour of the 6th respondent
herein vide its Lr.No.1/APPCB/HO/UH-IV/BMW/On-Principle/
2018 dated 23.05.2018 treating the same as second facility in
Guntur District is perverse, without application of mind, high
handed, capriclous, arbitrary, illegal, fundamental rights
guaranteed to the petitioner herein under Articles 14, 19(1)(g)
of the Constitution of India apart from being in violation of the
provisions of the Water(Prevention and Control of Pollution)
Act,1974 and the Rules made there under, the Air (Prevention
and Control of Pollution) Act,1981 and the Rules made there
under and the Environment (Protection) Act, 1986, the
EIA,2016, the Bio Medical Waste Management & Handling Rules
and also the CPCB Guidelines issued there under apart from
being in violation of the principles of natural justice and fair
play and consequently direct the Respondents herein not to
grant the EC and proceed with grant of CFE and CFO for the
proposed project of 6th respondent herein without completion
of the process relating to the application of the petitioner
herein and pass such other order or orders as this Hon'ble
Court may deem fit and proper in the circumstances of the

case.

—pz .
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27, The Hon'ble High Court of Andhra Pradesh, while
ordering notice before admission in W.P.No.11945 of 2019 granted
interim orders as prayed for in I.A.No.1 of 2019 and I.A.No.2 of 2019
in W.P.No.11495 of 2019 on 28.07.2019. On account of the interim
orders dated 28.07.2019 in I.A.No.1 of 2019 and |.A.No.2 of 2019 in
W.P.No0.11495 of 2019 the Public Hearing for grant of E.C. infavour
of the Answering Respondent is stalled. Immediately the Answering
Respondent herein filed 1.A.No.3 of 2019 to vacate the interim
orders dated 28.07.2019. The Hon'ble Court of Andhra Pradesh
while disposing of I.A.Nos.1,2 and 3 of 2019 in W.P.No.11945 of
2019 on 13.09.2019 passed following order in I.A.Nos.1,2 and 3 of
2019
“12. Having regard to the facts and circumstances of the case,
in order to avoid inconvenience to either of the parties
including the authorities of PCB and the authorities of Public
Hearing, we find it appropriate to allow the concerned
authority to hold public hearing, which is scheduled to be
conducted on 19.09.2019. But authorities concerned shall
keep the proceedings of public hearing in-a sealed cover and

shall not pas any order for grant of EC until further orders"

28. The Answering Respondent submits that though the
Public Hearing was conducted on 19.09.2019, on account of the
above order/directions of this Hon'ble Court dated 18.09.2019 the
entire process for obtaining EC is stalled. Later the W.P.No.11495 of
2019 was disposed of on 18.08.2021. The Answering Respondent
submits that after disposal of the Writ Petition the 5th Respondent /
SEIAA herein after considering the entire material and the order in
W.P.N0.11945 of 2019 dated 18.08.2021 was pleased to grant
E.C.(Environmental Clearance) in favour  of the Answering
Respondent on 02.11.2021 strictly adhering to the Water(Prevention
and Control of Pollution) Act,1974 and the Rules made there under,
the Air (Prevention and Control of Pollution) Act,1981 and the Rules
made there under and the Environment (Protection) Act, 1986, the
EIA,2016, the Bio Medical Waste Management & Handling Rules and

also the CPCB Guidelines.

b~
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29, With reference to the allegations in Grounds A, B and C
of the Appeal under reply, the Answering Respondent submits that
these allegations are totally false and created for the present Appeal.
In fact the Officials Respondents from the stage of Application for CFE
and also for EC strictly adhered the provisions of  the
Water(Prevention and Control of Pollution) Act,1974 and the Rules
made there under, the Air (Prevention and Control of Pollution)
Act,1981 and the Rules made there under and the Environment
(Protection) Act, 1986, the EIA,2016, the Bio Medical Waste
Management & Handling Rules and also the CPCB Guidelines and
W.P.No.2043 of 2019 for granting of EC after disposal of Writ Petition
No.11945 of 2019 on 18.08.2021.

30. With reference to the allegations in Grounds D, F, G of

the Appeal under reply, the Answering Respondent submits that

these allegations are totally false and created for the present Appeal.

In fact Guide Line 8 of Revised guide lines for Common Bio Medical

Waste Treatment Facilities issued by on 21.12.2016 CPCB deals with

Coverage Area.

Coverage area of CBWTF:

Suggested coverage area for development of a CBWTF is as follows:
a) A CBWTF located within the respective State/UT shall be
allowed to cater healthcare units situated at a radial distance
of 75 KM. However, in a coverage area where 10,000 beds are
not available within a radial distance of 75 KM, existing CBWTF
in the locality (located within the respective State/UT) may be
allowed to cater the healthcare units situated upto 150 KM

radius w.r.to its location provided the bio-medical waste
generated is collected, treated and disposed of within 48 hours
as stipulated under the BAWM Rules.

b) In case, number of beds is exceeding > 10,000 beds in a
locality (i.e., coverage area of the CBWTF under reference)
and the existing treatment capacity is not adequate, in such a
case a new CBWTF may be allowed in such a locality in

compliance to various provisions notified under Environment

A M
Attr. Deponent ~ "~




Page No.19

(Protection) Act,1986, to cater services only to such additional

bed strength of the HCFs located.

The Answering Respondent submit that at present the bed strength of
Guntur District as reported in the 168th Minutes of the meeting
dt24,10.2021 is 27,690. Considering the same the SEAC(State Level
Expert Appraisal Committee) in addition to the Answering
Respondent(2nd CBMWF) recommended for issuance of TOR with
exemption of Public Hearing and with additional TOR to the third
proposed CBWTF/M/s.Shuddh Enviro Logics , Plot No.6,9,17 & 18,
Industrial Park, Nadikudi, Phase-ll, situated in Sy.No.127/15 and
127/26, Nadikudi Village-522414, Dachepalli Mandal, Guntur District,
Andrha Pradesh.  The Answering respondent further submits that
once the bed strength exceeding 10000 is available another CBWTF
may be permitted irrespective of GAP Analysis is conducted or not.
Here is a case where the total bed Strength is 27,690. Hence the
objection of non-conducting of Gap Analysis is not a ground at all for
setting aside the EC dated 02.11.2021 granted in favour of the
Answering Respondent strictly adhering all the norms and provisions

of Environment Laws .

31. With reference to the allegations in Ground E of the
Appeal under reply, the Answering Respondent submits the
Judgment referred to by the Appellant in W.P.No.11250 of 2018 is
not binding on the Answering Respondent for the reason that the
Answering Respondent was given in Principle Permission by the 2
respondent/APPCB vide Lr.No.1/APPCB/HO/UH-IV/BMW/In-Principle /
2018 dated 23.05.2018. But the judgment in the above said Appeal
was given on 17.04.2019 which is prospective in nature. Hence the

allegations in the para are not correct.

32. With reference to the allegations in Grounds H and | of
the Appeal under reply, the Answering Respondent submits the
allegations are totally incorrect and devoid of truth. In fact, the
Answering Respondent was given all the permissions strictly in

S ﬁ? ( N
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compliance with environmental laws. When the Answering
Respondent made an application for grant of CFE for establishment of
2" BMWTF in Guntur District, except the application of the Appellant
there is no application pending. The Application alleged to be filed
by the Appellant was rejected by the 2nd respondent Board on
16.11.2015 under Section 25(4)(b) of the Water Act and Under
Section 21(4) of the Air Act and the said order has become final since
no appeal was and is preferred by the Appellant. In fact the partner
Mr.T.Anil Kumar who represents Appellant had the knowledge of
granting of in principle permission to the Answering respondent
herein,  Because Mr.T.Anil Kumar made an application for
establishment of 2" CBMW TF in Guntur District in the name and style
of M/s.Ravi Enviro Care. The 2" respondent herein rejected the in
principle permission to M/s.Ravi Enviro Care on 28.05.2018. After
rejection of in principle permission to M/s.Ravi Enviro, Mr.T.Anil

Kumar joined as a partner in Appellant on 05.06.2018. Thereafter,

Mr.T.Anil Kumar knowing fully aware of the fact that the Answering

Respondent was given in-principle permission for establishment of 2nd

CBMTWF in Guntur District, and the 2nd respondent Board already

rejected the CFE Application of the Appellant on 16.11.2015 under

Section 25(4)(b) of the Water Act and Under Section 21 (4) of the Air

Act and the said order has become final since no appeal was and is

preferred by the Appellant, submitted draft EIA Report on

06.07.2018 to the 4™ Respondent herein to conduct Environmental

Public Hearing. Upon consideration of all the above stated facts, on

31.07.2018 the 2" respondent/ Board Vide its memo dated

31.07.2018 by giving reasons while directing the that APPCB shall not

conduct the public hearing for the Appellant.

33. In view of the facts stated above this Hon’ble Tribunal
may be pleased to dismiss the Appeal No.80 of 2021 with costs in the

interest of Justice. qc’
{
T

Solemnly and sincerely affirmed
and signed his name on this

the 7" day of January, 2022
in my presence.

G
ADVOCATE :: (£ Hiwolom (Bo)
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VERIFICATION STATEMENT

I, Y. Sriramamurty, S/o.Chalapathi Rao, aged about 52 years,
R/o. Rama Mandiram Gudi, Ist Lane, Ponnur, Telagapalem, Ponnur
Taluk, Guntur District, Andhra Pradesh, Proprietor of Y.J. Multi
Clave/Respondent No.6 herein acquainted with the facts do hereby
verify and state that the contents of paras of the Counter Affidavit
are true and correct to my personal knowledge and believed to be

correct.

M,

Verified at Guntur on this
the 7th day of January, 2022 DEPON
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Iniredugtion

TCR assued revised guidelines fur CBMWTFs as per the Bio Medica
Mamagement Rules, 2016 on 21122016, These guidelines wese

-3 by the TPCR keeping in view of the entire India. The APPCR

yat there s an utpent paed for fuither stringent guidelines for the

PNV TFs an the state of Andhea Pradesh for proper treatment and disposai of
rhoa w:’

the Haio-Medical Waste generated in the state of Andhra Pradesh. In the state ¢
« Deadesh, health care facilities ware developed in each and every gormer

.

w e remote areas. However the bed strength is more in the cities anyg
ey popuiated districts. In order to (acilitate the disposal of the bio-meadicai
v A8 hours, certain changes were made in distance eriteria in

i

e pew CBMWTFs

via

Crteria for development of 2 new Common Bio-medical Waste Treatment
and Disposal Facility for a locality or region.
lowing ary new CBMWTF, should meet following criteria
: Cons CUMWTE shall be allowed in each and every district of Andhra
Dradesh for disposal of Bio Medical Waste considering the increased bed
srength in future, coverage of veterlnary hospitals under BMW rules.
Y 3
reduction of the cost of the transport, biclogical waste & discarded
chicines from the industries and better administrative control over the
CEMWTFs,
11 the deasely populated districts second facility is to be encouraged (as pey
nnerre-])
¢ In case, the existing CBMWTF fails to comply with the stundands
ciections / conditions stipulated by the CPCB / APPCB, repeated!y then
closure order will be issued followed by cancellation of its authorization
and & new CBMWTF shall be encouwraged In each district wrespective of
+¢ strength and distance criteria ia order to dispose the Bio Medical Waate
complisnce with the Bilo Med cal Waste Management Rules, 2016
S case, the exisling LHM\\:; continues to violate the standards |
q ~ - 4 v ' .
duections / conditions, closure directions shall be issued without any further
notice and the authorizetion will be cancelled.
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3. Duties of the operator of o con

disposal facility

ati i obtaining prior permission
s, No CEMWIF shll sp :tzAf;ic;:trigr:nt:’c‘f?‘x:Iing -G cB sl
from the M]Tm; :z-,l:;‘::q t'l.mn the charpes collected from the entire HCFs in
levy a penalty ©
n day itle for givi ccessary training to the stalf of
’ 1‘1\:: C”Mw”, r:‘m‘: ;L,\P:\;‘MI‘}:\LI\I\” ‘:lt'l'wzmt‘i‘];l\;\\"l‘i shall ensure proper
HL'}'TS e hc;;:iinr\liedicm Waste at the time of callection “Smﬂ ~
scycgnnonc? et gepregation of BMW, the CBMWTEF shall refuse
ol case o ‘nn‘)\r:!}’?"o;;\ L;hc J{CF and shall inform the concerned Regional
E‘)L\fl}:ccctr‘,o ],l\](:;w\:\; f\lslo the monitoring officers as decided by the state level

. . [ . 5 1
mn t n b\o- lledlcﬂl W‘dﬁtt ”la“age“ e . |
Col ] zn T\e[\or P '] ” I E lll]'h’ : “ t [ N[ V rom LLJ] I[(_I'b m '] ¢
d. ] ¢ .“ v {ha egl 1 ) collec the B 1 ['

district irrespective of the distance from thc.CBl\f‘IWIF‘.‘ o
The CBMWTF shall ensure disposal of entire Bio Medical Waste within' 48
" wAt] raste.

hours of generation of the was _ - . v )

1. lhe ash gencrated [rom incincration of Bio Medical Wasle :slmll. (s
disposed of at Common Hazardous Waste Treatment and Disposal Facility.

g No CBMWTT shall digpose incinerator ash (o Municipal Landfil! /7 onsite
Jand (il ' '

h. ‘The incinerator ash shall be treated as Hazardous Waste and shall-be
disposed accordingly.

4. Applicability of these guidelines

‘ a. These guidelines are applicable to the existing CBMWTFEs and also to the
upcoming or new CBMWTVs. The existing CBMWTFs shull comply with
these guidelines by 31% December,2018 without {ail.

5. Environmental laws applicable for commissioning or operation of a
CBWTF

a. The CBMWTF shall comply with the provisions of Hazardous and Other
Wastes (Management & Transboundary Movement) Rules, 2016 in order to
dispose incinerator ash, ETP sludge, packing material used in the scrubber,

wastes generated while replacing the incinerator linings i.e., refractory
material ctc.,
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SMWTE shall comply with the provisions of Plastic Waste
h]:j;nzulmcm Rules, 2016 in order to dispose the Plagtiu \WLIL The
CEMWTE shall dispose the plastic waste to ]Ih agencies which :,H,L:
Faving valid CFO from the APPCE The x..DMV_\ I shall submit the details
el Waste plastic disposed Lo Plastic ;‘cc‘{‘t.'lllﬂg uni U'.’ “?(m“ji/ basis. -~
[he new CBMWTE shall obtain in-principle permission from the A ;
hefbre initiating procedure of obraining Environmental Clearance unde

[FIA, Notification 2006,

0. Location Criteria

a
u

b

C

-

L

&

1.

d.

<,

e CBMWTE shall be S00m away from residential area,
The CBMWTF shall be away as far as possible from residential arca, cco
sensitive arveas, forest/rescrve forest area, rich bio diversified areas, parks,
resorts ete. .

The CBMWTFE shall be located in an area where continuous hi-speed
iternet facility for tansmission of data to CPCB/APPCB servers is
avanlable.

Should have minimum bufter zone of SO0 m from archaeological, tourist
places & projects with national impertance which may get impacted by
CBMWTE (on case to case basis).

The run-off of the storm water from the CBMWTFE is to be taken into
consideration. In no case, the storm water from the CBMWTE shall be
aliowed to mix into the fresh water bocly.

The CBMWTE shall not be located in the midst of wet agricultural lands,
like paddy fields, sugar canc cte. where there will be stagnation of water,
\»lmh would cause spread of infectious material to the surroundings.

The CBWTF shall be located near 1o its area of operation in order to
minimize the transportation distance in waste collection, thus enhancing its
operational flexibility as well as for ensuring compliance to the time limit
lor treatiment and disposal of big-medical waste as stipuiated under the
BMWM Rules (ie., within 48 hours).

I numbcr of beds Is exceeding 5,000 beds in a ¢
“aich a casc anew CBWTF may
rum the existing CBMWTE,

In case of the locating the CBMWTF in industrial area,

any non- compatible mdusu) (“iz.. edible ind
ete,) within a radius of 100,

ity and suroundmgs, in

be allowed | in such a locahtv within 75kms

there shall not be
ustries, dairy, food processing

|
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Pe eyised Cutdelines

| ’I'.Inu’ml Facilitien,

N, Coverage nren of CIMWTE

Lol distriet wreeeds 10,000 nos, sseond facility shall Le

g 1 bed strengt) ARR; 4980
Astrict without dimturlsing the existing facility coverage,

allowed in the

In eane the CHEAWTE falls 10 collect the I from the ramate area HHCVS
or any other HCFs on regulir basls, new CRIAWTE shall he allovwed
withont eonsidering the bed strength tie-up with the existing CBMWII

duly Dasutng the elagure arder and cancellation of authorization orduy,

O Urestment cquipment
A e COMWIT shall have all necessiny equipie Wleg Qe n
pyrolysis, Auoclave/hydrochive,  micowasing, ehemici)
chredder, vehlele /container washing facility, effluent treatment ot
T {

mentioned in the CPCH's Pevined Guidelines for Commnn Hinesmedicn
Waste Treatment and Disposal Facilities,

10, Infrastrueture set up

A The CBMWTT shall have all necessary infrastructure liee Treatment
Equipment Room, Main waste storage space, T reated waste storage room,
Administrative Room, Cenerator set, Continuous emission mon

asystem (CEMS), Vehicle T'arking, Display and mign board, Washing Reoom,

Site Security, Fire safety, Pirat Aid Box, Green Delt, Website an muntionzd

in the CPCB's Revised Cuidelines for Common Bio-mecizal Waste

Treatinent and Digposal Fuellitics

b, In addition to the above, the CIIMWITT shuli provide 1 wime e oovering
entire area of the CRMWTT in consultatior with the Hepional Oifte
APRCE  and  Environmant Monitoring  Celi, Board 0O 7Tag, P

Vijunyawada,
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CCollection and transportation of bio
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11 Record keeping

ecords ay mentioned In the CPCB's

he JTT (| maintain sl ¥
The CBMWTT shall in-medical Waste Treatment and

P patal Fagilihes

Jnedienl waste

critor of the bio-medical waste and CBMWITE are responsibile far
ation of the BMIY in accordance with the provisions of the

N
praper Segreg
B medical Waste Management Rules, 2016,

! e coloured bags handed over by the healtheare units shall be collected in
oimilar coloured containers with proper cover. Each bag shall be Jabeled as
per Schedule TV of the Dio-medical Waste Management Rules as well as
with bar coding system (to be complicd by the occupler or operator of a
CRWTE as per BMWM Rules) so that at any time, the healtheare units can
be naced back that are not segregating the bio-medical wastes as per
PNVWM Rules,

Crmsportation vehicle shall be fitted with GPS to track the movement of
(e vehicle and the GPS tracking shall be connected Lo the server of the

WPCE and CBMWTEs website for public access.

Hin-medical Waste Management Rules, 2016 notified on 28.03.2016 and as
amended thereof under the Environment (Protection) Act, 1986, stipulates
ant it is the duty of every Health Care Facility (HCF) to establish a bar
code system for bags or containers zontaining bio-medical waste (BMW) to
be sent out of the premises or place for any purpose, by 27.03.2016.

Bvery CBWTE shall establish bar code system for handling of bio-medical
wauste as per guidelines for “"Bar Code System for Effective Management of
BBio-medical Waste” issued by CPCB during April-2018,

{he other conditions mentioned in the Collection and fransportation of bio-
medical waste as mentioned in the CPCB's Revised Guidelines for
Common Bio-medical Waste Treatment and Disposal Facilities.
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14
13. Disposal option of solid wast¢ generated from the CBW TF

5 ! varielared o
fer disinfection and shredding shall be sent te registered oi

a. Plastic wastes al N Foo Bineal e disa] badl
authorized recyclers (or) for Sneigy recovery (or) for diesel or fuc o
TECOVETY.

includi “edles) after treatment by Autoclaving or
b, Disinfected Sharps (including needles) after treatm y Au g
St

Dry Heat Sterilization followed by shredding or mutilation combination i

ry Hea riliz b : : ; ¥ -

shredding cum autoclaving shall be sent for final disposal to iron foundries
. O & vo APPCT

having consent for operation (CFO) from the APPCB.

\

h (ash from incineration of any bio-medical waste) shall be

¢. Incineration as o o
: vraste treatment, storage and craposal |
gh hazardous was ;

disposed throu
(TSDF).
4 Other treated solid wastes like Glass waste shall be disinfected by scaking

H Y
acility

the washed glass waste after cleaning with detcrgent and Sodium
Hypochlorite treatment Or through autoclaving or microwaving @ or
hydroplaning and then sent for recycling.

c. Waste Oil & Grease shall be disposed by incineration.

f. ETD sludge after drying in sludge drying beds or removal of moisture
content using ‘Filter Press’ and such ETP sludge shall be given w0t
hazardous waste treatment, storage and disposal facility (HWTEDF) ‘lor
disposal in Secured Landfill

'
I
g

14.Cost to be charged by the CBWTT Operator for the Health Care Facilities

4 The CBMWTF shall charge the cost as per the recommendation of the by
the State Advisory Committec in consultation with the concerned APPCB,
i { CRWTF

Joczi Medical Association and the representatives of the

i Association.

15. Check list for development of CBWTT

a. As per the CPCB’s Revised Guidelines {or Common Bio-medical Waste
Treatment and Disposal Facilities,

16. Periodic inspection/monitoring or performance evaluation of the CBWTF

a. As per the CPCB’s Revised Guidelines for Common Bio-medical Waste
Treatment and Disposal Facilitics,

b. Monitoring officers as suggested by the state level committee headad by
Principal Secretary, Health, Medical & Family Welfare.
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Annexure- 1

Weighted average W = (W1 + W2 -+ W3)/3

W= no. of beds (Max. weighted as 2 )
If Wi=Beds > 10,000 =2
1f Wi=Beds < 10,000 =0

W= No of HCFs in the District (Max. weighted as 2 )
IfHCFs> 550 Wz'—‘- 2
IfHCFs< 550 Wy=0
Wi=Treatment capacity,
¥ Waste generation reached 75% of the existing capacity (8hrs working) then W= 2
if Weste generation not reached 75% of the existing capacity (8hrs working) W3=0
W= (W1+ W2+ W3)/3

ifW>1, 2" facility shall be allowed in that district.
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- ENHANCEMENT OF THE CEILING
LIMIT — REPRESENTATIONS RECEIVED FROM CERTAIN EMPLOYEES -
REG.

Discussed. Resclved to approva 10 enhance the House Building Advancs (HBA)

14.RESOLUTION NO. 174/2019 :

HOUSE BUILDING ADVANCE (HBA)

eligipility as below:

I UEIDNET S DR

Rs. 26,600 per
month

Pay whichever is

' less

] Request of the The aricunt
I - Enhanced employees (triple the recorr:rnendod
| No. | 7 Uit & eligibility eliglblily as perihe | . hancemont
1 ; | existing GO)
‘ |
\ i r | Rs. 10 lakhs oF
! Upte the Basic of | 75 \imeg of Basic Rs.30 lakhs Rs.30 lakhs

Pay above
! Rs. 26,60C per

Rs. 12.30 lakhs
72 times of Basic

; ; Rs.36.90 lakhs Rs.36.90 lakhs
month and upto | Pay whichever is
‘ | Rs. £2,450/- less
| f Pay drawing Rs. 15 Lakhs
i between 72 tlmels of bas.|c Rs.45 Lakhs Rs.45 Lakhs
| £2,480/- to pay whichever is )
' Rs. 61,450/- less.
i
i =
| Emp oyees Rs. 20 lakhs
‘ | Sresing basic 72 times of Basic
‘ | pay cf Rs. ; : Rs.60 lakhs Rs.60 lakhs
‘ | 51.450/- & Pay whichever is
‘ | above less

The interest rate charged for the amount sanctioned by the Board over ard

; above the ceiling as per G.O. would be at par with the lending rate of banks for

* house loans.

TABLE AGENDA ITEMS

15.RESOLUTION NO. 175/2019 :

GUIDELINES FOR CONMMON BIO-MEDICAL WASTE TREATMENT AND
DISPOSAL FACILITIES IN ANDHRA PRADESH - REG.
The Board has discussed and resolved to approve the draft guidelines for

; Common Bio Medical Waste Treatment and Disposal Facilities in Andhra
| Pradesh.
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b : COVERNMENT OF ANDHRA PRADESH
4 DEPALTMENT OF INDUSTRIES
( COMMON APPLICATION FORM | Applicatin ID: CAE 1502231
h PART A
it FOR ESTABLISHMENT
i i
e

s lermalis 1o he hled with ‘he Nodal Agency for the pu;rpose afgranging silg cl@a_rance‘
Anthayal Muncipality, 1C & P, Urban Development Authonty. Factorias, Alienaticn of |

statutory approvals from
SRS o Rewer conngstion fom DIRSOM, Eanclion of walér supply Irom local bodie

and / Acquisition of land,

S/ HMWS & S8/ Ground
i SUTmG e abinduster eolg i R

tﬁ ’

B e vy srned N der o comes . g Fleek SR nEng o far your roggrs,
o T

"1 MAME & ADORESS OF THE PROMOTER/INDUSTRIAL UNDERTAKING IN FULL

By |

fl

e fame of the Ingusinal Underaking YJ MULUTI CLAVE

;F : Fianie of the Promalet/M D /Mg Partnar wilh ¥ SRIRAMA MURTHY

;J SUIQEmE g |

.l '

|
CHALAPATHI RAQ
a4

e VG

M

_ Terugation BU3INESS
H;;I, MO (Al 10y 840027913786

AUDRESS FOR COMMUNICATION

b oo Ny
r:l!l

24-3-13 !
3‘14 g Slreel Name TELAGAI’ALEM
%j e Village! Tovn PONNUF
\.% _Ain‘\/

., fMaaidal

1} PONNUR
3 = Yoyt

!, - . \\( [ | GUNTUR
f Aol N v U G 522124
= NS 2

A T

yimultictaye@gmail com

x

slephone fingl. STD tode)

) 09177224400
A Ran\S e , !
kr‘-\)\\y P e of Urganisation

Aot
: Propnutary

B T R ey
R

Lt Proprieta

- y Uniits Ouly, Do you belong to

CGlhery
(RTRTST] Munufaciure

It serme 0 b
Celodyn

P RIO MEDICAL WASTE Ma

e
Sanur

TON 3600

s o A
smsenIgtene el e e

online Geyaval - L3133 ppgy 68Uty |

'_ S L oL Rn . 8“75’1)/,_




6.0

HEY

Raw « materials used in process

,
} B1O MEDICAL WASTE FROM HOSPITALS

Details of Plant & Machinery (P1 enclose list)

Type and Nature of wastes and affluents th
(Enclose Separale Sheet)

Estimated Project Cosl.

Eshmated Project
61 Land (in lakhs,)
62 Building (in 1akhs.)
63 Planl and Machinery (in lakhs.)
64  Total costol (6.1 + 6.2+6.3) (in lakhs.)

Probable Employment Potentlal :

(In No. of persons lo he employed)

Direct {On unil's payroll)

Indwect (Cn faclory premises)

26

. . inclose separate sheet)
Brief description of manufacturing process (P enclose stp /

e¢lr Quantities and the methods of their disposal

New Unit

5

87

140

232
20 10
10 2

Details of existing Approvals of Factorics dept Gram Panchayat / Municipality / Electricity / Water, if any

Relerence No

Dale
Proposed location of the factory

Preposed laciory
Locaton/tiame of IE/IDA/EZ/IPE
Survey N
Extent
Streel Name
- Village/Town
Mandal
Disinict”
Pin code .

Tele Phone No

Neares! Tele Phone No.

Others

TANA ANMAVARAM
D.NO 741,814

13635 Sij.Mts
TANA ANNAVARAM
TELLABAU
Nuzendla

Gunlur

522647




N

power required for the unit
Ceeteactng Lot s
aximum Oemand in HP
ly of the Iransformer

Centiacted Load M

Aqgregale installed capaci
\ho enlrapreneur in €ase o

Propesed maximum working hours

Sepected manth and year of trial production

Probable date of requirement of power cupply

Tolal HP of the machinery proposed (o be installed

Is Power Instaliation above 650V

10 Water Supply and'Sewer connection

Waler Supply from
\Water requiremant

i) Drnking Water

1i) Water lor Processing (Industrial Use)
Size of Water Supply connection applied for
Size of sewer connection applied for

Area for Survey

Pervussion to draw water

sguirement of Waler Quaniity

2] .

<=100 HP (LT)

'RUT. (1.7, means above 150 H:

58

lo be installed by 58
20 Per day
600 Per month
02 - 2016
25/01/2016
58
No

Others

0.50 KL/Day
0.001 KL/Day
15mm(1/2")

15mm(1/2")

3.37 Acres

Quners
0.50KL/Day

tdeclare that the parliculars given above are lrue lo the beést of my knowledge and belief. | shall
wbey Inzrules and regulations in force. if any devialion is-found, suitable aclion may be iniliated.

Tlace

Date:27/11/2015

Signature of Promoter or authorised person only in Ink

NAME (IN BLOCK LETTERS)

(DESIGNATION)
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| V/ GOV;SPT:EMENT OF INDUSTRIES

Y

‘t ’ Application 1D : POL1600815
l")l FORM |

}’l{? PART C5

| - NT FOR ESTABLISHMENT .

gz:“ APPLICATION FOR E:)obzlsssue of consent for Establishment by APPCB wide

(Information to be fgnc'mﬂdrg%';';’ DYt Dept, DL 251411984 of Gowt. of A.P.)
,0.Ms.No.43, .

T

FEAe T [ i,

1 YJ MULTI CLAVE

1. Name of the Industrial undartaking

el i o e it

2, Process details

e e v e o

o e

2.1 Production Schedule

DRSS

L

AR HEe ; 2 Ziis: : L f&iwxﬁr-75)< LA

PRI AN AN ) i )

1 . BIOMEDICAL WASTE I _ 30 . TON
: MANAGEMENT | .

2.1.2 Name of By-products

2.1.3 Period of implementation In months i3

"?‘%mﬁﬂ il

g

214 Approximale time by which the factory will go into produclion. (Month/Year) : 02/2016

2.2 RAVW MATERIALS CONSUMPTION

P fif A yliess
- DIC 2L |I
i HOSPITALS )
2.3 MANUFACTURING PROCESS
2.3.1" Source of process ¢ In house,

2.3.2 Plzasn enclose supplemenlary sheet glving brief description of process technology ulilised along with a
flow chant.

. -2 2.3.3 Have you any foreign collaboration N

2.4 ENERGY CONSUMPTION

2.4.1 Source of energy : Public Supply,

2.3.2 Please enclose su
flow chart.

e

LOCATION

pplementary sheel giving Lrief descriplion of process technology utlilised along with a

ul

w

3.1 Please atlach a map Indicating the site with i i
s N approach roads incl i
easy identification of site of the proposed Plaript?[or inspecll?:n. 1R sejvenisans wn Al lour sides for

3.2 Area of land proposed 1o be acquired 1 13635 Sq. Mts.

3.3 Area propased (o be developed + 13635 Sq. Mts
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34 Pregent uga of land 2/ ¢ Indus
, t Landlocked
# 3.5

Specify locallon

3.6 Ishe land shuated within any Municipality or 1 No
Municipal Corpora:fon/Contonment Jurlsdiction

if Yes the Name of Muncipality/Muncipal Corporation ; NA

3.7 Is the land situated In approved industrial zone or :No
estale

Ifyes name of zone/eslale : NA

3.8. Which of the following features exlst within 20 kilemeters radius of tha sitg | fespectofL &
Ml and 5 Kms in respect of SSI,

3.8.1 Crops:

N/A
382 Other Features Exists NIA
383 No of Large Industries exisling in the areq : 5
384 No of Smalt Industries existing in the area 10

3.9. Please enclose a topographlcal
respectof L & M a
following detalls.

Rlan covering an area of 20 KM radius of the Froposed Industry in
nd 5 Kms radius of the Proposed Industry In res

hect of 55| showing the
Clear demarkaljon of nearest water source ang agricultural lands.

Source of water supply to the villages nearby

Residential areas and villages nearby

Information on broad uses of land,

Monumenlts/Summer Resons/Sanctuary/Zoo Parks/Others,

4. TOWN PLANNING :
4.1 Do you propose to build Tow,

nship/housing/Ouanors for your employees :

No
42 iyes
1 4.2.1. Area allocation for lne above in Sq. Mts, N/A
422 Fp.:ijz;;())q to be accommodaled (Number)(lncludingEmployees & N/A
4.2.3 Distance from township to plan site in kilometor; N/A
4.2.4. Se

ervices provided in township:

Is Wate Supplied

i No
Waler Supply Daily consumplion (K. Litres)
Sewer syslem . No
Sewage lreatmen( : No
Disposal point N/A

5. WATER REQU!REMENTS J

5.1. Source of water -

Publig Supply
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. ¢ Industrial .
' 3.4 Prosent usa of lang 2 ;
’ ! Landlocked
¢ 3.5 Specify locallon i
¢ No
/ , <" 3.8 Isthe land situated within any Municipallly or

Munielpal Corporation/Contonment Jurlsdiction
if Yes the Name of Munclpality/Munclpal Corporalion ¢ NA

N
3.7 Is the land slluated In approved industrial zona cf o
estale

Il yes. name of zone/eslate : NA

3.8. Which of the following foatures exlst within 20 kllometers radius of the |

teinrespectorL &
Ml and 5 Kms in respect of SSI,

3.9, Ploase enclose a topographlcal plan covering an area of 20 KM radlus of the pro

respect of L & Ml and 5 Kms radlus of the proposed Industry In respect of S| 5
following detalls, '

posed Industry in
howing the

3.8.1 Crops: NIA
| N/A
it 3.8.2 Other Features Exists
N ‘ 3.8.3 No. of Large Indusiries exisling in 1he area : 5
% ? 3.8.4 No. of Small Industries existing in tho area : 10
§
i

SRSy

Clear demarkation of nearest water source and agricullural lands.

Source of water supply to the villages nearby

e

Residential areas and villages nearby

Information on broad uses of land.

Monuments/Summer Resorts/Sanc!uary/Zoo Parks/Qlhers.

S i

4. TOWN PLANNING ;

'& 4.1. Do you propose to build Township/houslng/Quaners for your employees : No
b

,‘f 4.2 Ifyes

%{ + 4.2.1. Area allocation for lne above in Sq. Mts, N/A

4.2.2. Population to be accommodated (Number)(incliy
Families)

Sy
S AR SRR

o

dingEmployees & N/A

4.2.3. Dislance from township to p

ant site in kilometars

N/A
|
i,} 4.2.4. Services provided in township:
e
s
%% Is Wale Supplied :No
i
;g,n; Waler supply Daily consumplion (K., Litres)
i)
g\ Sewer system : No
i
’2 Sewage treatment : No
Bl ; ;
i Disposal point N/A
5. WATER REQUIREMENTS H
5.1. Source of water -
ot water Public Supoly
SRS e e A T A s e - 0 AR MR

-



T e g
ET

et e T

U A ol

iy

LA PR,
TR X

R Dy R

(]

37,

CHEMICAL % }

.

Alkalinity (CaC03 )(mglitre) tira

Aty (CalQd J(mg itre)  NIA
B - 8.0.D. (mg/Litre)
Qils & Greases(mgl/iitre)

Harunass (Total)(ppm) N/A

C O D mglitre) N/A

Culphates(mg/litre)
Tatai Nitregen Phezpnales NIA

imgiLitri
Total phasphatesiing/iire)  N/A Sodium (%)

Total Chloride(mg/iitre) N/A Calcium(mg/h[re?
Potassium(mg/iire) N/A Magnesium(mgl/iitre)

6.8. What other specific toxic substance Is discharged ?
(Please give name of pollutant and quantity in mgl/litre)

: / "oy -
Phenol(Quantity) ; N/A Lignin{Quantity) :

Mercaptans(Name) : N/A Mercap!ans(Quantily):

7. SOLID WASTE

=4

T

olal guantity of solid Waste N/A

~

7.2. Nalure of \Waste : NIA

7.3. Approximate composition eg. Organics/Granules/Me(aUOlhers

7.4. Methods proposed for disposal Including disposal of treatment plant sludge :

! 7.5. Have you censicered the possibility of recovery and reutillsatlon of any portion of
the sclid wasle? : '

7.6. Have you got any problem regarding collectlon, handling and lransport of solid waste?

7.7. Are there any preblems
disposal of solid wastes

8. Atmospheric Emlssions,
8.1, Emissions from fuel burning

811

. Expected auantity of stack emissions in Cubic Mivee. N/A

8.1,2 Conpasition of emissions

N/A
N/A

NIA

N/A

N/A
N/A

N/A

N/A

N/A
No

No

of subsequent pollution of air, water or sl likely at the place of No
?
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| sulphuric dioxide

Fiscenonides |

| :
.' Hydrocarbons | — __0_ R
rCarbon monoxide | e 2 e
‘.__... _M;fs\ure e
IR et 0 -
g.2, Emlssion from process
W
‘ i N/A
" 1 8.2.1. Expected emissions qty.cubic Mlsec.
)
fﬁl §.2.2 Temperature (Degree C.)
;{‘; g.2.3 Composition of emissions
Y
.;ii Gascs:
'E-" .
g )
i - i
i ;
i\ “Hydrocarbons
, Ca;tga ?ﬁénoxlde
7 Molsture
' “‘-At;n}ncnla
..r—mﬁ;a'lézgens . B
U Acid Mists : ,
M——,ﬁércaplans
i
8.2.4. Height of stack(s) in Mlrs. 0
8 2.5. Proposed air pollution conlrol system © NIA
on arresting equpment.

8.2.6. Proposed method of handiing and disposal of waste trapped by polluti

3.2.7. Are any standards of emission prescrited for or adopted byyour industry?

9. Other sources of pollution

9.1, Is your indusiry likely to cause noise Pollution? No
f 9.2. 1s there odour problem likely to oceur from yeur industry? No
9.3. I there any tharmal pollution of surface walers likely to occur from No

the induslrial discharge?

(if reply is yes, please enclose seperate sheet detailing measures proposed in each case)
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4 1|E-’ 101 Qivo dulalla of organisalionsl sl up for pollution cunirel YoU Eronose o have?
s : -
i“ / 10.2. What i tha lgvel of oxparlonce of tha pergans Incharge of pollution contrgl,
M
i
h " 10.3. Do you propose lo manllor the pollution from your Industry?
i
f;, 104 Giva dotails of Laboratary (aciliting froposod
L )

10.5. Give dataila of oparation and malntananca or facilities you propuse 16 have far Pallytion
control oquipmant and trealmant plant

=

=
ot

i mpctoe i

11, Cost of Pollutlon Control

=

11.1. Tolal Capilal Invastment proposad for pollution monitoring and Centrol

HIA
1

-2. Porcentagn of Capltal Invastmant on poliution conlrol to total fixed capital of the yni Hik

sy

11.3. Recurning cost por annum HiA
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ANDIRA PRADESH POLLUTION CONTROL BOARD

Paryavarana Bhavan, A-1]1, Wnclustrial Estae,
Sanathnagar, Myderabad-500 018

Wne : 04023687500 Website : Www.appcb ap.nic in

BY RPAD
Date; 28.12.2015
Sub:-  APPCB - BMW - Single desk CFE application of M/s. Y.J. Multi Clave,
& D.No.7/1, 8/1, Tana Annavaram, Tellabadu Village, Nuzenclla Mandal,
-~ ' Guntur district - CFE application - Rejected - Reg,
E
LN
oh e Refi-  Your CFE application received at RO-Guntur on 01,12.2015.
ol '

@EE

The Board is in receipt of the Censent for Establishment (CFE) application
submitted by M/s. YJ. Multi Clave, D.No.7/1, 8/1, Tana Annavaram, Tellabadu
Village, Nuzendla Mandal, Guntur district vide reference cited seeking Consent for,
- Establishment (CFE) for setting up a common bio medical waste treatiment
facility under Water Act and Air Acts,

The Board after careful examination of the issue and your CFE apphication
seeking Consent for Establishment (CFE) for setting up a common bio medical
waste treatment facility under Water Act 1974 and under Air Act, 198 L, hereby

! reject the CFE application cited under section 25(4) (b) of the Water Act and
under section 21 (4) of the Air Act for the following reasons:

i) As verified by the Board officials, there are 488 HCEs in Guntur District
with bed strength of 11,149 only. As per the CPCB guidciines (para
“D") regarding coverage area of CBMWTE is that in any area, only one
CBMWTF may be allowed to cater up to 10,000 beds at the approved
rate by the Prescribed Authority. A CBMWTF shall not be allowed to
cater healthcare units situated beyond a radius of 150 km. However, in
an area where 10,000 beds are not available within a radius of 150 km, 0
another CBMWTF may be allowed to cater the healtheare units

€

@5 X ” situated outside the said 150 i, Presently a CBMWTF is in operation
? [ ; at Chinnakakani, Mangalagiri mandal, Guntur District catering to HCEs
bl LA | | ; .

iy @ (=2~ in Guntur District
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1) You have not obtained Environmental Clearance,

You may note that establishment of the facility without valid consents of the
3oard would be a violation of section 25/26 of the Water (Prevention & Control
sl Pellution) Act, 1974 and Section 21/22 of the Air (Prevention & Control «f
Pollution) Act 1981, which 15 punishable under Section 44 and 37 of the ahove

said Acts.
. Sd/-
MEMBER SECRETARY
To
M/s. Y.J. Multi Clave,

D.No.7/1,8/1, Tana Annavaram,
Tellabadu Village,

Nuzendla Mandal,

Guntur district

E-mail;

Capy to:

1. The JCEE, APPCB, Zonal Office-Vijayawada for information and necessary
[ action.

|| o 2. The EE, APPCB, Regional Office- Guntur for information and necessary action,

jl“ CA/L // T.C.[.B.O. //
B ' ’ (A¥pe
~‘.I( ., . . ’;D:h), IS-
[ 4 -_,—&jonﬂchlef Environmental Engineer
i
| }5 Unit Head-1V
éii
il
§
|
}
b
|
(/A
|
-
]
]

Page 2 of 4
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Fate Lavsl Tvirourienl DnDaei Assevment Auty thority (SETAA)
State Lovel Epvirour

Andhra Prades)i
oV dia

nvironment.lorests & Climate Change,
Mm&mﬂwm Hyderabed-500 013,

By Speed Post

LeNo. SETAA/AP/AP/ GNT /IND/ 05/ 2016/ 84-

Dt:13.07.201,

(=N

Y Multiclave,
Sri.T Hari Krishna, Manager,

H.No.1-12-52, R&R Road, Ponnur,
Cuatur Ditriet - 522124,
M ‘4"1‘)5‘85322270.

ynuxl-harikgnr."zi)gmuil.cop_'l

il ;

Sub: SEAC- AP.-YVJ Multiclave, Bio Medical Waste Trcatm‘cnt_Faciljty at Sy.No,
71 & 8/1, Tana Annavarsm (V), Nuzendls (M), Guntur ‘District, Andhrs
Pradesh - Environmental Clearance — Terms of Reference (TOR) - Reg.

Your TOR Application received on 04.05,20] 6

In view of the above,
Control Board for settin
3f Bio Medica) Waste

you are requested to.submit “in Princ;
g-up of Common Bio-Mcdical Waste Tr
Management Rules, 2014,

ple permission from Ap. Pollution

eatment Facility as per the provisions

Yours faithfully,

Sd/-
‘ MEMBER SECRETARY,
SEAC, A.p.

/fT,C.E.B.0O/
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C\
. harlkrishna thanikondn <harikpnr@gmall.com>
™ Gmail 2 g et

e s s it

" oR appl
Fwd: Acknowledgement Slip for TOR application

1 message T e
y.s.murthy murthy <y.s.murthy786@gmail.com> Tue, May 10, 2016 at 6:21 PM
To: harikrishna thanikonda <harikpnr@gmail.com>

Forwarded message
From: <monitoring-ec@nic.in>

Date: Wednesday, May 4, 2016 )
Subject; Acknowledgement Slip for TOR application
To: y. s.murthy786@gmail.com

Ce: monitoring-ec@nic.in

Acknowledgement Slip for TOR

This is to acknowledge that the proposal has been successfully uploaded on the
portal. The proposal shall be examined by MS_ of SEIAA to ensure that recuired
information has been submitted. An emall will be sent for seeking additional
information , if any, within 5 working days. Once verified, an acceptance latter shall

be issued to the project proponent .
Following should be mentioned in further correspondence .

1. Proposal No. ' SIAIAP/MISH1338/2016

2. Category of the Proposal : I&{gstmcture and Miscellaneous Projects +

, . ; . 7(d) Common hazardous waste treatment,
3. Project/Activity applied for storage and disposal facilities (TSDFs)

4. Name of the proposal 1 YJ Multiclave
5. Date of submission for TOR : 04 May 2016
6. Name of the Project proponent along with contact details

a) Name of the proponent ©YJ MULTICLAVE
b) Mobile No. 1 8177224400

c) State  Andhra Pradesh
d) District . Guntur

e) Pincode . 522124
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f‘ili ™1 Gmail

harlkrishna thanlkonda <harlkpnr@gmall.com>
1

!

\

|

t

1

Fwd: Acceptance Letter for TOR Application(SEIAA)

' message

g Tue, May 10, 20163t 6:23 PM
: y.s.murthy murthy <y.s.munhy786@gmai.com> y
*P To hanknshna thanikonda <harlkpnr@gmall.com>
i
W,

Forwarded messayge ———

From. <aspS76@gnial.com>

Date: Thursday, May 5, 2016 ’

Subject: Acceplance Letter for TOR Application(SEIAA)
To: y.5 munhy 786@ogmail.com

Cc. monitonng-ec@nic.in

Acceptance Letter for TOR application
F.No.- AP GNT IND 05 2016 84

State Environment Impact Assessment Authority
Andhra Pradesh
Sciences and Technology Department, Government of Andhra Pradesh,
Member Secretary
Dated: 05 May 2016
To,

YJ MULTICLAVE

, Guntur

Andhra Pradesh , 522124

, Subject * YJ Multiclave -

Sir,

This has reference to your propesal No. SIA/AP/MIS/11338/2016 dated 04 May
2016 regarding grant of TORs for the above mentioned proposal.

2.0 This is to acknowledge that the proposal has been received in the SEIAA along
with Form 1 and pre-feasibility report. You are requested to submit a hard copy
(signed) of the documents in the SEIAA(at the address given below) within a week,
along with emall slert generated by the system(through speed post). Eash page of |
the application including Annexures should be duly signed by the authorized
signatony within a week,

Address;

Sciences and Technology Department, Gov
Secrelary

amment of Andhra Pradesh, Member

3.0 "‘TO project shall be listed for further consideration only after recaiving the above
desired documants in hard copy. Andhra Pradesh SEIAA shall not be responsible for

the delay in isting in next agenda meeting du: 1o non-submission of the hard copy of
application form by applicant after dus date

Yours Sincerely
SEIAA, Andhra Pradesh
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Df.J.YASM!N,HBS,DCH,DbH,MBA(H-Adf’"") Tha Memba- Sacretary ,

District Meuienl & Mealth Offiear, Statue Level Expert Appralsal Committen,

GUNTUR Andhrp Rradesh Pollution Gentrol Board
Andhra Pradesh

To

RC mﬁwm&wm

Sir,

S.b:-Epldemics - proposal of Common Bio Medical waste Treatmen:
Facility (CBMWTF) gstakzlishment by M/s Y.J. iMulti Clave in Gurty-

Qistrict- reg.

Ref:-L.R.No APPCB/GTR/INC/2018-344, Cated: 30.05.2018 of the Member
Secretary, State Level Expert Appralsal Committee, Andhra Pradesh
Polli.on Control Board , Andhra Fradesh

2. ' r.No 1/Appcs/HO/UH~1‘J/BMW/1n principle/2018 Dated : 23.05.20:8
of Andhra Pradesh Pollution Centrel Board ,Vijayawada.

W

As per the reference 2" cited @bove ,it is observed that bed strength in
Guntur District is exceweded 10,600 and the proncsal by L.!"f' M/s Y.). Multi Clave for ’
establishing 2" facili*, may be corsldered for further appraisal,
Despite *.aving one established Commen Blo Medical waste treatment Unit,
there is nece-sity of one more Common facility in the District since there are No. of
Upcoming 2rivate Nursing Homes ,Dental Colleges, Hospitals and central Laboratories

which nzed to be covered under BMWM Rules ,2016 for which Guntur District which

require safe dispesal of Yio Medical waste generated.
|
i
};i Yours faithfully
t '{\X o <y
P, S
?_ DISTRYER MEDICAL s}é \TH OFFICER
Hp GUNTUR L6 NE
:!E«-i Distriet Medical & Health Ofitcer
it GUNTUR.
it
2
o
I3
5
|
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OFFICER :: GUNTUR ::
OFFICE OF THE DISTRICAT MEDICAL & HEALTH

/ Dated; 04.08.2018
Re No.Spl./A1/DRA/2018,

. A.P.Pollution Control Board = M/s Y.J.YI\AULTleLA;/?, th/Médl‘;tal
- C\)aéteo Management - Request forRssue o1 Private ovt.,
Hospitals list along with Bed strength - Reg.

i : 4,7.2018, M/s s Y.J.MULTFCLAVE, Bio
Ret EAEdﬁ:z?r\?\?::t?tﬁgndaagtgr?qleﬁt, Rama Mandir Raod, Telagapalem,
Ponnur, Guntur District.

It is to submit that, Sri Y.Sree Ramamurthy, M/s.Y.J.MULTlCLAVE, Bio
Medical Waste Management. Rama Mandir Raod, Telagapalem, Ponnur, Guntyr District
is requested to issue of Private Medical care establishments [ike Hospitals, Nursing
Hemes, Clinics, Diagnostic Centres and Government Hospitals in Guntur District.

No.of Institutions -NLOfm_s_tit_m No.of Beds
1. Hospitals/Nursing Homes . 540 17019
2. Clinics - 286 -
3. Dental Clinics 150 -
" 4. Diagnostic Centres - 356 -
5

- Primary Health Centrgs

- 80
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ANDIUHRA I'R -\llli‘-ll POLLUTION CONTROL BOATD

Do A 2n-d 8 Near stnrbse hospital, priiadipa h..n | canle, ‘

‘ I\u\lnuml.\\'.nlntr-ul l\ﬂllnllbalput.\-ljnyuwmln B2 00K i
\\’u\.ﬂlw FwWwweappeb.ap.aniein

— .__, e e " - p—

‘\.Nol \\\LU e N

l ‘-.\nv

i
|

LT S

UL l\ L\M\\;’ Dl lnelple/2008

X g _ Du2nes.zo
| APCN - UTERT W N7, Y M Clava, 8y N 77T, 871 Tana armavarar |
[y Telabady Village, Nuzendla Mandal,
Y
i

Gontue Distelet = [pe LIU\C[DIL P'ermisalon -
tasned - Rey |

1 L O \\] |‘!1u\i|. ol N s N .\l\llll\ ‘l]\t"llll‘\'lllnll\) Corrnlur ooy 0] 12 20

= TO Le No APPCE/VIA GIR OV TIO/ CINONVTE S 2016 ot 29,12 20019

3 LeNOCSBIAA - AP/ AP GNT/IND 0872016/ 844 u.[l. 13.07,.20146 ‘
U Indistries request letter dt 16.07,2010,

S Ptiet Medical and Tlealth Offleer Tetter du 14,10 2016,

o

\hnnhw ot 150 Do Medleal Waste Technleal Commitwn Mecting held on
2.05.2018,

aaamn e -

s bas veterences 1o e above ched, whorehn you have requented e Beuod for e

ot the InsUvineiple Permidssion for Batablishmoent of Second Common 1Mo Medieal Teee et

Faciline at Sy Noo =10 871, Tana Annavarany Toellabadu Vilape, Nuzeodta Mandal, Guntur
Drstrict tor obtaming Environmental Clearancy from the SEAC & SELA A, Adhua Pradead

Based on the BE: RO Guntar report dated 19.10.2016 1t was noted that the Tatal na, of
Health Cave Facilities (HCTFs) and thelr bod strength as por the reglstering authority Le. The
Distriet Megdteal & Uealth Qefieer (DM&TIO) (vido L di 1410, "mﬁ).:.lh':u:,du'J.ll_.u.vﬁ._«.'ff
Lrivate ospitals swithop Bedosteenith ol 377480 Noea (oseludbg, Govermnnent FHospatals 1o
HCPs covered under APVVE Avea Flosplials, Director of Publie Tlealth arl Family Wellare
and Department of AYUSHD.

The existing Common o Medieal Treatment Facilivy (CTMS LT b foamton Dntpac
peoeovening T00 Nos of Hlealth Care Tacklitles (FCTs) with 13,683 bed stength (o per the
BATW annual report 2016 submitted to COCH)., There are about 4061 numbers of beds une
covered by the exiting CBNIWTE, There are number of Veterinary [ospitals, Lispensarices,
Dental Hospitals, Ayuevedic and Homeapathile Tlospitals which need o
TN Ruades, 2016,

Lo covered under

After cavetul exanunation on the bed ateenpthy aw poe Uhe veglutering authorty fe. Tho
District Medieal & Flealth Officer (DM&HO) and the reporis de13.02.2007 and 17704 2018
submitted by the JCRE: ZO-Kurnool, ERO-Cuntur respectively, the Board is heveby tssues
In-Principle Permission (or the establishment of second Bio Medlcal Treatment Facllivy at
Gueiar District, Further, the proponent shall obtaln all the necessacy Cleavinees ineluding,
Luvironmental Clearance (EC) from MoBEF&CC, Gol / SEIAA, AP under the relevant
Environmental Laws in foree.

Sd/-
Member Secretary
To
M/s Y. Nuld Clave
Sep T Flarvi Keishona Nanager
FENo 1= 1252 R&B Road,
Do, Guntur District = 822 124,
harikpned@gmail.con
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a
he 'CER 7D Viayawada for information and recessary action

e ICEE, Z0
o oy A n.
he "I RO. Guntur for information and necessary actio

//T.CEBO//

U.ZW' UL\FK \&

Joint Chief Environmenta Engineer
UrlIv



< \tinistry of E“\‘ron*lt . FG?:\H & Climate Change
'é'"' ] Government of India

o5t
«& v ~
SCS D1:10.10.2018

b
i \.-...-‘-‘

HNO-12-32, R&3 Rosd,
~

Ponnu:, Guntur Ditrict = 322124,

Subs SEAC - AP - SEAC - .-\.P\ =

T Treamment Faciliy at Sy.N '
I\, Guntur Distriey, .—\r\.n... R..:Zes'r: .
- Reg
Reft L Your TOR Application received on 04.05.2016 (Proposal No.
SIA/AP/ANIS/1133872016).
. 2. T.O.Letter dated. 13.07.2016 & 23.08.2018.

3 28.05.201
cation was exa the
o 23.08.2018 et

Troinoory
sagineers o

Joir £ e ey xd ok 3de ¥ 7 kW 2 - . gy e
P00 Conmiiiles pated thad Me.rJd, Muii Clove 2rofas
R - | R £ » o i b s
Bio-megical Wa rectment Foeility C'B‘.!TF TE) of czpacity

i1 Diistotar  dis 5
doadiT e, AW FULIEsn. 1ne

Control  Bo:
23.05.2018) and in this [e!’enrnas rneid
“the toral number of Heclth i as pe

the r eg istering authority ie., TH [ aval & Health cer [ DM&EQ),
vide letter . cr

&

Al -~
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thoof 17744 Nos ¢ excluding Government Hospitals i.e., HCFs cavered wnder

wieengin J 744 X
APVVD Arce Haspitals, Director of Public Flealth and Famr/y Welfare and
Seremneent o AYUSH). The existng Common Bio-medical Waste Treatment
eyt CBMWTF) in Gumwr Disirict is covering 700 Nos. of Health Care

P";;;'/:'f:'c’s ( HCFs) with 13,683 bed swength ( as per BMW annual report 2016
submitted to CPCB) . There are about 4061 numbers of beds uncovered by the

existing CBMWTF. There are number of VelerinaryHospitals, Dizpensarizs,
o . 3 .
Dentallespitals, Ayurvedic and HomeopathicHospitals which need 1o be covered

wnder BMWA Rules, 2076."
ec proponent submitted the letter issued by Office of the District Medical & Health
Gontiee vide letter Re Noo Spl/AVDRAZ2018. dated  04.06.2018 The Committee
e praposed project falls wadzr frem 7(da) of the schedle of the Fla Nonfication

2006- Common Bio-medical Waste Treatment Facility (CBIVTF).

The Committee recommended for issuc of Standard Terms of Reference (TOR) with
public hearing and with additional TOR: The project proponent shall comply with the Bio-
medical Waste Management Rules, 20.6 and its amendments and the Central Pollution
Contral Board Revised guidelines - 2/°" December, 2016.. to this Commaon Bio-Medical
Waste Treatment Facility (CBMWTFE) of Capacity - 7000 kgs/day proposed at Sy.No. 7/1 &
84, Tarna Annavaram (V), Nuzendla (M), Guntwr District, Andhra Pradesh, without
prefudice 1o the orders of any Hon 'ble Courts.

The issue was placed before the SEIAA in its meeting held on 24.09.2018 and the
Authority agreed with recommendation of the SEAC. A.P for issue of Standard Terms of
Reference (TOR) with public hearing and with additional TOR,

In view of the above, you are requested to preparz EIA report based on the standard
TOR & said additional TOR with Public heacing and submit to the SEAC, A.P. for appraisal.
The Terms of the reference are valid for a period of three years.

Yours faithfully,
. Sd/-
' MEMBER SECRETARY,
SEIAA, AT\

HT.C.F.B.O/

ot

) z
SENJOR ENVIRONMENTAL ENGINEER (EC)
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Y.J.MULTICLAVE

BIO-MEDICAL WASTE MANAGEMENT

Ref.No.YJM/PH-DRFTE-EIA/01 27.02.2019

To

The Environmental Engineer (EE)
Andhra Pradesh Pollution Control Board
Regional Office, Guntur, AP

Dear Sir

Sub.:-Environment Clearance Documents for the
proposed Common Bio-Medical Waste Treatment

Facility by YJ Multiclave - Reg.

Ref.:- TOR Letter SEIAA / AP / GNT / IND/05/2016
Dated 10.10.2018

We herewith submit 18 copies of Environmental Impact
Assessment report, English executive summary and
Telugu executive summary for proposed Common Bio-
Medical Waste Treatment Facility at Sy.No.7/1 and 8/1,
Tana Annavaram Village, Nuzendla Mandal, Guntur
District, Andhra Pradesh.

Kindly process the application at the earliest for the
public hearing and acknowledge the receipt of the
same.

Thanking you
Yours sincerely

Sd/-
YJ MULTICLAVE




54
pESH POLLUTION CONTROL BOARD

% ANDHRA PR AL SIONAL OFFICH 11 GUNTUR
Nagar, Ring Road, Guntur — 522 006
Y] D.No. 4-5.4/5C, 4/3- Navabnatath.., gar, g y G

\| /4 7
e-mall; rogtr-ee1@appceb.gov.in
V.R. Maheswara Rao, M.Tech., L{/ Phone : 0863 - 2215537
" Environmental Engineer
- 019 - 909 Dt. 17.08.2019.
r. -2193/AP -
To

The Propriator,

M/s. Y.J. Multiclave

D.No. 24.3-13, Near Ramamandiram,
Telagapalem, Ponnuru

Guntur District - 522 124,

o Sub.: APPCB - Regional Offica Guntur?- Mils. Y.J. Multiclave - Propogal.for
ub.: - '

A e o et
on Blo Medical Waste Treatment “Faallity
estab!ishrgen: sof NS?f;r;mB“' Tana Annavaram Village, Nuzendla‘_M_apga;;_ -
(CBMWSI %riaét-w){t'h proposed investment of Rs.2:32 Crores - Environmerital
g:gligrl-lesz;rlng scheduled on 18.09.2019 at 11.00 AM near Projectisite,

Tana Annavaram Village, Nuzendla' Mandal,  Guntur - District -
Arrangements to conduct public hearing - intimatlon - Reg.

. P ; 6 & amendments thereof,
Rel: L Egpm“‘;";f;"fg;g,?eﬂ;;‘ﬁéﬁ,"ﬁswqby-g_he MoEF&CC (SEIAA, Andhra
" Pradesh) vide letter dated. 10.10.2018; . e
3. Note orders of the Collector:& District Magistrate, Guntur on 19.08.201
4 Mail instructions recelved on 02.08.2019 & 16.08.2018 “front 4
Office, APPCB, VJA. ‘

9

Wik : i

Adverting to the above, it is to inform that the competent Authority has anggpfed
to conduct Public. hearing for the proposed estabil§hment of new Commonh?lprMQ.:‘h;a]
Waste Treatment and disposal facility (CBMWTF) in the name of Mis, Y.J. MLTL” ¢
Sy. No 7/1, 8/1, Tana Annavaram Vilage, Nuzendla Mandal, Gunturz
18.09.2019 at 11.00 AM, near Project slte, Tana Annavaram Village
‘Guntur District.

The date,, time‘&-Verwe for .
project was published in the
(English)” news dailies on 17,
views, comments & objection o
the public, NGOs, & .bonafide
18.09.2019 for the above project,

\

wer the procedure prescribed under the :'l:ii'ﬁ_"gfo'nsﬂpf“; :
amendments therein, It is requested to acknovﬁledge“'the‘r'eCé'ip’t
post,

Yours faithfully

U
4.
ENVIRONMENTA"-ﬂLGINEEﬁ

e

N -

e e st v 2 . —f - ——
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To

@ a Date : qo‘élw\T

The Environmental Engineer (EL),

The Pollution Controll Board, Reglonal Office,

4thlane, Nava Bharat Nagar Ring Road,

Guntur,

Respected Sir,

Sub:M/s AP Environ Technologes - Public Hearing - Intimation - Reg

FERE

1t s bring to your notice that M/s A.P Environ Technologles Pvt.Ltd had applied for

Public Hearing,

In this connection the followling Is submitted for furthe_r necessary action,
The 'FOﬁ(Terms Of Referance) Issued by the SEIAA explred,

The APPCB rejected the application on the grounds of non suitable land.
As per MoEF & CC the TOR should be in force for conducting public hearing,

The proponent applied hon'ble Hlgh Court with false Information & gotthe order
for conducting public hearing.

The proponent M/s A.P Environ Technologies Pvt.Ltd Submitted false information
to the Hon'ble Court of Law, The Proponent obtained path may not be conducted.

The proponent M/s AP Environ Teehnologies PvtLtd not obtained INPRICIPLE
PERMISSION from The APPCE

So, Kindly Stop the Public Hearlng of M/s A.P Environ Technologles Pvt.Ltd, Sy.No
674-2, Remidlicharla (V), Bollapalli Mandal, Guntur district.

Thanking you, 434
. /4
- Yours faithfully,
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Data : '3,03 ]bl
i 7
. To,
i
i The Chatrman,
"t Andhra Pradesh Pollution Control Board
1’ D.No.33-26-14 D/2, Near Sunrise Hospltal,
i Pushpa Hotel Centre, Chalamalavarl Street,
i Kasturibalpet, Vijayawada - 520 010
:ti_ { Respected Sir, ‘
\ Stb:M/s A.P Environ Technologles - Public Hearing - Intimation - Reg
Al W T
i:, 2T
E { "1t Is bring to your notice that M/s AP Environ Technologies PvtLtd had applied for
il Public Hearing.
bl
i In this connection the following Is submitted for further necessary action,
;‘; 1. The TOR(Terms Of Reference) Isétéd by the SEIAA expired.
e ) .
:v%, 2 The APPCB refected the application on the grounds of non sultabie Jand,
Al
EE 3. As per MoEF & CC the TOR should be in force for conducting public hearing.
it

by 4. The proponent applied hon'ble High Court with false infermation & got the order for
E:‘i conducting public hearing,

‘ j 5. ' The proponent of M/s A.P Environ Technologles Pvt.Ltd Submitted false information
:IQ to the Hen'ble Court of Law, The proponent obtalned path may not be conducted.

w_'r'

i }” 6. The proponent of M/s A.P Environ Technologies PvtLtd not obtained INPRICIPLE
i PERMISSTON:from The APPCE

50, Kindly Stop the Public Hearlng of M/s A.P Environ Technologies Pvt.Ltd, Sy.No
674-2, Remldicharla (V), Bollapalll Mandal, Guntur district.

Thanking you, Ca/’@g .

Yours faithfully,
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* (SHOW CAUSE NOTICE REFORE ADMISSION) 7
HIGH COURT OF ANDHRA PRADESH N
TUESDAY . THE TWENTY SEVENTH DAY OF AUGUST
TWO THOUSAND AND NINETEEN
:PRESENT:
THE HONOURABLE THE ACTING CHIEF JUSTICE C.PRAVEEN KUMAR

AND
THE HONOURABLE SRI JUSTICE M.SATYANARAYANA MURTHY

WRIT PETITION NO; 11945 OF 2019
Botwoon: :
M/s.A.P. Environ Technologies, Represented by Mr. T. Anil Kumar S/o Sri Somaiah,
aged 38 years, Rfo. D. No. 12-222, Adarsh Nagar Opp. IDPL Colony, Qp.thbullapur
Medchal District, Telangana. Having its office at Sy. No. 874-2 Remidicherla Village,

Bollapalli Mandal Guntur District
Petitioner

AND

UNION OF INDIA, Rep. by its Secretary, Ministry of Environment, Forest, and Climate
change, Indira Paryavaran Bhavan, Jor Bagh, Lodhi Colony, New Delhi 110001.

The Andhra Pradesh Pollution Control Board, Rep. by its Member Secretary Door No.
33-26-14 D/2, Near Sun Rise Hospital, Pushpa Hotel Centre, Chelamvari Street,
kasturibaipet, Vijayawada. - 520 008 Andhra Pradesh State.

The Joint Chief Environmental Engineer, Andhra Pradesh Pollution Control Board,
Zonal Office, Door No. 33-26-14 D/2, Near Sun Rise Hospital, Pushpa Hotel Centre,
Chelamvari Street, Kasturibaipet, Vijayawada -.520 008 Andhra Pradesh State.

The Environmental Engineer, Andhra Pradesh Pollution Control Board, Regional Office,
4-5-4/5C.4/3, Navabharath Nagar, Ring ROad Guntur - 522 006.

State Environment Impact Assessment Authority, Rep. by its convener, Door No. 33-26-
14 D/2, Near Sun Rise Hospital, Pushpa Hotel Centre, Chelamvari Street, Kasturibaipet,
Vijayawada - 520 008 Andhra Pradesh State.

Y J Multi Clave, Rep. by its Manager, D. No. 7/1, 8/1, Tana Annavaram, Tellabadu
Village, Nuzendla Mandal, Guntur District Having its office at H. No. 1-12-52, RandB

Road. Ponnur, Guntur District 522121,
Respondents

WHEREAS the Petitioner above named through its Advocate Sri
P VENKAIAH NAIDU presented this Petition under Article 226 of the Constitution of
India praying that in the circumstances stated in the affidavit filed therewith, the High
Court may be pleased to issue a writ, orcler or direction more particularly one in the
nature of WRIT OF MANDAMUS declaring the impugned action of the 5th respondent in
proposing to consider the application for grant of Environmental Clearance of the 6th
respondent’ herein in furtherance to the In Principle Permission granted by the 2nd
respondent in favour of the 6th respondent herein vide its Lr.No.1/APPCB/ HO/UH-
IV/BMW/On-Principle / 2018 dated '23.05.201,8 treating the same as second facility in
Guntur District is perverse, without application of mind, high handed, capricious,
arbitrary, illegal, the fundamental rights guaranteed to the petitioner herein under
Articles 14, 19(1)(g) of the Constitution of India apart from being in violation of the
provisions of the Water (Prevention and Control of Pollution) Act, 1974 and the Rules
made there under, the Air (Prevention and Control of Pollution) Act, 1981 and the Rules
made there under and the Environment(Protection) Act, 1986, the EIA,2016, the Bio
Medical Waste Management and Handling Rules and also the CPCB Guidelines issued
there under apart from being in violation of the principles of natural justice and fair play
and consequently direct the Re'spondents herein not to grant, the EC and proceed with
the grant of CFE and CFO for the proposed project of the 6th respondent herein without
completion of the process relating to the application of the petitioner herein

AND WHEREAS the High Court upon perusing the petition and affidavit
filed herein and upon hearing the arguments of Sri P VENKAIAH NAIDU Advocate for
the Petitioner, directed issue of notice to the Respondents herein to show cause as to
why this WRIT PETITION should not be admitted.

You viz:

-y
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The Secretary. Ministry of Environment. Forest, and Cimate c_hange. Union Of Inda,

Indira Paryararan o O o Bagh. Lochi Colony, New Dehni 110001,

The Momr Saerotay Aibra Pradesh Poluton Control Board, DoorNo. 33.20-1¢

D72, Near Sun Risa Hospial, Pushpa Hetel Centre, Chelamvari Street, kasturibaipet,
' 4a - 520 008 Andhra Pradesh Sta:€-

ﬁiﬁfﬁf ékezac.i;::eg Z%meen Andhra Pradesh Pollution Control Board,

Zomal O%ce Door No. 33.25.14 D12, Near Sun Rise Hospital, Pushpa Hotel Centre,

Che'zrmvan Street Kasturbapet, Viayawada - 520 008 Andhra Pradesh State.

 Tha Envonmental Engineer, Andara Pradesh Pollution Centrol Board, Regional Office,

£.5.275C 23, Navasha-ath Nagar, Ring Road Guntur - 522 008.

_ The Corvener, State Environment Impact Assessment Authority ,Door No. 33-26-14

D72, Near Sun Rise Hospital, Pushpa Hotel Centre, Chelamvari Street, Kasturibaipet,
Viayawada - 520 008 Andhra Pradesh State.

_ The Manager, Y J Mu'ti Clave, D. No. 7/1, 8/1, Tana Annavaram, Tellabadu Village,

Nuzendla Manda!, Guntur District Having its office at H. No. 1-12-52, RandB Road.
Ponnur, Guntur District 522121.

are directed to show cause on or before 09-09-2019 to which date the case stands
posted as to why in the circumsiances set out in the petition and the affidavit filed
therewiith (copy enclosed) this WRIT PETITION should not be admitted.

1A NO: 1 OF 2019

Petition under Section 151 CPC praying that in the circumstances stated
in the afidavit filed in support of the petition, the High Court may be pleased to DIRECT
the 5th Respondent consider the representation cf the petitioner herein dated
08.08.2019 by way of objections for consideration of the application of the 6th
respondent herein for grant of Environmental Clearance for issuance of Consent for
Establishinent new facility thereby implementing the Revised Guidelines for the
Common Bio Medical Waste Treatment and Disposal Facilities as approved by the

Central Pollution Control Board, 2016, pending disposal of WP No. 11945 of 2019, on
the file of the High Court.

IA NO: 2 OF 2019

Petition under Section 151 CPC praying that in the circumstances stated
in the 2ffidavit filed in support of the petition, the High Court may be pleased to DIRECT
the Respondents not to consider .any other applications for conduct of public hearing in
Guntur District including the 6th respondent till the application of the petitioner herein for
grant of Envircnmental Clearance is granted for which a public hearing is proposed to
be conducted on 1.09.2019 at 11.30 AM or on any subsequent dates as the same if
conducted would be without appreciating the adequacy of the proposed facility of the
petitioner herein as is mandated under the Revised Guidelines for the Common Bio
Medical Waste Treatment and Disposal Facilities as approved by the Central Pollution

Control Board, 2016 in its letter and spirit and the decisions of this Honourable Court,
pending disposal of WP No. 11945 of 2019, on the file of the High Court.

The Court made the following: ORDER

Notice before admission.

Learned counsel for the petitioner is permitted to send notice to the 6"
respondent by RPAD and file proof of service.

Post on 09.09.2019.

Pending further orders, there shall be interim direction as prayed for.

Sdl- K, TATA RAO
ASS(fT T REGISTRAR
M e

e

IMRUE COPYII

e

For ASSISTANT REGISTRAR
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7. .
8 One CC to SRI. B KRISHNA MOHAN, asst. solicitor General, High Court of Andhra
9.

. The Joint Chief Environmental Engineer, Anghra

_ The Environmental Engineer, Andhra Pradesh Po

To

The Secretary, Ministry of Environment, F d Climate ' i
Indira Paryavaran Bhavan, Jor Bagh, Lédh?rgg}bg;‘, New Delhﬁh1a1n(?oed1gmon AT
The Member Secretary, Andhra Pradesh Pojjytion Control Board, Door No. 33-26-14

D/2, Near Sun Rise Hospital, Pushpa Hote| Gentre, Chelamvari Street, kasturibai
Viyawada. - 520 00B Andha Pratesh gty astunbalpet

| Pradesh Pollution Control Board,
Zonal Office, Door No. 33-26-14 D/2, Near Sun Rise Hospital, Pushpa Hotel Centre,

Chelamvari Street, Kasturibaipet, Viiayawada -.520 008 Andhra Pradesh State.

llution Control Board, Regional Office,
4-5-4/5C .4/3, Navabharath Nagar, Ring Road Guntur - 522 006

_ The Convener, State Environment Impact Assessment Authorit{( ,Door No. 33-26-14

DI2, Near Sun Rise Hospital, Pushpa Hote| Centre, Chelamvari Street, Kasturibaipet,
Vijayawada - 520 008 Andhra Pradesh State.

. The Manager, Y J Multi Clave, D. No. 7/1, 8/1, Tana Annavaram, Tellabadu Village,

Nuzendla Mandal, Guntur District Having its office at H. No. 1-12-52, RandB Road.

Ponnur, Guntur District 522121. (1 to 6 by RPAD- along with a copy of petition and
affidavit)

One CC to SRI. P VENKAIAH NAIDU, Advocate [OPUC]

Pradesh (OPUC)
One spare copy

Tvr



HIGH COURT

HACJ & MISMJ

DATED:27/08/2019

NOTICE BEFORE ADMISSION

WP.N0.11945 of 2019

~

POST ON 09.09.2019
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HIGH COURT OF ANDHRA PRADESH AT AMARAVATHI

WEDNESDAY ,THE EIGHTEENTH DAY OF SEPTEMBER
TWO THOUSAND AND NINETEEN

:PRESENT:
THE HONOURABLE THE ACTING CHIEF JUSTICE C.PRAVEEN KUMAR

AND
THE HONOURABLE SRI JUSTICE M.SATYANARAYANA MURTHY

I.LA Nos.1, 2 & 3 of 2019
IN
WRIT PETITION NO: 11945 OF 2019

Between:

M/s.A.P. Environ Technologies, Represented by Mr. T. Anil Kumar S/o Sri Somaizh,
aged 38 years, R/o. D. No. 12-222, Adarsh Nagar Opp. IDPL Coleny, Quthbuliapur
Medchal District, Telangana. Having its office at Sy. No. 674-2 Remidicherla Village,
Bollapalli Mandal Guntur District

Petitioner
AND

. UNION OF INDIA,‘Rep. by its Secretary, Ministry of Environment, Forest, and Climate

change, Indira Paryavaran Bhavan, Jor Bagh, Lodhi Colony, New Delhi 110001.

. The Andhra Pradesh Pollution Control Beard, Rep. by its Member Secietary Door No.

33-26-14 D/2, Near Sun Rise Hospital, Pushpa Hotel Centre, Chelamvari Street,
kasturibaipet, Vijayawada. - 520 008 Andhra Pradesh State.

. The Joint Chief Environmental Engineer, Andhra Pradesh Poliution Control Beard,

Zonal Office, Door No. 33-26-14 D/2, Near Sun Rise Hospital, Pushpa Hotel Centre,
Chelamvari Street, Kasturibaipet, Vijayawada -.520 008 Andhra Pradesh State.

. The Environmental Engineer, Andhra Predesh Pollution Control Board, Regional Office,

4-5-4/5C .4/3, Navabharath Nagar, Ring Road Guntur - 522 C08.

. State Environment Impact Assessment Authority, Rep. by its convener, Door No. 33-28-

14 D/2, Near Sun Rise Hospital, Pushpa Hotel Centre, Chelamvari Street, Kasturibaipet.
Vijayawada - 520 008 Andhra Pradesh State.

. Y J Multi Clave, Rep. by its Manager, D. No. 7/1, 8/1, Tana Annavaram, Tellabacu

Village, Nuzendla Mandal, Guntur District Having its office at H. No. 1-12-52, R & B
Road. Ponnur, Guntur District 522121.

Respondents
IA NO: 1 OF 2019

Petition under Section 15% CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pieased to DIRECT
the 5th Respondent consider the representation of the petitioner herein dated
08.08.2019 by way of objections for consideration of the application of the €th
respondent herein for grant of Environmentai Clearance for issuance of Consent for
Establishinent new facility thereby implementing the Revised Guidelines for the

" Common Bio Medical Waste Treatment and Disposal Facilities as approved by the

Central Pollution Conirol Board, 2018, pending disposal of WP No. 11845 of 2018, on
the file of the High Court.

|A NO: 2 OF 2019

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to DIRECT
the Respondents not to consider .any other applications for conduct of public hearing in
Guntur District including the 6th respondent till the application of the petitioner herein for
grant of Environmental Clearance is granted for which a public hearing is propesed to
be conducted on 1.09.2019 at 11.30 AM or on any subsequent dates as the same i
conducted would be without appreciating the adequacy of the proposed facility cf the
petitioner herein as is mandated under the Revised Guidelines for the Cemmen Bio
Medical Waste Treatment and Disposa! Facilities as approved by the Central Pelluticn
Contro! Board, 2016 in its letter and spirit and the decisions of this Honouratie Court,
pending disposal of WP No. 11945 of 2019, on the file of the High Court.
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Y J Multi Glave, Rep. by its Manager. D. No. 7/1, 8/1, Tana Annavaram, Teflabaa,
Village Nuzendla I\fangnl, Gunlu? District Having its office at H. No. 1-12.-52. R2 g

foad | ‘ 121.
d Ponnur, Guntur District 522 Petitone;

Respondent No.6 in WP No. 11845 of 2019
On the file of the Hgh Court

AND

Mis AP Environ Technologies, Represented by Mr. T. Anil Kumar S/o Sni Somaiah,

nged 36 years, Rio D Nog 12-222, Adarsh Nagar Opp. IDPL Colony, Qp thbullapur
adchal r)lslrlct. Telangana Having its office at Sy. No. 674-2 Remidicherta Village.

Bollapall Mandal Guntur District. -

UNION OF INDIA, Rep by its Sccretarg Ministry of Environment, Forest, and Ciimate

changa, Indira Paryavaran Bhavan, Jor Bagh, Lodhi Colony, New Delhi 110001

The ;\ndhrn Pradesh Pollution Control Board, Rep. by its Member Secretary Door No.

33.20-14 112, Near Sun Rise Hospital. Pushpa Hotel Centre, Chelamvari Street,

kasturibaipet, Vijayawada - 520 008 Andhra Pradesh State.

Ihe Joint Chief Enviconmental Engincer. Andhra Pradesh Pollution Control Board.

Zonal Office, Door No 33.26-14 Di2 Near Sun Rise Hospital, Pushpa Hotel Centre,

Chelnmyari Street. Kastunbaipet, Vijayawada - 520 008 Andhra Pradesh State.

[he Envitonmental Engineer, Andhra Pradesh Pollution Control Board, Regional Office,

A-5.415C 413, Navabharath Nagar, Ring Road Guntur - 522 006

State Environment Impact Assessment Authority, Rep. by its convener, Door No 33-28-

14 /2, Noar Sun Rise Hospital, Pusipa Hotel Centre, Chelamvari Street, Kasturibaipet,

Vijayawada - 520 008 Andhra Pradesh State

Respondents
Petitione* & Respondent Nos.1 to 5 in WP No,11345 of 2015
On the file of the High Court

Potition under Section 151 CPC praying that in the circumstances stated in the
Countor affidavit filed in suppart of the petition, the High Court may be pleased o
vacato the interim order dated 27 08 2019 passed in LA Nos.1 and 2 of 2019 in W
No 11945 of 2010

These petitions coming on for hearing, upon perusing the petitions and the
afidavit and counter affidavit filed in Wnt Petition No. 11945 of 2017  and the interm
orders of the High Court dated 27-08-2019 made in LA Nos.1 & 2 of 2019 n V/P
No 11045 of 2019 and upon heariny the arguments of Sn P. Venlkaiah Naidu, Agvocate
for Petitioner in | A Nos 1 & 2 of 2019 and Respondent No.1 in | A No 3 of 2015 and cf
St B Krshna Mohan, Asst Solicitor General for Respondent No.1 in LA Nos 1 4 2 of
2019 and Respondent No.2 in | A No3 of 2019, Sri Gurram Ramachandra Rao
Advocate for Respondent Nos 2 to 3 in | A Nos. 1 & 2 of 2019 and of Respondent Ncs 3
to 6 in | A No.3 of 2019 and of Sri V.B. Subrahmanyam, Advocate for Respondent Nc €
inl ANoc 18&2o0f2019 and Petitionerin 1 A No.3 of 2019

The Court made the following ORD=R
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THE HON'BLE THE ACTING CHIEF JUSTICE C. PRAVEEN KUMAR

AND
THE HON'BLE SRI JUSTICE M. SATYANARAYANA MURTHY

IA.NOs.1, 2 & 3 of 2019
In
WRIT PETITION No.11945 of 2019

ORDER: {Per the Hon'ble Sri Justice M. Satyanarayand Murthy }

. TANo.L of 2019 is filed for grant of interim direction to the i
respondent to consider the representation of the writ petitioner dated
8.8.2019 by way of objections for consideration of the application of the 67
respondent herein for grant of Environmental Clearance and for issuance of
consent for Establishment new facility thereby implementing the revised
guidelines for the common Bio-Medical Waste Treatment and Disposal
Facilities as _e_npproved by the Central Poilution Control Board, 2016 pending

disposal of the above writ petition.

2. The petitioner'also filed I.A.Nc.z of 2019 seeking a direction to the
respondents not to consider any other applications for conduct of public
hearing in Guntur District including the 6™ respondent till the applicaticn of

the petitioner for grant of Environmental Clearance is considered.

3. This Court upon hearing arguments of the Counse! passed the

following order on 27.8.2019:
“Notice before admission.
Learned Counsel for the petitioner is permitted to send notice to the
6™ respondent by RPAD and file proof of service.

Post on 9.9.2019.
Pending further orders, there shall be interim direction as prayed for.”

4. Respondent No.6 entered appearance and filed LA.N0.3 of 2019 to

vacate the aforesaid interim order, dated 27.92019 on various grounds.

»
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5. For the sake of convenlence, the status of the parties will hereinafteﬁ"#

be referred to as arrayed In the writ petition, | ,_

0. The petitioner filed an appiication for grant of EC and after issuance of
TOR, when there was an inaction on the part of the authorities in fixing a

date for public hearing, the petitioner approached this Court by filing

W.P.N0.2043 of 2019. This Court by order dated 17.4.2019 disposed of the
said writ petition while holding that in view of the law declared in Hanuman
Laxman _Aroskar V. Union of India and Federation of Rainbow
Warriors V. Union of India', public hearing is mandatory, and directing
the respondent-authorities to hold public héaring as mandated by the
judgments referred to supra. Itis brought to the notice that a date for public
hearing was fixed by the Pollution Control Board, but it could not be held on
account of certain contingencics and still 45 days notice is required to be
issued for holding public hearing. Therefore, the application of the petitioner

is in process for consideration &t the stage of public hearing.

7. Whereas respondent No.ﬁ approached the PCB authorities for grant of
E.C. and for one reason or the other in-principle permission was granted by
PCE and proceedings were also issued to hold public hearing on 19.9.2019.
But for the interim order is subsisting, the public hearing will not Qe held and
in such case the 6™ respondent will be put to serious inconvenience and

therefore, he requested to vacate the interim order granted on 27.8.2019.

8. Interim prayers in LANos.1 and 2 of 2019 are specific and they are
extracted hereunder:

“Prayer in I.A.No.1 of 2019: It is therefore prayed that this Hon’ble

Court may be pleased to diract the 5" respondent to consider the
representation of the petitioner dated 8.8.2019 by way of objections for
consideration of the application of the 6™ respondent herein for grant of
Environmental Clearance for issuance of consent for Establishment new facility

! Civil Appeal Nos.12251 of 2018 & 1052 of 2019 dated 29.3.2019
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" , 201 Posal Facilities as approved ;
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19: 1t is therefore prayed that this Hon'ble

. may be ple .

applicati pleased to dire

ot i 1 B o Gunr DL g e 6
. icati " including the 6"

€arance is s application of the petitioner for rarlc A HC L e

Fonducted on f%nglgfred, for which a public heari;?g ?; (:)fm?:)\g;znTen.ta'

i conducted would bg at 11.30 a,m., or on any subsequent dates as the cine

facility of the peti e without appreciating the adequacy of the pro Samg

the common Bio-;qoizﬁr herein as is mandated under the Revised guide“nggsff,,

by the Central P T‘l Isal Waste Treatment and disposal facilities as approved

decisions of thi ollution Control Bgard, 2016 in its letter and spirit and

is Hon'ble Court pending disposal of the above writ petition.”

9. i :
Taking advantage of the relief claimed in L.A.No.2 of 2019, the learned
Standing Counsel for the Pollution Control Board contended that the

application of the 6! respondent was received even prior to the order dated

77.8.2019 passed by this Court and the order granted by this Court will have

no effect on holding public hearing. If the petitioner strictly abides by the

relief in 1.A.No.2 of 2019, it is clear that the direction was sought against

respondents Nos.1 to 5 not to consicer any other applications for conduct of

pubiic hearing in Guntur District including 6t respondent till the application of

the petitioner for grant'of EC is considered. Therefore, holding of pubiic

hearing is @ part of the process i considering the application of the 6

the learned Standing counsel for PCB is

respondent. But the contention of
otherwise. In any view of the mattar, mere holding public hearing will not
amount t0 passing any order granting EC and even if public hearing is held

on the application of the 6 respondent, issuing TOR, this would only be a
y holding of public

g EC

n the process of application for granting EC, and b

plication of the petitioner,

step |
the entire process of grantin

hearing on the ap

will not be terminated of completed.
i0. At this stagde the learned Counsel for the petitioner contended that if
public hearing is held on the application of the 6 respondent, the application
jtioner will becomé useless, and any exercise Of holding public

of the pet
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. The Member

_ The Joint Chief En
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he .
aring on his application 15 @ purely academic or futile exercis
&} an

therefore, he requested not to Vacate the interim order,

il.  As discussed, holding Of public hearing is a part of process in
considering the application of th2 6" respondent for grant of EC and it is not
a final disposal of the application for grant of EC, since, it is one of the steps
in the process. Further, mere holding of public hearing on the application of
the 6" respondent will not bar the PCB or the competent authority i.,
District Collector, Guntur to ho'd public hearing on the application of the

petitioner.

12, Having regard to the facts and circumstances of the case, in order to
avoid inconverience to either of the parties including the authorities of PCB
and the authorities of Public Hearing, we find it appropriate to allow thé
concerned authority to hold puthic hearing, which is scheduled to be
conducted on 16.9.2019.  But authorities concerned shall keep the

proceedings of public hearing in 3 sealed cover and shall not pass any order

for grant of EC untii further orders.

13.  With the above direction, the above applitations are disposed of. No

costs.

SD/- G. SRINIVAS REDDY
DY
ASSISTANT REGISTRAR

JITRUE COPY/I %
For ASSISTANKREGISTRAR

To

The Secretary, Ministry of Environment, Forest, and Climate change, Union Of India,
Colony, New Delhi 110001.
oard, Door No. 33-26-14

Secretary, Andhra Pradesh Pollution Control B

D/2, Near Sun Rise Hospital, Pushpa Hotel Centre, Chelamvari Street, kasturibaipet,

Vijayawada. - 520 008 Andhra Pradesh State. ‘

vironmental Engineer, Andhra Pradesh Pollution Control Board,

No. 33-26-14 D/2, Near Sun Rise Hospital, Pushpa Hotel Centre,
520 008 Andhra Pradesh State.

Control Board, Regional Office,
Road Guntur - 522 006 .

Zonal Office, Door

Chelamvari Street, Kasturibaipet, Vijayawada -

The Environmental Engineer, Andhra Pradesh Pollution

" 45.4/5C 413, Navabharath Nagar, Ring
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5. The Convener, State Environment Impact Assessment Authority ,Door No. 33-26-14

D/2, Near Sun Rise Hospital, Pushpa Hotel Centre, Chelamvari Street, Kasturibaipet,

Vijayawada - 520 008 Andhra Pradesh State.
6. One SRI. P VENKAIAH NAIDU, Advocate [OPUC]
p@ﬁg‘g{g Sri V.B. Subrahmanyam, Advocate (OPUC)
8. One CC to Sri Gurram Ramachandra Rao, Advocate (OPUC)
9. One CC to SRI. B KRISHNA MOHAN, Asst. Solicitor General, High Court of Andhra

Pradesh (OPUC)
10.0ne spare copy

Tvr
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HACJ & MSMJ

DATED:18-09-2019

(.A Nos.1, 2 & 3 of 2019

IN -
WRIT PETITION NO: 11945 OF 2019
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ANDHA PRADESH AT AMARAVATHI

IN THE HIGH COURT OF

W.P.NO. 11945 of 2019

Between:
. H ar
M/s A.P.Environ Technologies, rep. by Mr.T.Anil Kum e
And
The Union of India rep. by its Secretary, Ministfy'or
Environment, Forest & Climate C_hangc. Indira
Paryavaran Bhavan, Jor Bagh, Lodhi Colony, New
Delhi-110001 & Others  ‘Hsspondents

MEMO FILED BY THE APPCB IN SHEER COMPLIANCE OF THE
ORDER DATED 22.07.2021

May it Please Your Lordships:

This Hon'ble Court on 22.07.2021 directed the Andhra Pradesh
Pollution Control Board herein after APPCB to place the Minutes of the
Public hearing took place on 19.09.2018 at 11.00 AM at the project site
in Sy.No.7/1, 8/1, of Thana Annavaram Nuzendla Mandal, Guntur
District, on the proposal for establishment of Common Bio Medical
Waste Treatment Facility (CBMWTF) by M/s Y.J.Multiclave. The said
public hearing was under stay for the last two years nearly. This
Hon’ble Court pleased to direct the APPCB on 22.07.2021 to place the
said minutes of public hearing took place on 19.09.2019. In sheer
obedience to the Hon'ble Court, the minutes of the said Public hearing
received from the Joint Collector, Guntur District today i.e., 04.08.2021
and filing the same of the photo copy of the minutes in sheer obedience
to the order dated 22.07.2021 for placing before this Hon’ble Court for

kind appreciation. Hence this memo along with the minutes photo copy.

Amaravathi, %

Date: 04.08.2021 Counsel for Respondent No.2
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MINUTES OF THE PUBLIC HEARING HELD ON 19.09.2019 AT $1.00 AM AT
PROJECT SITE, THANA ANNAVARAM, NUZENDLA MANDAL, GUNTUR DISTRICT
ON THE PROPOSAL FOR ESTABLISHMENT OF COMMON BIO MEDICAL WASTE
TREATMENT FACILITY (CBMWTF) BY M/S. Y.J. MULTICLAVE, SY. NO. 71, 8n,
TANA ANNAVARAM VILLAGE, NUZENDLA MANDAL, GUNTUR DISTRICT.

Panel Members:

1. | Sri A.S. Dinesh Kumar, IAS., Representative of the
Joint Collector & Addtronal District Collector & District Magistrate,
Magistrate, Guntur Guntur District.

Representative of the
State Pollution Control Board
(APPCB)

2. | Sri V.R. Maheswara Rao,
Environmental Engineer,
A.P. Pollution Control Board,
Regional Office, Guntur

Project proponent :

1. | S Y.S.Murthy Representative of
M/s. Y.J. Muiticlave

CBMWTF

Consultant M/s. Enpro Enviro
Tech and Engineers Pvt Ltd.,
Surat

Consultant M/s. Enpro Enviro
Tech and Engineers Pvt Ltd.,
Surat

2. | Sri Srinivasa Reddy

3 | Sri Siva Rama Krishna

The list of Public participated in the public hearing is appended.

At the outset, the Environmental Engineer, A.P. Pollution Control Board, Regional
Office, Guntur welcomed the Joint Collector & Additional District Magistrate, Guntur
and public gathered at the venue. He informed that Environmental Public Hearing
(EPH) is convened under the provisions of the EIA Notification. 1533 (E), Dated.
14.09.2006 & amendments thereof, notified by the Ministry of Environment, Forest &
Climate Change (MoEF & CC), Gol on the proposal by M/s. Y.J. Multiclave, Sy. No.
7/1, 8/1, Tana Annavaram Village, Nuzendla Mandal, Guntur District. The proposal is
meant for establishment of second common biomedical waste treatment facility, in
addition to one facility already existing in Guntur District. Further informed that the
MoEF & CC (SEIAA, GoAP) issued Terms of Reference (TOR) to the project
proponent vide letter dated. 10.10.2018 to prepare draft Environmental Impact
Assessment (EIA) for obtaining Environmental Clearance, to undergo the process of
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Sri. Srinlvasa Reddy, Co

Tech and Engineers Pvl Lid.,
feasibility studies for establishment for Common Bio Medical

and compleled studies on environmental impacts from the proposed activity. He



further added that the project proponent acquired 3.3 Ac of fand v a:: eslﬂmafed
project cost of Rs.2.32 Croras. Ho Informed that @ common bio mecical wasta

treaiment facilty is required for every 10,000 bed strength of Hospitals. As per the
in Guntur District, the Bed strength is 17,6800

registered Health Care Establishments
ommaon bio

in the Guntur District as on 2016. Hence, there is need for second ¢
medical waste trealment facility and obtained ToR 10 prepare draft EIA report on
impacts of the proposed project. Further, informed thal the EIA was prepared based

on the baseline studies of Soil, Air, Waler on the impact on surrounding environment.

He informed that the facility proposed o install 330 Kgs/ht Incinerator, 750 Lts
autoclave and 2 No.s X 150 Kg/Mr Shredder lo treat the biomedical waste, the facility
proposed water requirement is 28 KV/Day will be met from the borewell and generates
at about 17.3KLD waste water. The facility proposed to provide ETP to treat the
waste water and the treated waste water is proposed to recycle. The facility
proposed to provide Ventury scrubber and packed Bed Scrubber as Air pollution
control equipment to the Incinerator. The Incineration ash and ETP sludge will be
disposed to TSDF for scientific disposal, Plastic wasle after autaclave and Shredder
will be disposed to Authorised recyclers. Sharps after autoclave will be send to iron
foundry/TSDF for scientific disposal, Diesel generator sel of 65 KVA will be installed
as alternative power backup. The proposed capacity of Common Biomedical wasle
treatment facility is about 7.0 Tons /day to treat and dispose the Bio Medical Waste.
He informed that aiternative approach road to the facility will be provided in
coordination with R&B Department. Further, he added that total employment
generation would be 20 members, among 20 members 12 members would be
appointed from local & 8 members Technical peoples from outside. Also proposed to
allocate Rs.4.0 Laths under Corporate Social Responsibility (CSR) for development
of social development the activities and Medical camps etc.

Later, the Environmental Engineer, APPCB, Guntur with the permission of the Chair
requested the gathered public to express their suggestions, views, comments and

objections about the proposed project,

1. Sri Srinlvasa Rao, T. Annavaram Village, Nuzendla Mandal, Guntuf District,
Andhra Pradesh. While welcoming the proposed project, he informed that the
proposed facility shall not cause any Air and Water Pollution problems to the
surrounding agricultural fields and to the nearby village.

2. Sri Nageswara Rao, T. Annavaram Village, Nuzendla Mandal, Guntur District,
Andhra Pradesh. He raised concerned on potential for pollution generation from
melting of plastic waste from the above activity and requested to implement




TR MaATUres B0 prevent any impacts of au and watel poiutan prablems to

SLTOUAGNG emvtent Mo waicamed the proaedt and request o address the
ADOVE Conoeane.

S K Nageswara Rao. Ex Sapanch, T Anaavaram VIEAI®, Nuserdia Mandal,
Quoatee Dt Andhva Pragosh Mo wekomed the propased project and
requested the proect proganent ot 10 cause any Axand Water Poltuton
Prodiems 1 the surounding agiculiural felts and to the neaiby wWiage

Smt K. Eswaramma, T Ansavaram Viage, Nuzeodia Mandal, Guntur Distrset,
Anchra Pradesh She requested the propect propenent to mplement necessany
measures and nat 1 cause any Alr and Water Poluton problemd to the
SUTTOUNGING SvHOnmant

Sri N, Anjaiah, NGO. He wekomed the proposed project and informed that the
boe of activy of the propasad proect s codecton of B Medical Waste (BMW)
generatad i the Guntur Dattnet and propased 1O treat the BAMVY as per the Rules,
WZROUT CAUSNQ ANY PARUbaN prodlems (o the surmounding agricuttural frekds and
10 the neacdy wiage. He expressed that the proet proponent is ability 1o un the
facity wahout causing any water and air potuton pbdiems o the neatby
suroundings.  He opined that the propased project propanent s uthaing the
lands of the vitage, hence empioyment shall be given 1o focal peoplo only. He
recommendad o grant Environmental Clearance to the proposed project,

S BV. Reddy, NGO. Ananthapuram, Andhra Pradesh. He welcomed he
proposad project and nhamed that the hoe of activity of the proposed project 11
colection of Bio Madal \Waste (BAW) generated in the Guntur Distict and to
provide treatment to the BAW as prescnbed Further informed that the willagers
are weltonung the project, since the project propanent has implemented several
social activites in the village, He requested the project proponent to operate the
faciily without causing sny water and air pollution problems @ the nearby
sumoundings.  He informed that the project propanent shall develop minimum
33% of greenbelt. He requested to recommend Environmental Clearance to the
proposad projedct.

Sri. Y. Chennakesava Reddy, Social Activist, Kadapa, Andhra Pradesh, He
welcomed the propased project. He requested the project proponent to maintain
same ambience even after establishment and operation of the facihty without
causing any water and air pallution problems to the surrounding environment. He
requested to establish Effivent Treatment Plant (ETP) to treat the waste water
generated and shall utlize the troated waste water. Ho requested the project
propanent to explain dispesal mode of incinerator ash. Ho further mm'nc.sled to
develop thick greenbelt sround the facity and also requested to give
employment to the kocal people, to organze Medical camps p‘wnodncaﬂy in the



10.

sumounding vilages. Frnaly, requested the prowd DRRonert 1 anilce tatest
technology 1o treal the Bio Medcal Waste &3 per The nom™s and ¢iam™2
recommend to MoEF&CC for grant of Envronmenial Clearanse I The proneses
project.

Sri T. Hussain Naidu, NGO. He welcomed the prapased Droel  He reguoes
the project proponent to cover the B Madical Waste with Iahauim shees. Ne
requested the project proponent to inform the nature of chemcas ponssel ©
utiize to treat the Bio Medical Waste. He miagrmed that the popone shal
dispose solid waste generated to M’s Ramky Pharma Ciy for soemtific ::s:\:s.m
He requested the project proponent 1o develop Thick greanbel wir 3! meam
species, which will give oxygen and filter ar poliution. _

Sri S. Venkateswarlu, NGO. He welcomed the prapssed prom. He ragueses
the project proponent to provide RO Plant for supply of Irmkmg water 1 The
nearby villages since drinking water is nat sufficiently svaiabie, and o dovde
medical health camps 1o the nearby villagss perodizaly.

Sri. Sudarshan, Cheyutha, NGOD. He welcomed the prom and regweses the
proponent to give employment oppartunities 1o the lazal vouty.

Sti. Srinivasa Reddy, Coordinator represeming M. Snprs Snwvi Tass ans
Engineers Pvt Ltd., on behalf of Mis. YJ Muticiave, rephes 1z the aveons !
suggestions raised by the public during Pudlic Hearing. The dsiais a7e =s hilows:

a) As per the Bio Medical Wasts Managamsnt Ruiss, 2273, Se Wascy!
Waste shall be treated withim <3 hours 203 they wil STl e namms
without causing Air and Water polution 1o the nsany Agncotral fiots
and human habitation. )

b) The proposed project is a Bio Madizcal Wasts treatment fasity and ahee
by all the Rules stipulated. The propass3 PR3 will Nt Dy pEste. The
plastic waste will be sterilized and traztad plastic wasts wil e IsesIn
authorized plastic recyclers.

¢) The proposed project will provids insineratar with PUTEY Shamhar
secondary chamber for incineralion of Siv WMedcal Wase Py
chamber will maintain at a temperature of mare than 335°0 ang sasondgany
chamber is maintained at 2 temperature of more tan TR e
incineration ash will be disposed t» M. Ramky Prarma, TSOF fr
scientific disposal.

d) The proposed project will provide Efflusmt Trestment Plam © ey te
waste water generated from the treatment of S Magea) Wasie De
treated waste water will be recycled,
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& “Koz Nax. NGO . I : sl i
| Sa Vivekananca Emironmait | | proposed proect - 1
! | Organzalsn ! | !
5 iSnSdRasijasha.NGO 01 Expressed No cobection forl
| Gramna Harih3 Kala Panshat proposad proEtt \
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i : !
6 |Sn 1 Krshna Prasad. NGO (1) B Expressed No objecton  for |
| Prudw Environment | proposed project
| Organzaton. \
Vapnepal Vifage, Suryapet i s
=150 Ch. Sasi Kumar. NGO o1 | No ooacion for |
Paryavarana Panrakshana proposed proecl. '
Samazni, Chintalapaiem ‘
Suryapet ! 1
8 |Snk Rama Knishna, NGO D7 | Expressed No objecien for |
Rythu Mithra Paryavarana proposad project
Sangham, Huzur Nagar.

Suryapel
g1 5n S. Muninder Reddy. NGO

| 01| Expressed No cbjecon _for |
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APPCB, RO, GUNTUR

Mithra Foundation Tproposed project.
!  Neredcherla, Suryapet | _{— \ —
10| Sn T. Mankanta Naidu, NGO 01 | Expressed No objection for
Bharathi Paryavarana Mandali, proposed project.
Machetla RN P e
1| sn.Jd Venkateswarlu, NGO 01 | Exprossed No objection for
Dharani Paryavarana Vikasa proposed project.
Samstha, Chintalalpalem,
Suryapet o |
12 | Sti Y. Nageswara Naidu, NGO 07 |Expressed No objection for
Palnadu Paryavarana proposed project.
Samrakshana Samithi,
Rentachintala, Guntur District
13 Sn M. Sambasiva Rao, NGO 01 Exptessed No objection for
Mother Thressa Rural proposed project.
Development Trust,
Neredcherla, Suryapet \
14 | Sn V. Ravi Teja, NGO 01 | Expressed No objection for\
jAvani Paryavarana Vedika, proposed project.
I Huzur Nagar, Suryapet |
A )
\ §\ Joint Collector &
\ \z\ o Additional District Magistrate
Environmental Engineer, Guntur
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N\ ESH AT AMARAV
COURT OF ANDHRA PRAD
~ IN THE HIGH (Spcis Orm;n.uurlld'ﬂ'f’"l
TR -cOND DAY OF JULY
P ~ THURSDAY .THE TWENTY SEGO s
o> are y V42 TWO THOUSAND, QEJSTTWENTY 0
B ) ' {PRESENT:
t( "V ) *)] ™ IHE HONOURABLE SRI JUSTICE JOYMALYA BAGCHI
N £ K. SURESH REDDY

A LI A f -‘\ AND

&; N THE HONOURABLE SR JUSTIC
T “WRIT PETITION NO: 11945 OF 2019

nil Kumar S/o Sti Somaiah,

Botwoen:
N MWs A P. Environ Technologles. Repmsente':l hll): ’:rr'c;;pﬁ.\lDPL Golony. Quinbullapur
aged 38 years. Rlo. D. No. 1228, Lo v 674-2 Remidicherla Village,

Medchal Distnct, Telangana. Having its office 8t SY. No.

Bollapalh Mandal Guntur District Petitioner

AND _ _
~ 1. Union of India, Rep. by its Secretary, Ministry of E"V'ffnmeé‘gvfg’:;‘in 131%%&“-"“3‘3
change, Indira Paryavaran Bhavan, Jor Bagh, Lodhi Co qnyivIl B eaelirs. Dot
~ 2. The Andhra Pradesh Poliution Control Board, Rep. by its Me e Secrelary, Do
No. 33-26-14 D/2. Near Sun Rise Hospit:':, Pﬁ'r;sZS!:oée:;tC;enrre. X
i da. - 520 00€.Andhra 3 .
Na, ’T(:;h.-ljg?n?%ertn'r;ffugm::gnmenral Engineer, Andhra Pradesh Pollution Conttrc;ICBonat:g,
Zonal Office. Door No. 33-26-14 D/2, Near Sun Rise Hospital, Pushpa Hotel Centre,
Chelamvari Street, Kasluribaipet, Vijayawada ..520 008 Andhra Pradesh State.

4. The Environmental Engineer, Andhra Pradesh Pollution Control Board, Regional

Offica, 4-5-4/5C.4/3, Navabharath Nagar, Ring Road, Guntur - 522 006.
5. State Environment Impact Assessment Authority, Rep. by its convener, Door No.
33-26-14 Df2, Near Sun Rise Hospital, Pushpa Hotel Centre, Chelamvari Street,

\ Kasturibaipet, Vijayawada - 520 008 Andhra Pradesh State.
6. Y J Multi Clave, Rep. by its Manager, D. No. 7/1, 8/1, Tana Annavaram, Tellabadu

Village, Nuzendla Mandal, Guntur Distrlct Having its office at H. No. 1-12-52, R &B
Road, Ponnur, Guntur District 522121,
Respondents

N Pettion under Aricle 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be pleased to
issue a writ, order or direction more particularly one in the nature of WRIT OF
MANDAMUS declaring the impugned action of the 5th respondent in proposing to
consider the application for grant of Environmenltal Clearance of the &th respondent’
herein in furtherance to the In Principle Permission granted by the 2nd respondent in
favour of the 6th respondent herein vide its Lr.No.1/APPCB/ HO/UH-IV/BMW/On-
Principle / 2018 dated '23.05.201,8 treating the same as second facility in Guntur
District is perverse, without application of mind, high handed, capricious, arbitrary,
ilegal, the fundamental rights guaranteed to the petilioner herein under Articles 14,
19(1)(g) of the Consttution of India apart from being in violation of the provisions of the
Water (Prevention and Control of Pollution) Act, 1974 and the Rules made there under,
the Air (Prevention and Control of Pollutian) Act, 1981 and the Rules made there undar
and the Environment(Protection) Act, 1986, the EIA,2016, the Bio Medical Waste
Management and Handhiing Rules and also the CPCB Guidelines issued there under
apart from being in violation of the prnciples of natural justice and fair play and
consequently direct the Respondents herein not to grant, the EC and proceed with the
grant of. CFE and CFO for the proposed project of the 6th respondent herein without
completion of the process relating to the application of the pelitioner herein.
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in the circumstances
: ; ction 151 CPC praying that oS
1A NO; 1 OF 2019 : Petilion und:;nS:' sl ISR b COur;tmgzel:ehgmm 5o
DReey e Atk Rod e wpnslder the representation of the p B o ot e B
DIRECT the 5th Respondent ;.:ons e e appnw on of e oih
o010 by Way of Objeof Environmental Clearance for '|ss:aGuidelines Al
respondent herein for grant i ot Reylse wcnes for e
gt naw 'law?sle Treatment and Disposal Facilities as

Common Bio Medica

i . 11945 of 2019, on
C 1 Poltution Control Board, 2018, pending disposal of WP No
entral Pollu .
the file of the High Court.

he circumstances
. i ection 151 CPC praying that in t %
e aor 2N 'tpfﬁ:gou: ::gggr? of the petition, the High _Couftr f:‘a:é ::u’::e:fsggblic
stated in the affidaw dents not to consider .any other applications fo application cf the
DIRECT the Respo“D;mcl including the 6th respondent till thz foF: WHeh & mubie
heanng in Guntufrr rant of Environmental Clearance is grante S e
heafing 1 proc Gd t% be conducted on 1.09.2019 at 11.30 AM or o p Y TR et
ge‘anngas;s tﬁgongfe f conducted would be without appreciating the & e% Gl};delines
e ed facility of the pettioner heremn as is mandated under the Revise
for the B d Disposal Facilities as approved by
for the Common Bio Medicat Waste Treatment an P al lBTS e o T
the Central Pollution Control Board, 2016 in its letter and spirit and the deci

Honourable Court, pe 11845 of 2019, on the file of the High

nding disposal of WP No.
Court.

The petition ceming on for hearin

g, uton perusing the petition and afﬁdayit filed
herein and Order of High Court dated 27-08-2019 made herein anq upon hearing the
arguments of Sri P Venkaiah Naidy Advocate for the Petitioner, Sri N. Harinath, Asst.
Solicitor General for Respondent No.1, Sri V. Surendera Reddy, Advocate for
Respondent Nos.2 to 4, Sri Ramachandra Rao Gurram, Advocate for Respondent No.5,
Sriv.s. Subrhmanyam. Advocate for Respo

ndent No.6, the court made the following

(Procceding

s taken up through video confercncing)
Heard partjes.

We are informed that the public hearing has been conducted in terms ‘of earlier
direction of this Court.
The Andh

ra Pradesh Pollytjo
the public hearin

n Control Board s dirccted to Place the procecd
g before this Court,
Adjourned,

-

ings of

Post on 5-08-2021.

SdI- B. Chittj Jpéph
ASSISTAP} REGISTRAR
HTRUE Copyyy f&¢ 4
. For ASSISTAN 'EGISTRAR
" .
1. The Member Secretary, Andhra Pradesh Polluijo
26-14 D2 i

0

Chelamvari Street,
A 2 8 Andhra Pradesh State, (by - Special
Messer/SPEED POST)
g 0ne %%tct) SgRl:' \ﬁnhiah Naidu, Advocate [OPUC)
ne (o] . Ici i
P (OPUS) Harinagh, Asst. Solicitor General, High Court of Andhra
4. One CC to Syj V. Surendera Reddy, Advocate (OPUC)
S. One CC to Syj Ramaqhandra Rao Gurram, Advocate (OPUC)
8. One CC to Sriv.B, Subrhmanyam, Advocate (OPUC)
krr-{. One spare copy




HIGH COURT

JB,J & KSR,J

DATED: 22-07-2021

NOTE: POST ON 5-08-2021

_WP.N0.11945 of 2019
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R LIST CASE ON 05.08.2021
;BAIFORB THE HON'BLE DIVISION
BENCH-1I

GUNTUR DISTRICT

THE HIGH COURT OF ANDHA
. PRADESH AT AMARAVATHI

W.P.NO. 11945 of 2019

MEMO FILED BY THE APPCB IN SHEER
COMPLIANCE OF THE ORDER DATED
22.07.2021

Filed on: 04.08.2021

Filed by:
V.SURENDRA REDDY (22278)
Counsel for Respondent Nos. 2 to 5
#9440011417/ vrsurendra@email.com

------------------------

For Petitioner: Sri.P.Venkaiah Naidu
For R1 : Asst.Solicitor General

+ ForR6 : Sri.V.B.Subramanyam




1. Union of India, Rep. by its Secretary,
. The Andhra Pradesh Pollution Control Board, R
- The Joint Chief Environment

Pradesh State,

g5,

‘ A
URT OF ANDHRA PRADESH AT AMARAV
N THE $RGH co(speclnl Orlginal Jurisdiction)

GUST
IGHTEENTH DAY OF AU
WEDNWS \TthHLFsiND AND TWENTY ONE

PRESENT
THE HON'BLE SRI JUSTICE JOYMALYA BAGCHI
AND
THE HON'BLE SRI JUSTICE K. SURESH REDDY

WRIT PETITION NO: 11945 OF 2019

Between:

i i S/o Sri Somaiah
hnologies, Represented by Mr. T. Anil Kumar :
g:?gs sgggnR}'ch. Nc?. 12-222, Adarsh Nagar Opp. IDPL Colony, Quthbullapur

Medchal District, Telangana. Having its office at Sy. No, 674-2 Remidicherla Village,
Bollapalli Mandal Guntur District, .

-PETITIONER
AND

Ministry of Environment, Forest, and

Climate change, Indira Paryavaran Bhavan, Jor Bagh, Lodhi Colony, New Delhi

110001,

ep. by its Member Secretary
) Sun Rise Hospital, Pushpa Hotel Centre,
Chelamvari Street, kasturibaipet, Vijayawada. - 520 gpg Andhra Pradesh State.

al Engineer, Andhra Pradesh Pollution Control
Board, Zona| Office, Door No. 33-26-14 D/2, Near Sun Rise Hospital, Pushpa

Hotel Centre, Chelamvari Street, Kasturibaipet, Vijayawada -.520 008 Andhra

ager, D. No, 71,81, Tana Annavaram,
Guntur District Having its office at H. No. 1-
d. Ponnur, Guntur District 5221 21.

...RESPONDENTS
Petition under Article

_ 226 of the Constituti i
clrcumstances stateq jn the affidavit file th, the g 2 :
ISsue a writ, order or directi

Propasing to

h respondent'

nd respondent in

.No.1IAPPCB/ HOIUH-IVIBMWIOn-
e

"Me as secong facility i
mind, high handeg Uy In Guntyr

: + Capricious, arpi
19(1)(g) of the Constity I?‘h : 'guaranteed to the Petitioner herein under Art?élbltri
Water (Preyentio 'a apart from, being in Violation of th ision -
under, the Ajr (Prevgnsnd trol of Pollutlon) nd the R as rsions of
here unde n nvl control of p llution) t, 1981 ang thsRmade s
ssumy Waste Manggerar® and Hangres ) Al 1035, g EIA2015, e e
ISsued therg Under apary andling Ules ang g > ) » the Bj
air play fom being | violation . 980 the Cpcp Guidelingg
Procecd i r:asequently direct th espon 0; lshfls1 Principles of Natural justice angd
t of ¢ and Crg i ee;e;g-upnot to grant, the EC angd
. os

ed project of the
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i ication of the
ting to the applicat
herein without completion of the process relating |
respondent herein w
petitioner herein.

1A NO: 1 OF 2019

- t petition, the Hig o herein dated
?hfzdas\"'it fgggpignsdgﬁogo?\gitg:rmaprepresentaﬂon of the petitioner

N . 6"1
f the application of the
of objections for consideration © _ o o et far
ggégghzdoe1n9: t?grema%/or gremtj of Environmental Clearance ng\r/i?:;agfﬁdeﬁnes ent o
Establishment new facility thereby Implement_ing the e G ved by the
Common Bio Medical Waste Treatment and D(sposal Faciliti ol
Central Pollution Control Board, 2016 pending disposal of the a

1A NO: 2 OF 2019

Petition under Section 151 CPC praying that in the cnrcumstancej ts;aé?ri cl:f: :22
affidavit filed in support of the petition, the High Court may be pleasebl' heariig 10
Respondents not to consider .any other applications fo.r cqnduct of pu lic it
Guntur District including the 6th respondent till the apphcathn of the pef!tlot?er s
for grant of Environmental Clearance is granted for which a public %artf gas
proposed to be conducted on 1.09.2019 at 11.30 AM or on any subsequent date e
the same if conducted would be without appreciating the ade_quacy o.f th_e PFOPOS;’;‘
facility of the petitioner herein as is mandated under the Revised Guidelines for the
Common Bio Medical Waste Treatment and Disposal Facilities as appfo'ved by tf[e
Central Pollution Control Board, 2016 in its letter and spirit and the decisions of this
Honourable Court pending disposal of the above writ petition.

1A NO: 3 OF 2019

Between:

M/s.Y. J. Multi Clave, Rep. by its Manager, D. No. 7mn,
Village, Nuzendia Mandal, Guntur District Having its o
Road. Ponnur, Guntur District 522121, |

8/1, Tana Annavaram, Tellabadu
ffice at H. No. 1-1 2-52, R&B

: ~PETITIONER/RESPONDENT No.6
AND

1. M/s.A.P. Environ Technologies, Represented by Mr. T. Anil Kumar S/o Sri
Somaiah, aged 38 years, R/o. D. No. 12-222, Adarsh

...RESPONDENTIPETITIONER
Environment, Forest, and
Bagh, Lodhj Colony, New Delhi

2. Union of India
Climate chan
110001, .

3. The Andhra Pradesh Pollution Contro| Board, Rep. by its Member Secretary
Door No. 33-26-14 D/2, Near Sun Rise Hospital, Pushpa Hote| Centre,

“ Chelamvari Street, kasturibalpet, Vijayawada. - 520 008 Andhra Pradesh State.

4." The Joint Chief Environmental Engineer, Andhra Pradesh Pollution Control
Hotel Gantrs ol e 3‘3-'-;26-14 D/2, Near Sun Rise Hospital, Pushpa

» “helamvarl Street, Kasturibal t, Vi -
Preanh Sl turibalpet, Vijayawada -.520 008 Andhra
5, The Environmental Engineer, Andhra Pradesh Pollution Control Board, R i
! egional

e gtfgéeéﬁ-sl-ﬂﬁc.niﬁ. Nav?l;\hurath Nagar, Ring Road Guntur - 522 006I. E

L | vironment Impact Assessme t Authority, . by i
33-26-14 DJ2. Nagr B¢ Risa 1 nt Au Y, Rep, by its convener, Door No,

ospital, Pushpa Hote) Centre, Chel i
Kasturibalpet, Vilayawada - 520 008 Andhra lIJ-"radash Stat he am\{an Street,

« Rep, by its Secretary, Ministry of
ge, Indira Paryavaran Bhavan, Jor

-RESPONDENTS
Petition under Section 151 CPC

Praying that in the clrcumstances st
affidavit filed |n Support of the pelition, the High Court may be Pleased to S;?;itig :n:
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AND
DDY
HE HON'BLE SRI JUSTICE K.SURESH RE
T

N No.11945 of 20'1._9_
h video conferencing)

WRIT PETITIO
(Taken up throug

RDER: (Per Hort'ble Sri Justice Joymalya Bagch)
(0) :

- i 19
Copy of Minutes of the Public Hearing dated 19.09.20.
op

is placed on record. It appears from the Minutes o‘f the Public
Heéring, no objection to the pro.posed site was raised by the
representatives of the- local community éxcept for requesting
the Aevelopment of green belt and. support to social
developrnen;: in the nearby villages. The representative of the
petitioner-Industry undertook to comply with the various

requirements under the Environmental Laws and specifically

gave assurance in the Public Hearing as follows:

“a) As per the Bio Medical Waste Management Rules, 2016, Bio
Medical Waste shall be treated within 48 hours and they will
comply the norms without causing Air and Water pollution to

" the nearby Agricultural fields and human habitation.

b) The proposed project is a Bio Medical Waste treatment facility

and abide by all the Rules stipulated. The proposed project

will not bum.plastic. The plastic waste will be sterilized and
treated plastic waste will be disposed to authorized plastic
recyclers,

¢) The proposed project will provide incinerator with primary

chanf:ber and secondary chamber Jor incineration of Bio

Medical Waste, Primary chamber will maintain at aq

temperqture of more than 850°C and secondary chamber is

?;?;:;‘:;T;i aatha .!tlel:np;rature of more than 1050°C. The
sh will be dispog

Jor scienifi disposal, Isposed to M/s Ramky Pharmq, TSDF

el T . )

) rﬁi:ﬁg{f cgf”ggni;;d‘f’ll ' mative arrangement for-
e ’ _ : .

entering into the u,-”ag;c:‘ond“saste carrying vehicles without

| provide alte



i’ﬂnrim orde:

dat,
of 20 " dated 27 o9
191n the interesy omi?sl:."‘““ MIANoS 1 and 2 of 2019 In WP No. 11945
lm%
Petﬂion und

affidavit fleg in sUg;fﬂed N 151 CPC praying that in the circumstances stated in the
CUments more fully ¢ of the pettion, the High Court may be pleased to receive the

hown in the petition in the interest of justice.
1A NO: 5 OF 2019

Petition under Sect; : ; i tated in the

afidavit : ion 151 CPC praying that in the circumstances sale
OfFicial Rf““’ N Support of the petition, the High Court may be pleased to direct the
3! Respondent Nos. 2 to 6 herein to release the proceedings / minutes of the

Public Hearing conducted on 19.002019 kept in sealed cover for grant of
Environmental Clearance.

Counsel for the Petitioner : SRI P. VENKAIAH NAIDU
Counsel for the Respondent No.1 : SRI N. HARINATH, Asst Solicitor General
Counsel for the Respondent Nos.2 to 5 : SRI V. SURENDRA REDDY,
SC FOR APPCB
Counsel for the Respondent No.6 : SRI V.B. SUBRAHMANYAM

The Court made the following: ORDER
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A Th QE‘ Ramky Pharma
o incineration ash wil vetlispoand L, A;/r;uldc:vd Vith apPs

rc"ry through closed vehicles which @
racking system.

9) The proposed ida Online Continuoua Emission
Monito":.’nécsu;;::v’:ct":ugg gmgﬂn“ with the Central Pollution

Control Board norms.
@ umploymcnt to tha lo
"

h) The proposed project will giv
and shall comply CSR norms.

cal people

cumstancces, writ Petition {s disposed of
of the public Hearing be placed

Envlronmcnt

Under such cir

directing that the Minutes
Impact

5th rcapondcnt-
ty which shall pas

before  the State
s uppropriate order

Assessment Authori
n favour of the 6 respondent-

relating to grant of consent i
ccordance with jaw. We keep all issues ©
i ith
be decided by the 5% respondent strictly in accordance Wi
keeping in mind the necessary parameters rel
Policy and other allied issues. Needless to
nt shall take decision.in

pen to

Industry in a
ating to

law,

Environmental
. ‘the matter

mention, the 5th responde

at the earliest.
s disposed of.

With these observations, the Writ petition i
There shall be no order as to costs.
As a sequel, Miscellaneous Petitions, if any, pending in

the Writ Petition shall stand closed.
sD/-SHAIK MOHD RAFI

ASSISTANT REGISTRAR
/ITRUE COPY/! _ 7
SECTION OFFICER

To,

. The Secretary, Union of India, Ministry of Environment, Forest, and Climate
change, Indira Paryavaran Bhavan, Jor Bagh, Lodhi Colony, New Delhi 110001.

2. The Member Secretary, Andhra Pradesh Pollution Control Board, Door No, 33-
26-14 D/2, Near Sun Rise Hospital, Pushpa Hotel Centre, Chelamvari Street,
kasturibaipet, Vijayawada. - 520 008 Andhra Pradesh State.

. The Joint Chief Environmental Engineer, Andhra Pradesh Pollution Control
Board, Zonal Office, Door No. 33-26-14 D/2, Near Sun Rise Hospital, Pushpa
Hotel Centre, Chelamvari Street, Kasturibalpet, Vijayawada -.520 008 Andhra

Pradesh State.
4. The Environmental Engineer, Andhra Pradesh Pollution Control Board, Regi
Office, 4-5-4/5C.4/3, Navabharath Nagar, Ring Road Guntur - 522 006. egional
§, The Convener,State Environment Impact Assessment Authority, Door No. 33-26-
14 D/2, Near Sun Rise Hospltal, Pushpa Hotel Centre, Chelamvari Strest
Kasturibalpet, Vijayawada - 520 008 Andhra Pradesh State. .
6. _';_'gﬁalgagager. M/s. Y. J. Multi Clave, D. No. 7/1, 8/1, Tana Annavaram
adu Village, Nuzend!a Mandal, Guntur District Having its office at H. No. 1-

12-52, R&B Road. Ponnur, Guntur Distrl
! . ct 522121,
g. g:e gC to Srl P. Venkalah Naldu, Advocate [QPUC]
g' ng Cg to Srl N. Harlnath, Asst Solicitor General [OPUC])
?{gne oc :3 g:: \\;.gugngrahReddy. SC for APPCB (OPUC)
1.Two G.D. Coples. o (OPUC)

Cnr\n_




HIGH COURT

DATED:18/08/2021

ORDER

WP.No.11945 of 2019

DISPOSING OF THE W.P
WITHOUT COSTS

Q
' \A\"v\ 3
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ey . ANDHRA PRADESH POLLUTION CONTRoL BOARD
““:-:. :"'um“ REGIONAL OFFICE ;: GUNTUR
|

D.No. 4.5.4/5C, 4/3- Navabharath Nagar, Ring Road, Guntyr = 522 006

LF_NM/PCB/RO-GNT/RTWMQ- é L/ 4?' Dt 02.07.2019°
To

SnD Hemanth,

H No 24-3.4/2.

OPP Nageswara Rao Hespital,
GBC Rozd. Ponnur (V&M)
Guntur District,

Sir,

Sub: AP Pollution Control Board ~Reglonal Office-Guntur - Right to
Information  Act' 2005~ Information pertalns to M/e. AP Environ
Technologies Remidi charla (V) Bollapally (M), Guntur District —
Payment of fee ~Furnishing the requested information — Reg.

Ref: 1. Right to Information Act application filed by Sri.D. Hemanth,

H.No 24-8-1/2, CPP.Nageswara Rao Hospital, GBC Road,
Ponnur (V&M), Guntur District received by this office on
29.05.20192.T.0.Lr No.129/PCB/RO-GNT/RTI/2018-1194 Dt
18.09.2018, -y

2. T.O.Lr No. G--129/PCB/RO-GNTIRTI/2019-20.06.2019

g 3. Your fee payment letter received at this office on 25.06.2019

wkwEw
b

You have submitted an application under RTI Act to get information

regarding copies of pertains to M/s. AP Environ Technologies Remidi charla (V)

Bollapally (M), Guntur District. vide reference 1% cited.

This is office has requested you to pay the fee for furnishing the copies of the

requested informatton vide reference 2™ citied. Accordingly you have paid the fee vide
reference 3" citied.

The copies of Desired information is here with enclosed,

Yours faithfully,

= ‘QS\‘W‘U\\;{)\&
Public Information Officer

Encl: As above




R

i

e T s

o
S SRR R

ST TOEESY

e
PR T

v N
g

v
13

i Ephg e oL

SRS

AR

W

A

G e
T

o

WLt 2y
\ n P CT

i o ==

= 16

> 2 ST
COMMON APPLICATION FORM |
PART A
FOR ESTABLISHMENT
This format i

S o be filed with the Negal Agency for the purpose of arranging
. . s ‘atutory approval
from Gram Panchaygt: Mumclpallty‘ TC & P, Urban Development Authority, Factories, Alienation of lang fﬁciilsn;:
er feasibility and Power connection from DISCOM, sanction of water Supply from Igca) bedies I HMWS &
SB / Ground water fer setting Up of industrial units in A.P
(Please go through instructions

ite tlearance, g

carefully to fill in this form given separately)
(Please submil requireg numbe

rofcoples as par sheck slipincludin
NAME & ADDRESS OF THE P

gone for Yourregorg)
RCMOTER/INDUSTRIAL UNDERTAKING |N FULL (
Name of the Industrial Undertaking:

ME_TAT T7] [ENNT RSN Tt Gl‘BIS

S LI LT L T T T T e
Name of Ihe F’rorno'lorlM.D.ng‘ Partner with surname first
SheTS

SMU/Bar, (Please strike off those not applicable)

LT T T T T Ty

3

- S4.1Dl0.1gks. @NUHH—\]\T\%] [\'lﬁ'l&m Ql 1 | ED
Age m Occupation

LRI INE[S]] ;
ADDRESS FOR COMMUNICATION
Door No.

1.1

BLOCK LETTERS;

1.2

Street Name

) Villaga/Town

-NEEFq BNV RARAFS [
TS Bl VR A B8 S b Py
. Mandal District

YoLrA coicCeq 5,

(NEEEEATE M EESA T T

Fax Telephione fincl. STD caode)
D [REVieoNTECREEAIgs [T ASIATE 3
e O
' oW, Grvi,
2 Nature of Organisation: (Please Tick)
Proprietar Parlnership @ Private Limiled
0 C ]
Public Ltd. Co-Operative D Clhers ‘
3.

For Proprietary Units Only. Do you belong o : (Please Tick

< 1 o]

)

o B e




e ST I

i 4 2  Registration No.and Dala ‘ l {

4

Rarmsirabon Bathieniars
Zalegery of Registrauan Prov.5SI ‘-_‘1- {g IEM C] ECU [ w! l
(P iick whicheverig applicable)

43 Sxpiry Da'e l

51 Line ol manufaclure
S No

Item Description

] phinelTl
O MU LTI
O OO ITTT

572 Raw-malerials used in process

Si.No Name of the Raw Material

53 Details of Flant & Machinery (Pl. enclose list)

5.4 Brief descripticn of manufacluring process : (Pl enclose separale sheel) .

5.5 Doas your unit fall uncer the catagory of Yes No __/_- [
65 polluling industiries

56

Type und Nature of wasies and effiuents their
Quaniilies and the methods of their disposal AD ) L—
(Encluse Separate Sheel) —




AN S R T e —
a0 SO sy

v 1
€.0. Estimatod Project oy, Sf‘.wum B_@B Substantial g usnngion
61 Land (iR, L] [5'5]0[0[06[
8.2 Buliding (nRs.) L] |m5[OLO_IQ@
6.3 Plant and Machinary (in sy LLL_BIZ%I_QIQLDIOH
6.4, Tolal cost of (6.1 + 6.246.3) (in Rs,) l Il ]"2] SLO| Oi Oiom
o ﬁ?f::b?'Em°nys"1§n§epgﬁf§ﬂay'§a> Male Female
7.1 Direct (On unit's payroll) : @
7.2, Indirect (On factory premises) : @
8.,

/%a«ﬁis of existing Approvals of Fectorles dept
\Aram Panchayat / Munliclpallty / Electricity / Water, If any

Reference No. LQ LoD, LT’ G -20¢ ﬂ

9.1 Location/Narne of IE/IDAIEZ/PE

3‘3),0 Proposed location of the factory ;  |E D IDA EZ D

M

D ! Y
one: BEISITITE
PE D o'.hers[I]

AEREEENENNNEEEEEE.

9.2 Survey No U ll . l——]

Lre\\\\lHlﬂ
U IITTTTTT

LTI T

10. Powerrequired fc:ar the unit

10.1. Coptracted Maximum demand in KVA
3 ..'ij]fl«_"):_f-r U

10.2. Connected load in K‘W
10.3.

AYHI 99 07

Agaregaleipstalied capacity of the tr

the entrepreneur in case of H,T. (H.T.means above 150 H.P)

10,4, Proposed maximum working hours

e S

ansformer to be installed by

Extent Ll ‘ l I lv—l Sql.ﬂ.'.!s'

Village/Town

LIITTTTTT7]

Distriet

HENEERNEEE

Tele Phone No

LTI

NearestTe1e_Phone No.

LL||II|‘IIIT

LS[o[P]

(&0 [hlp]

(L1113

Permonth

BEE

Per day

Y]
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10.5 Expacted month and year of trial proguction m_—_lj:]

(=]
o)

Frobable cate of requirement of power supply.

el HMWS & SB APIIC
11.1 water Supply from  Gram Panchayat [jMunlc'paNV E::I L J I J

(P1. tick relevant agency)

ity (in KL/ Da
11,2 Waterrequirement Quantity ( y)

) Drinking Water LI 1] lodf]

i1y Waler for Processing (Industrial Use) Q(H

1173 Size of Waler Supply conneclion applied for

15mm D 20mm D 25mm E:] 40mm D . (SZQ'Tm D

(1) (3/4) (1" (1)

If the size is not cavered in the above mentioned sizes, indicate the size of connection required i:]

©1.4. Size of sewer conneclion applied for

100mm 150mm 200mm
igeen] ]

(6") (8

12.0 Permission to draw waler

124, Agency Ground Water [I] Irrigation D

12.2. Requirement ot Walter N Quantity (in KL/ Day)

L0

| declare that the particulars given above are true to the best of my knowladge and bellef. | shall obey the
rules and regulations Ir force. If any devlation Is found, sultable actioh may be Inltiated. . -

For AP EW&S.‘.EQHNK&
Place : C?UN\KW Slgnaturé of Promater or
e authorised person om\l\mﬂ- '
oae O K .01 20T N IRAVYA

NAME (IN BLOCK LETTERS)

MQ, PARTMER

(DESIGNATION)
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(2 o LI T [T]

FORM
PART C5
APPLICATION FOR CONSENT FOR ESTABLISHMENT

(Informaticn 10 be furnishad for the purpose of 880 of consent for E"i‘”""hm"' by APPCD,
wide G O Ms No 43, EFSAT Do, Dt. 25/4/1084 of Govl of A.P)

1 Name of tne Industrial undertaking ;

(AlpT TERIVh R T I Cleltlelolloled 1 [CIST T T T T 1T 1]

2 Process detats
21 Proguction Schadule:

2.1.1. Listof main products proposed 1o be produced

! igned Daily i
St e Ll iﬁ?"c‘/ﬁfé’f , gf:d?!.gap;cnjy ot
O 0 KomroRIaNoe (I L LIT] LTI N A I
O [HEIMWCIAIH]"[]IIIIL]UII[ll?jLI!ll
Q@A:S)Tl&ll"rlrﬂ LI T T I TT T O T 0T]
O EEmevr ) OO0 O T
— Ac | LAY
2.1.2 Nameof By-products ;
SI.Na  ltem ltem Code Qulput Quantily Unit
Cescriction (ITCINIC) based on proposed
Annual capacily
of main Producl
Dl_tillll/iﬂlTIlllI,llfIlI[T]jEl:Eg
[___trwllinjll[l[}/ljullll/}/m /]
O OTTEIT1] Llll\‘-KIIWIJTlJ\JIWLI\JT—I
O O3t m T A R A D
00 OLTIITD OFTLD e
C]L’JSIIIIWLLIJIJWI_L/IlIIIIW
2.1.2 Penad of implementation in months @E
2.1 4 Appronimate lime by which the laclory will go
into production. (Month/Year) % E\}I‘E‘J
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i
2?2 RAW MATERIALS CONSUMPTION :

Daily consumption Uit
St léir:cnmn ?\ﬁ-nefi?g;! at 1u);| Capacn@
D) EBERUITFED [T D Y I o e Y A
- Ll CITTTr7) (111 (T 117117 (T
DLIJIFJHIHII'II_JLLI!IHHL_LIF“I
DuHHJHEL_I_L_l_J_JHH'JHﬁLHﬁ
DL[Jl!llﬂIIITIJJLIJI!IIT'I[__[__[_‘]:[
DLJHHlﬁflflltlHillllﬁuTﬂ
O O A I (TTT1T 1] (I T
DI_L[illil_][lll[lli_lIIIIlJ_IUiﬁ
(Please enclose supplementary sheet if mors no of items are listed)

23 MANUFACTURING PROCESS :

2.3.1. Source of process knowhow (Please lick)

In house [ﬂ National Laboralory Q Foreign E Other B—

2 Please enclose supplementary shezl giving brief descriplion of process lechnology utilised along with a fiow
charl

= S,

giving details of know how and equipment for pollution control available under

Have you any foreign collaboralion : (Please lick)

If yes, enclose Supplemenlary sheel
the.terms of foreign collaboration,

24, ENERGY CONSUMPTION :
241 Source of eneigy . (Please Tick)

Inplant Generation B.

242

If energy is generated in

d plant, fuel ysed with gonsumption fer eg.Coal/Fuel oil/Diesel/Naturak Gas/Wood/
Olhers'(Please Specify) A

Name of Fuel

Daily Consumpticn

Public Supply

Unit

Lo LCe e P [T T T s10]  [ETTIRIeST 1)
WEWITeTETS T LloB]  [EOTIERISI 1)
UITTTTTT) I ] [OIITT71 71711
O s e o O A LT TT] [OITTT17 []
LLITTTTTT) COITT17 I O o A
I O A LI T TTT 171 LLITT T 171
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3.8.

L)
L]

: 7S) L

5

LOCATION ¢
Please atlach a map indicating the site with apsroach roads including acgjacent areas on all four sides -
easy idantfication of site of the proposed plant, 'ar ingpection
Aren of land proposed 1o be acquired (n Sa. As ) L1 s sfoh ]
Area proposed lo be developed (in Sg mis.) i T
Ploase Note that four limas the area of the plant 1s reguired for green belt
Present use of tang: (Please Tick)
Agriculture E" Forest [ =1~ Grazing Industrial E"‘
Settiement D Fallow D Fopulation D Mining D
Specify location : (Please Tick)
Coastal estuary [ ] River/ Lakes, [ ] * Lanclocked [ | Hity  []
Reservoirs. terrain.
1s the land situated with!n any Municipality | #——1t—— 1 { i | 7
Bnbion (Piase Ty et ver [ No [
If ves nante of Mumcipality/Municipal Corporatien ? Cantonment
Is the land situated in approved incdusirial
zune or estate, (Flease tick) Yes D No :}
If yas. name of zone/estate I T U R N T O T A
Which of the following featlures exist within 20 kllomelers radius cf the site inrespectof L & Ml and SKms
respect of SSI. (Please lick the box applicable)
1. Crops' (Plaasa menlion names of Major Crops)
Ly o It Jed. .t i triit7a] T O T e O
CIT LT LT T 1} LI P vV T 7T T3] Lt LUt
L et b1 b qg I O O O O [T T T 1 17 711
2. Grazing Land % 3. Fisheries ] 4. Forest ]
Sanctuary O 8. Natural Park 1 7. Nullah ]
Stream D S River : 10 Parz M
1 Lake [: 12. Dam D 13. Estuary :
12 Sea D 18, Hilis D 18. Maountains :
7 Monumenls D 1€. Settlements D 18 Pogulatien R
20 Biosphere Reserves D -

o b

0

(A ]
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No of indusiries existing Large & Dj:] Small D

in e area Medium Scale

Vsosease v elose il of mousines existing within 26 kms radius. I there is any IE/IDA wathin 20 kms radius, give
e name of the IEIDA Therg s no need 1o ist all the indusiries i the IE/IDA

13

4=

~

Flease enclese atopographical plan covering an area of 20 KM radius of lhe proposea induslry n respecl of
« & MIand & Kms radius of the preposed industry in respect of SSI showing the following delails.

Clear demarkation of nearest waler source and agricultural lands.

Source of water supply to the villages nearby

.—T'OPC) PLA}J
EncLosSe

Residential areas and villages nearby

Information on broad uses of land.

Monuments/Summer Resorts/Sancluary/Zoo Parks/Olhers.
TOWN PLANNING :

Do vou propose to build Townshlp/housing/
Quarters for your employees

(Please Tick! Yes D No D

fy2s
Area aliocalion for the above in Sq. Mts. ID___]:D
Population to be accommodated (Number) LI T T T T T T T 717

(including Employees & Families)
Distance from lownship to plant site in kilometers

Services provided in township:
(Please tick)

Water supply Yes No I
Daily censumption (K. Litres) D:[m = =
.
Sewer system Ye D '
es No []

Sewage treatment Yes D No [:]
Disposal point L T 17 T ] D
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5.3

54

L
L&
™
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B

|

6.3.

64.

i oA e 1 A At ‘""ﬁ"“'ﬂ“!wuir NP i

~ =

\WATER REQUIREMENTS !
Source of water ; (Please Tick)

Pubhe Supply D

River D Lako D Bay D Estuary D
ves []

Is any pretraatment nacessary for uae
(Plaase Tick)

If vas, please enclose a shaol spacifying the pralraatment In lorms
used.

Average daily consumption of water for

Process & Wash

Cooling

Sanitation

Total

Whether adequale quantily Is available : (Pleaso Tick)

Al present Yes

For future expansion Yos D

6.WASTE WATER DISCHARGES!

Wasle waler discharges per daly from

Process & wash

Cooling

Sanitation

Total

How do you propose to discharge the waste watar: (Please Tick)

Separate sireams [:l Combined E_]

" e

jerigation Ghannel D Ground m

No@

of machinery. procass and chamicals

(In K Lires)

(T TT]
[T T T Io]

NOD v
NOD

(In K. Litres)

LT TR
LI T T T
T 171
LT I T&]

Type of trealment proposed Please gnclose supplemenlary sheel giving delails along

to be adopted: with flow chart and design details.

What standards for qualily of treated effluents have you proposed to adopt : (Please Tick)

st [ staterce ] cenrairce [
Local authority [_]  Others ]
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Loy
2o

;o

o

o

6.5.

Mosa of final discharge : (Please Tick)
Qpen Channel [:l Pipeline E]
Point of final discharge : (Please Tick)
Land [:] Agricultural land D
Lake [ Bay [

What methods e you propose to adopt!
enclose supplementary sheel giving details.

Indicate available information on wast

covered drain E]

{ for handling and disposal of sludg

e water characteristics (Qty. should b

Others D '

Sewer D River [:j
Es[uary[:] Sea [:]

e from treatment plants. Please

e in units mentioned in Brackels)

PHYSICAL
oo (T T 1 1]
Temperature (dearee C.) D:D PH D:D Colour
Turbicity (JTU or NTU) 1] odowr [T T T T T T[]
Total Solids 11 Total Suspended Solids 111
(mgllitre) (mg/Litre)
. ) ) _ M —
Total Volatile Solids (mg/litre)
CHEMICAL
Aridity (CaC0)} Alkalinity (CaCO0,) E[jj
(mg/tire) (mgllitre) \
Haraness (Tolal) 111 B.0.D. (mgiLitre) CL 1]
(ppm)
c.0.D. [:E[:] Oils & Greases E:[jj
{mgfiitre) (mgllitre)
Total Nitrogen Phosphales D:D Sulphates EED
(mg/Litre) (rng/litre)
Total phosphates
Tt e R = N
Tctzl Chlorice Sodium (%
) (T[] (%) 1)
Polessium CEE:] Caleium .
P Magnesium ‘ l
(mg'iitre) (mgriitre) (mgllitre)
ltlem Quy Units
o R o

[(TTTTT)
N B

[ 1]

L]

I
I |
|

] (LI
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(K (A

A 1f"',"‘~~“~v||Wg“l‘iﬁlh rl?w.j, !m Pl 1};-‘-;; ?; }:,

s

6%
6.8 What olhor specilic loxic subs

lance is discharged ?
. (Please give name of poliutant ang quantity in mg/litre)
E

N O A O
Inorganic

Organics including Pesticldas : L1011 L | [ 1]

Organic Chlgrine Compounds ; l_l f 'l/] I |

Phanel .

Lignin : /
) Mercaplans : | I l ] L
= Heavy Melals : ]_l l [ ] | ] ::J

T O Oy [ ]
7. SCLID WASTE
Pracess & Treatment Plant
In 1. Tans
7

Total quantity of solid Wagle [_ L@

72 Nature of Was|e :(Please Tick)

3 Lumas [] Granules [] Dus! Slurry D

7.3.

Appreximale composition ag. Organics/G ranules/Melal/Others

lgm Quantity in mallilee

{ O A (TTT]
‘ T 71171 .
O Y T
| 0 W I

7.4

Melhods proposed lor disposal Inr,Iuding disposal of lIrealmeni pl

Land fil 7] Dumping D

ant sludge : (Please Tiex)

Composling
Incineralion D Deep Burning D

L T TN

v
.

LA =
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{(I'yes, yive detals on supplementary
sheel o be enclosed;

(il yes, specify on supplementary sheet |o

(IMyes, please enclose supplementary sheel
indicating methog proposed for prevention

bt
3
5
3
’il 75 Have you tonsiderad the possibility of Yes D Na
'l TeCOVETY and reutilisatlon of any portion
d Gl the sold wasie? (Please Tick)
,;,I 79 Hove you gctuny problem regarding Yes D Ne @
§ collection, handling ang franspor!
i el salid waste? (Please tick) be enclosed)
7.7 Are Ihere any problems of subsequent Yes [:] No El
velluvon of air, water or soil likely at
tne nlace of disposal of solig wasles?
{Please Tick)
3 Mmosphere Emissions.
8.1.  Emissions from fuel burning
8.1.1. Expected quantity of stack emlssions in ED:D:D
Cubic Mfsec.
8.1.2. Compesiticn of emissions : (Qty. should be n units mentioned in brackets)
Particulary :
Nalure of Dusl {Mg/Cubic NM)
(TTTTITTTT]
. Gases (Please fill the one applicable)
Sulphuric dioxige (mg/cubicNM) Pj l:l___—ED
Nitrogen Oxides (mg/cubx NM) ED___D
! Hygrocarbons ( 113
Carbon nénoxide (mg/cubic NM) - m
Moisture (%) ED:D
Others (Ssecily I s A o o
82 Lo sion traim process
821

Expected emissions gty
cutie Misec

822 Temperalure (Degree C )




.

Nilrogen Oxide (mg/cubic NM)
Hydrocarbons (mg/cubic MM)

Carbon monoxide (mgleubic NM)

Moisture (%)

Ammenia (mg/cubic NiM)
Halogens (mglcubic NM)
‘Acid Mists (%)

Mercaplans (mg/eubic N

Others (Specify)

8.2.4 Heighl of stack(s) in Mirs.
ZHBIO A0 vy WORIMHE G4 14
8.25 Proposed air rollulion conirol system :
. (=.9.Colleclors, Precipitalors, scrubbers)
8.2.6.

PTobE Bt e thod of handling and disposal

of waste lrapped by poliution arresling equipmen;.

827 Are any stand
\ nrescribe

ards of enmission
dfor or adopleg by

E_EEED:[E

(enclose a Separale sheel giving detalled specilications)

(encluse a seperate shee| giving def

ails)

Yes [E] No

(Ifyes please enclose a seperale shegt 3Iving delails)

(If reply s ves, please enclose

Seperale sheg| detailing me

Asures

Proposed in each case)

yourindustry? (Please T!ck;
5] Dher sourcps ol pollution
91 Is your industry likely 1o cause noise Yes
Pollution (PI. Tick) Na D
8.2, Is there odour Problem likely to oecyr Yes D
from your industry? (P, Tick) No
9.3 Is.there any Thermal poll

ution of surface

walers likely 1o oceur from the industri

al

discharge?

(Pl Tigk)

es D -
Na E

" ashar -..\.q...‘..-lm\u‘mu—m -

e L

B [N ] b}
Laklad L el e § e £ 1 3 ?_.':J";!tyl g 2 4. oo
f: |
P }
; 8.2.3 Composilion of emissions : (Qly. should be in units mentioned in brackels)
Particulars :  Nayre Quantity Units
mg/cubic N
Dust
Gases:
Sulphur dioxide (mgicubicnia, =

Vit e S
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Poiutan canttal managemant

51 Guedetals of srganisational sel up for &
ptluton cort-ol vou propose o have?
102 bt e leval of expanance of tne (Pleage unclose a ue:erfa‘ihe e -
perennn incharga of pollution conlrol. glving details on oach of these paras)
103 Do you propose to monitor the |
pollution from your industry?
108 Goun autmls of Labaratlory facilities
progosed
05 Geee deotanes sf operation and mamnienance
ttaciities you propose 1o have ‘ar Pellution
cunlicl egquipment and treatrnent plani
R Cast of Pollutisn Control
1Y Tatal Capital Invastmant proposed for ‘

pottutior monitaring and Coslrol Rs 2 o110 op Q l +
z Porcentase ol Tapital Investmen! rn

cnrnl o total fised capral ol tae il Ll
13 ReLutting Lost per annum re T T T L 1T 11

‘e herzby declare that we will install and operale pellution cantrol equipment required 1o meel Ihe standards
prescribed ny the Board and we will not comrmance production. until such pollulion control equipment is installed and
ready for operation we will oblain a second No Objection Cerlificale [rom the Board before gaing into production

. ForAP EHUEO%EHH;M

Signature of Promoter or
aulhorised person o PARTHNER,

[vL TSTelaINTYIAT T T T T

Name in (BLOCK LETTERS)

(ol 1G] Jelr e [Hivlicir] ] |

Destgnation

Place Gt ifNJ'P—

, :
v celorl oo

ate -

HOTE 3 Zile loeation plan (para 2.1)
2 Topw ulon (para 3.8)
3 Watiral

(%]

sneels (Mo | (paras e 2/2.3.2/2 2 3/3 8/5.316.316 T/7 517 617 718 2.5/8 26! 62719 149 2/
1

nng
9.3110.5/10.2/10,310 410.5 )

4 ElARegort (To be submilled by Industries indicaled at 4.5 of guidehngs) .

(&

Rich analysis reporl/AZOPSIMEAIDN site management Plan (To be submilted by ndusiries
manuattuting/handling/stating Hazardous Chenucals isted in lhe schaduled 1, 283 of manulaciure,
serage ang wnport of Huzardous Chemicals Rules 1989)
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W The officials 6f Zonal om
2

{ssue and your crg
SeTHOg up a common blo mu
and under Afr Act,
of the Water Actan

P IR 1R

3 o
ANDHRA PRADEQHPOLLU‘I‘IO \
Paryavary BHIVM,A-IILIMNMHBIN Eansk
"”E:u : zgaavsnn. Fax lio: 23915631 /gl

5

Lr.l.{u'Am’—mﬂﬂuam

Sub:i- APpPCR.- BMW -

CFE application dated 13.01.2015 of M /s, AP, Environ
Technologies, Sy

. No 674-2, Remidicherla Village, Bollapay( Mandal, Guntur
District - Rejected - Rog.

1. Your CFE application recelved at RO-Guntur op 13.01.2015 &
27.01'.2015.

2. BMw Technica Commlttee meeting held on 25.02.2015, 27.05.2015 g,
24.08.2015,

3. T.0.Lr. Nn"A.PPCBMA/GTR/Z110/H0/CHMWTP/2015 - 3827, Do
06.09.2015,

20, Vijayawada Lr. No. G—ﬁﬁ?/APPCB/ZO-VTA/‘ZOIS-I239, de.
23.08.2015,

@@

The Board s in recelpt of the Consent for Estab application
submitted by M/s. AP. Envirgn Techinologles Sy, No 674-2, Remidich
» Buntur District vide reference 17 clred seeking

Establishment (CFE)

for setdng up a common bio raedical waste treatment faciliyy
under Water Act ang Alr Acts,

rabad.-500 010,
RPcbapiieln

Ref:

The Issu

¢ Was reviewed in the
Head OfMce,

UMW Technical Comm
APPCB, Hyderabad on 25,

ittee meetngs held a¢
N2.2015, 27.05.2015 4

nd 24.08.2015,

ce, Vijlayawada Inspecteq your praposeqd
2.08.2015 and submittod rLpo

slte an '
rt vide ref, 4t cited, The Doard resexamined the
application (rer 1) seeking Consent for Establishrnent (CFE) for

dical waste treatment faclilty under Warer Act 1974
1981 are hereby Tejectéd Ly the Board under section 25(4) )
d under section 21 {4) of the Alr Act for the following reasons;
i) As verified

ty (CBMWTF) regarding

owed ta
Pproved rate by 1 Pre

scribed Author{gy,

| to cater lealtheare ynigy situated beyany

2 radius of 150 km, However, in an area where 10,000 beds arg pye
avallable within 5 radlus of 150 km, anotor COMWTF may be allowed 1o
Qter the healtheare unlts sftuated outside the sajq 150 km, Presently »

Puge 1072

a T et b e o T e

%f'ﬁ"!mm; TIes .
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D
CEMDWTY i3 tn operatt ...,i‘ o pnakaianl Mangalagirt Mandal. Guntur

Tt
Dertrtet cateragtp HICTs i QWA T o rance.

L Yesdavenme Bevire wve propesed site and reserve foraxt
w Amwhm'ﬂ:’"'ﬁ. water bedy It located (m the
43 aduring Ve hmwﬁsmmndhyrw-m:y.

S X ¥ \ Fang Rty without valid consents of the Board
Yoa ’1:\\ mg\4w3n\?s::.-;t:: .{ :::;s e Watar (Prevention & Cozzrel of
YOS bea vielmmon of SeROR 2t of we A (Prevantion & Conel of

L ] g TR e
;:ium ::.“.:‘ :‘;"‘: : w:'.‘s::!" cader Secuon 44 and 37 of the above said

ANt

sd/-
MEMBER SECRETARY
T
M s AP, Exvirea Tecknologies,
234-16-3 'S Shamamaraiy Street.
Levels Gardens, Near Lovela College.
Viarwada3a oS
Krisbhoa District
E.mald apenvirostzcinaloglesFymal.cam

Copy i
1. THa IR APTCR Iopal OfMtce- Vijvawada forinformationand
DeosESRTY AT . -

& TheET ATFCS Reglonal Ofice- Guntur forizformatienand
RETTISAY TR

JTeFsol!

M‘L».hl“llr
TOINT CUEF ENVIRONMENTAL N
[UNTT HEADIV)
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F.No. J-11013/41/2006-IA-II (I) (part)
Government of India
Ministry of Environment, Forests and Climate Change
1A Dlvision

Indira Paryavaran Bhawan,
Jor Bagh Raod,
New Delhi-110 003

Dated the 22" August, 2014
OFFICE MEMORANDUM

Subject: Validity of Terms of Reference (TORS) prescribed under
EIA Notification, 2006 for undertaking detailed EIA and
EMP studies for developmental projects
environmental clearance and other related
clarification regarding.

requiring
Issuas-

The Ministry of Environment and Forests vide Office Memorandum No.
J-11013/41/2006-IA.11(1) dated 22.03.2010 prescribed a time limit for
validity of Terms of Reference (TORs) for a period of two years for
submission of EIA and EMP reports after public consultation and also that
this period would be extendable to third year, based on proper justification
and recommendation of the EAC/SEAC, as the case may be. Thus an outer
limit of three years for the validity of TCRs has been prescribed for any
developmental project, except River Valley and HEP Projects, where the
outer limit validity of TOR is four years, as prescribed vide O.M. No Z-
11012/1/2013-IA.1 (Pt.) dated 12.12.2013. The afcresaid OM dated
22.03.2010 also clarifies that the primary data In the EIA/ EMP report
submitted after public consultation should not be maore than three years old.

2. Based on experience gained in implementation of aforesaid OMs,

issues like linkage of validity of TORs with public hearing, the issue of
further extension of validity of TORs, etc. has emerged. The matter has
" been examinad in detail and the following has been deciced in order to
provide more clarity on the subject:

(I)  The TORs prescribed for a project or activity will be valid for a
period of two years for submission of EIA and EMP report, except
for River Valley and HEP projects, where the validity of TORs will
be for three years. The TORs will specifically mention the date of
expiry of validity and state that TORs will lapse after that date.

() This period of validity could be extended by the Reguiatory
Authority concerned by a maximum period of one vear provided an -
application is made by the applicant to the Regulatory Authority,
atleast three morths before the expiry of validity period, together
with an updated Form-I, based on proper justification and also
recommendation of the EAC/SEAC. ;
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| r o notice of this Ministry where .0
(i)  Sorne cases have come toO th U & TORs, as stated at 2

\E i he Va“
application for extending roponent and Instead the project

above, was made by the project P
proponent submitted complete proposal with EIA / EMP reports
within the perlod for which It could have obtained extension of

TORs as stated at (il) above, for grant of env!ropment clearance.
Strictly speaking, all such proposals, not being ‘in line with the
existing instructions, should not be considered by the Regulatory
Authority. However, requests nave been recelved for considering
such proposals citing the reasons that EIA / E_MP reports ha\(e been
submitted within the prescrlbed outer time Iimit for validity of
TORs, efforts put-in for preparing these reports, ‘etc. - It-has been
" declded that while such proposals recelved till:.the date of I§5uance
of this O.M. may be considered bY the Regulatory Authority, any
such proposal after the lssuance of this O.M., shall not be
: considered by the Regulatory Authority.  The State Pollution
Control Boards (SPCBs) shall ensure that the public hearing (PH) is
conducted within the timeline of 45 days as prescribed in the EIA
Notification, 2006. The SPCBs shall also ensure that PH is held
within the validity perlod of the TORs, and that no PH Is held after
the valldity perlod- of TORs Is over. The PH conducted after the
expiry of the TORs shall not be accepted by the Regulatory
i Authority for appraisal. The PH should be held well before the
¥ expiry of valldity of TORs so that EIA / EMP reports are submitted
by proponent within the validity perlod of TORs.
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(iv) Extension of Validity of TORs beyond the outer Iimlt of three years
: for all projects or activities and four years for River Valley and HEP
projects shall not be considered by the Regulatory Authority. In
such cases, the project proponent wlll have to start the process de
o novo and obtain fresh TORs In case the proponent Is still interested

in pursuing the clearance for the -project, Re-use of old baseline
data (provided it Is not more than'3 years old) for the purpose of
preparation of fresh EIA and EMP report will be considered subject
to due diligence by the EAC/SEAC which may thake appropriate
recommendations Including the need for revalidation. Baseline
| data older than 3 years will not be used for preparation of EIA /
j EMP report. In any case, the PH shall have to he conducted afresh
= in such cases. - :

(v) Instances have also come to the notice of this ‘Ministry, wherein,
though the EIA / EMP report Is submitted by the proponent within
the valldity period of TORs, the case remains pehdlng for want of
additional information from the proponent, State Government,
etc., as sought by the EAC / Ministry. This Ministry has already
decided vide OM No.J-11013/5/2009-1A-11 (Part) dated 30.10.2012
that.such cases will be delisted In case such Information is not
received within six months. In some cases the proponents hive
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been Fequesting for ra-listing of the'r pro
Information has been submitted after con
For such cases, it has been declded that
provigad the date of pudlic hearing is n
and the data used in preparation of EIA
than 3 vyears old. In case these con

Proponent will have to start the proces
fresh TORs,

jects after the requisite
Siderable lapse of time.
they could te considered
ot more than 3 vears old
/ EMP reporet is rot more
ditions are not met, the
§ de novo after cbtalning

5. This issues with the approval of the competent authority

v .
L9,
oy STt
(Dr. Satish c, Garkoti)

o Scientist ‘F’

Copy to: e

All the officars of 1A Division

Chairperson/ Member Secretaries of all the SEIAAs/SEAC

. Chalrman of all the Expert Appraisal Committens
. Chalrman, CpPCa .

- Chairpersons/ Member Secretarles of all SPCBs/ UTPCCs

5
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Copy for information:

- PS to MOS(Indepandent Charge)
PPS tc_Secretury(E&F)

PPS to AS(SS)

PS to JS{AT)

Website, MoEF

Guard File
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i No. J-11015/109/2013-14.11 (1)

o cvernment of India
; Ministry of Envirenment, Forest and Climate Change
Impact Assessment Divisign
-

Indira Paryavaran Bhavan,
Jor Bag Roed, Aliganj
New Delhi-110 003

Dated the 12t January, 2017
OFFICE MEMORANDUM

Subject: Validity of Terms of Reference (TORs) Prescribed under
EIA Notification, 2006 for undertaking detajled EIA and
EMP studies for developmenta] projects

requiring
environmental clearance ang other related issues-
clarification regarding.

Reference: Office Memoranda No. J-11013/41/2006-IA-II (1)

(Pt.), dated 22.08.2014; 08.10.2014  and
07.11,2014,

wircnment, Forest and Climate Change vide Office
--110132/21/2006-1A-11 (1) (rPr) dated 22.08.2014; |
- 07.21.2014 prescribed a time limit for validity of Terms of
s) for ricd ¢f three years for submissien of EIA and EMp

5 nzultzltion and also that this period would be
= yeer, based on  preper justification and
£l c AC/SERC, 2s the ease may be. Thus 2n outer limit
ﬁ v2/'city of TORs hzs bzan prescrived for zny develogmantal
& Ve Valey 2nd HEP rojects, where the Cuter imit validity ,
b S, =

1013/41/2005-14-11 (I) (Pt.) dated
“ied of validity couldg be extended by
5y & maximum period of one year
Sy the 2pshicanr to tne Regulatory
"€ 12 expiry of valicity perioc, tegetaer
¢n  proper  justification and also

Sy it P

Sy
.

1 -um;\m-umMrMEHi}?:‘m;

he Ministry and it n2s been decigag
2 2pplication for extension of the g’_,
el /-
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Vallty of TORg peg xpiry, 1t should ba considared o fecordingly
RaT (1) Of ON Ny, 301 1043701 /K006 11T (1) () doted 22,08.2014, ey
be AMendey oand rena 28,

“TRNE pewy 7 o be extanded by the Ragulatory Authority

cxmmﬁe’ﬁ»f;ﬁ?wﬁ,gf :';i.gc’ of one year provideq an apnllcation js

mace by v aoplicant to the Regulatory Authority before the expiry of

VR Qenod, (‘{}Qc\({.\er with &n Jpdated Form-!, based on proper
fication and ajso recommendation of the EAC/SEACH,

oot
LER 2

<. The other Stipulations stated it OM datad 22.08,2014 win continua ta

appiy
S. This Issues With the approval of the Competent Authority, &
l"----'Q| gl,ﬂ(”n'
(Satish C. Garkot )
Sclontist ‘F*
Copy to:

Al the officars of 1a Division | Eotrnitss

Chairman of all the Ex ert Appralsal Comm S
C:lwalraerscn/ Member gec‘reterles of all the SEIAAS/SEACS
Chairman, CPCB

Chalrpersons/ Member Secrataries of all SPCBs/ UTPCCs

LU S P R

Cepy for information: '

FS to MEFCC

PPS to Secretary(EFCC)
FPS to SS(RRR)

PS to JS(MKS)

- PSt0 1S (GB)

Website, MoEFCC

. Guard File
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e AHDHRA PRADESH pOLLUTION CONTROL BOARD
APyl S in.D

o -

- - O.No-23.26.140/2. Hear Sunrise Hospital, Pushpa Hotel Center,
Hiew

i o~ Crpprrs s e Strees, VosturiDzinet, Viiayswada-520010
. ; ‘_/—I ==
- lebsite : yrlpch.a0.09vn
%
=
'.l

ot

Lefae: LPPCE/HOJUNK-IV/RTI/20109-04% Date:04.06.2019

- LoUrT e UMDY - RIghe to Information Act, 2004 application - Information -
rrighed - Gey

i

\]

§

cel 1 wer BT] 2oglication deted 08,05,2019.
20 Yere s, LPPCE-11039/20/2019 - TECHINICAL SECTION-RTI-
: £22C8-117 czted 13.05.2019,
i
ﬂ P2
i %

ceterance tn ynur RT1 application vide reference 1st cited, the following
N 4 rgrensn ettaened.

1 4 oenoy of tre CFE relection orger dated 17,07.2018 issued to M/s. Ravi
Emv/iry Care,

- 14 ..‘ -
£ coop of the TOR d

I
'S

: 15, & P Environ technologies Put. Ltd,
: 5. L oenpy of the lemer dated 22.04.2016 issued by SEIAA addressed to
i 412, A P Enviran techaglogies P Ltd,
4 o ocroy of tne rmemo dated 21.07.2018 addressed to the EE, RO,
suntur regarding public hearing for proposed CBMWTF by M/s. AP
” Za/iron technologies Put. LG,
JOINT CHIEF EMVIRONMENTAL ENGINEER
A (UH-IV)
.-
5‘1{(.
%
| e

/-;: v fraens Wurthy,

e, 24.2-07%, Hear Rama 1Aandiram,

cizgzpaiem (), Ponnur(l),
e L1

Guniur digtrict,
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| CONTROL BOARD
ANDHEA PRADESH POLLUTION C ! QA ) .
s ! 573, Near sunrise Hospital, Pushpa Hetel Centre,
Fiir n WRAGERT D"rii;-jg:fl;’,,;” Siroet, Kasturibaipet, Vijayawada - 520 010
E———— s s 00, Website : vwwaw.appch.ap.nle b
-_/':;_gﬂ"-fﬁ.-‘? Phone. pJo,DBﬁbd‘b:z i
Aty s
Member Secrelary ; >
BY RPAD
(yeder No. UAPPCBAVIA/GTR/HO/CAMWITA0IE
- M/s. Ravi Bnvira Care, Sy INo: 394-1,
Sub:-  APPCB - BMW -CFE apphicatinn of \"Hs‘. R)'l\'i"ﬁtut\ l[anE "1 3 i
104-2, Pedanandhipadn Vi), Guntur Distriet = & appiie
Rejected - Reg.
.. - . IREMDLE:
leot i Y aur CFI application recsi el .‘T_{Q._(::{lm.'m nn 12032018
3 CFR commiliee megting Feld on 1 07.2018,
(e
The Rnanl s m receipt of the Consent far Ectablishment (CFE) application submuttad by Mee Rawv
Envire Care, Sy No: 394-1, 304-2. Pedanandiipadi (V&M)Y, Guntur Districi vide relerence Y oened
ccckinz Consent for Establishment (CFE) for setting up a common bio medical waste rreained
facility under Water Act and Air Acls.
Tlic 1ssue was placed in the CFE committee meeting held on 05.07.2018 and the commiltes nated the ,
following
| The CPCE issued guidelines for establishment of CBMWTF. Further the CPCB vide lulter di
0503 2018 reiterared that “the Coverags area vis-Asvis CBMWTF located within the respechive
aaie 2 UT shall be allowed to cater heailheare ctits situated ot a radmd distance of T3kmowath
10,000 Ieds™
2 The pioposed site of M/s. Ravi Envire Care i< al @ distance of about 44 km from the mastng
.
CRNMWTE & M/s, Safenviron, Chinakakani umil
3 1t oot advisable to establish 2 new CEMWTF within a distance of 75km fom the existing
CRMWTF for better allocation of coverage arca among the CBMWTFs by the APPCB m funne
4 tlareover, the BMW Technical Committes recommencdes! 1o 1ssue In-Principle Permiesion 1 Mis
Al
¥ .1 taulli Clave, w establish a 2™ CERMWTT i Gonto Distnictas the application was vocerver!
|
carlier Accordingly, the AP, Pallunon Connel Board, vide . dt 13 032018 slso wsucd In-
Principle Permission to M/s, Y.J. Multi Clave, Guntur District for establishment of 2nd CBMWTE.
5 The Board vide Ir. di: 28.05.201 B rejected the request of M/s. Rawvi Enviro Care, for In —Principle
Permission for establishment of 2™ in Guntur District.
Afier detailed discussions, the commitiee vecommended to rejeet the CFE application.
The Board aher careful examination of the wsue mwd your CFRE application seeking Consent fiv
['staklicliment (CFE)Y lor sethng up a common o medical waste neammant Gactliry uder Warer Age
Pagelof2
- Syins md o b e AT 3 AT Y " e e ok e NSy el
- = DEPRI
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1974 nnd uoder Air Act, 1981, horeby reject the ¢TI application cited under section 25(4) (b) of the

fihe Air Act for e following reasons:

Wt A o ander section 21 (D)0

N r, ! 8 . ot
AT peapesed site s winhim 75 km {rom the SXIINE CBMWTF in Guntur d.'q[“c't‘
o]

ot Nds N D Ml Clave, Lo estabhisdea 2

e AL

VIO alieaddy yesiad 1=y
' gt Wwas received eahier,

LW TE Gt Dhsdienas heap)
T Goed vide Tood 2R08 2018 regeeted e request of Mis. R Enwviro Care I =Punciple
il SRAIWTT Guntur Distiet

I canaston for extabimhment off
facility withou! valid consents of the Board would be a
\tion & Control ot Pollution) Act, 1974 and Section

¢t 1981, which is punishable under Section 44

You mav note 1hal establishment of the
vialation of section 28726 of the Water (Prevel

2127 of the A (Prevention & Control of Pallution) A

ind YT ol ha above soudd Acts
1 n IvEK
VIVEK Digieally signed by V

YADAV oL
MEMBER SECRETARY

o

Sric T, Anil Wumar,

P No, 13:.21-163/1, Balaji Nagar,
Kulkatpalti, Hyderabad - S00072.

o] pambowandpstiesierrocketminl con

Copy o v
| Tie ICEE. APPCR. Zonal Office-Vijayawada for mlormation and necessary astion.

2 The EE, APPCB, Regional Oftices Gunuwr {erimformation and necessary action.

Page 2 of 2
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File No.APPCB.11033/23/2018-TEC-EC-APPCRB

ANDHRA PRADESH POLLUTION:
D.No.33.26-14D/2, Near Sunrise Hospltal, Pushpa Hote| Centre,
Chalamalavari Street, Kasturibalpet, Vijayawada - 520 919
Phone. No.0866-2463200, Website : www.appch.an. nic.in

Member Secretary

Memo.No: APPCB/VIA/GTR/2110/HO/CBMWTF/2018 - 31/07/2018

Sub:  APPCB - BMW - M/s. A.P. Fnviron Technologies, Sy.no 674-2, Ramidicherls Village,
Bollapalli Mandal, Guntur District - Request for conduct of public hearing - No
considered - Reg.

Ref: EE, RO, Guntur e-mail dated 18.07.2018 with a request to fix up date, time anc
venue of the public hearing

The EE, RO, Guntur vide reference cited, requested the Member Secretary, APPCB to fix up date, time ar
venue of the public hearing for the proposed CBMWTF by M/s, AP Environ Technologies. Sy.no 6741-2
Ramidicherla Village, Bellapalli Mandal, Guntur District

Inthisregard, the foliowing points are naoted:

1.

The CBMWTF proposes to handle infectious bio-medical waste like human anatomucal waste, anim;
anatomical waste, items contaminatec with bloed, body fluids, expired pharmaceutical waste like
anihintics, cyto-toxic  drugs, chemicnl waste, micro biclogy, hic technelogy wastes otc . The
CRMWIT proposes to mstatl o aton, 3 1o clave, whrodeder, ete for sreatment and disposat of 1
above bi-megdical waste. The emissions ficm the incinerator of propased CBMWTF contains H cl, &
oxines & Furans, Mercury, particulate emis-ions and NOy.

The proposed site is located adjacent 1o the reserve forpst which needs to be protocied
Establishing a CBMWTF adjacent to resarve forest is not acceptable keeping in view ofthe tovi
emissions and handling of infectious waste.

A major natural freshwater tank is located in the downstream at a distance of about 100 meters
from the prapnsed‘project site. Proposed site is at 3 level of 650 - 650 feet and fresh water tankis 1t
a level of 630 - 635 feet. The drainage flow is also towards freshwater tank. As the CRMWT
handles infectious waste, there is every chance of joining of contaminated run off inte the fresh
water tank during rains thereby contaminaning the fresh water tank. In addition, the CBMWTF als
proposes to use the treated waste water for development of plantation.

Earlier, M/s. A.P. Environ Technologies applied far CFE on 13.01 2015 for establishing CBMWTE ar
the A P Pallution Control 8oard had rejected CFE on 16 11,2015.

The MoEF&CC vide notification no. GSR 3a3 (r.) clatea 28.03.2015 notified SN Manageme
Rules, 2018 suppressing the Bio Medical Waste (Management & Handling) Kules, 1998 an
COMWTE b all comply with the new [io Megical Waste Management Rules, 2016, ad sH3all comp

with the ncw standards for treatment ane disposal of BMW as stnulated in Schedule-11 &t 1y

T e Rt B s A e iR S e i EE O YO
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Flle No.APPCE.11033/23/2018-TEC-EC-APPCB

<) %
ABUNeation State PCE 15 tha preseribed authority for enforcament of these rules and for permirting
CUNIAT R
B AL the Ryle 17(2) of tha Dio-medical Wasie Managament Rules, 2016, the selection of site fo
SO ap b CAMWTYE shall e made i consultation with the prescribed authority, othes
stakeholders and i accordance with guidelines published by the MokF & CC or CPCB. Bul, M/s. A
F it Tecinologins has not followad that pracedurs and neither it has abtained any prrmission
MAWTE benes ML A 1Y Ernvican Toch hae

w T ey et ta petallishmeng At the

'
.

ol Al e a o Paiaien Canti ol o

¥

fnview ot the above, the A.P. Pollution Control Buard shall not conduct the public hearing for the proposet
project The [, RO, Guntur shall apprise the saime to the Callector and District Maglstrate, Guntur. Aftt
apprising the Collector and District Maglistrate, the EEL, RO, Guntur shall stop the process of conduct of th
pubhe hearing.

VIVEK YADAV [AS
MEMBER SECRETARY

To
The Environmental Englnaar,
APPCD, Regionnl OHice,

Guntu,

Copy to the ICEE, Zonal Office, Vijayawada for Information and necessary action.
Conto the IECE, Unit Head-111, Board Office, Vijaswada for information and necessary action.

Stanature valic
gk

16:51 1ST

Dianally signed by
VADANV
Date: 20

S
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LMo SEVA \VATIGNT-156/2015.

De: 17 0n01s
To

M/s. AP Environ Techuologies Pvi,Lid.,

Commen Bio-Medieal Waste Manngement facility,

D.WoL 67422, Remedicherly villape,

Bollapalli Manadal, Chuning: district,

Ph.9NISTR2E25 7 9948727227,

SEAC - AP - Mls, AP, Buvivon Technelogies Pvbtlitd., Comman Big-Medical
Wagte Mannggment faciiliy, &y. No, 6'{&1-2, Remidicherln (V) Haollupalli(iv)
Guniur District, Andles Pradesl, - TOR Issned - Rep,

Rel: Nour EC Application veevived an 24 12.2015,

in contination of the above, it is to infonm that your applicalion way examined by the Siare Tixperl
Appraisal Committee (SBACY in its meeling held on 22.01.2016 and the repreasnintiv
Propaent attended the eeting The Compmitice cecommender Jor the Tss
st termsane ol

o el
ue of Stamdar ¢TI wth

In view of the above, vou arc dicectod to prepare BIA based on the standard TOR

and underpo poblic
consultalion including public hearing and subinit lo the SEAC

for apprajsal. The terms of the

L 0N s108

G AMUNDTHOT 1L NOYIAMNT dyiiusunoeny

: reference are valid for a pedod of Three years,
Youra Taithfully, |
Sd/-
: MEMBER SEC RETARY,
SEAC, A
IR 3.0H , '
r B (1 f 0
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State Level Environment Impact Avses

ent A‘nﬂmritx {S‘IETA/\)
Andhipa Uraidesh
anshpn  vall

Government of ludia

Ministry o Lovironnieny,Forests 8 Climate
A-

‘hange, ,
3 Industrial Estat g Sanathnagar, Hyderabad-se0 o] i3

By Specd Fost

De:22 04,2016

Mis. Ap. Loviron Technologies py, Ltd.,
Commen Bio-Mcdical Wagte Management facllity,
D. No, 674-2, Remedicher|y Village,
Bollapal ;\Inm.]ul, Guntur district,
FhoO838782835 L9948727322

SEAC - A,p. - Mis, A, Enviran Teulmn!ogins vt L, Comnion Bio-Medic; 1
Waste Managemeny Facility At Sy, No. 674.2

» Remidichier 1y (¥} Bollapain (A
Cuntyy Distriet - TOR Tssued - Rey,

1 Yourpc Applicatioy received pn 24122015 & 24.9—2.20!6.
2 T.OMrdL 17.02.2015,
3. Your lefer submitted op 11.03.2016
4. M/s.Safe Envivon, letter dt. 30.03.2015.
Itis t infoay that your Iequest Jetrey subnitled oy 11.03.2016 EXempting fron, public hearing
Was exumined by the Stae Expert Appraigsa) Committer (SEAC) in ity meeting hell op
K v 26032018 4y he commirree Also noted  thay the existing CBMW TR -.\L"s.Saffnwwn.
] C} ‘alan (\’J,\.annaligir (%)) Guntur Disigict made a fepresentation and requeste o re-
f cor {:i 1 the TR Jssited ta Nifs A p Enviran T:chnntngies Pyt Lad (APE‘I‘PL)and ob_;ccting 1S8ye
[ of F.T/, oanc: ., CMTIWw Facility j, the Shine district ag the existing ‘f'zlcj]ily is enough vo Process
| R Do medy, WIS Benerate) mthe Gunpyy Distries
|
o

S reeamnendn that the neyy CMRBwW ’)“nciln!y Le,
2l daty fnik’m-'m;_: the Big Y CHITP Wiste Manige
dments & MoLF c.ircular.':/gun'lclinc;; i58Ua therao(

and ainepy

!\’[f::..'\l“!:"]'l'L shall

Corply i
ment and fy;

ndling ) Rugay AT

rro
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The SEIAA, AR gy s mieeting held on 10.04.2016, was examined the issue and (e Authority

decided 1o obtain comments of DMHC on representations marle by the M/s.Safe Environ  and
also details of hospitals and beds stiength in the District,

This is foy information,

Yours fatthfully,
Sdr-
Eucliala
MEMBER SECRETARY,
SEAC, AT

(1% The DMHO, Zilla Praja Parisliad, Panchnyat Raj Office, Panchayat Raj, Engg.'luﬁ-astmcmrc,
ligation, G.T Roard, Gunon Distiict- 52200 far information and vequested to send the
Lemments on representation of M/s. Safe Enviion, Chinakakani (V).Mangnlaglr M) Guniur

District and also detajls of liospitals and bed strengtls.

20 Tha M5 Safe Lnviron, Chinakakani (V) Mangaligiv (M) Ganar Distriet for inforimation. -

IIL.CI.0l
2 ' . '- ( \C/(/‘
{ : A ﬁ,.g senanst A doN i
sm‘won NV IRONMENT A ,f/mNGINm%??QC)
- ULt ()

L LT -



¢ o
9) =N

e ——
o o e . I SRR W RS et e e e e e @
. — i e —

ANDIRA PRADESH POLLUTION CONTROL BOARD
D.No.83-26-14D /2, Near Sunrise FHospital, Pushpa Hotel Centre, ‘
Chalamuavarl Street, Kasturibaipet, Vijayawagla - 520 008 |

Phonca : 0866-2836217, Website : hitpf fappebapicin -

" BYREGISTERED POST WITH ACKNOWLEDGEMENT DUE - ;
Qtder No. APPCB/VTA/GTR/ HQ/CBMWIF/2018- 9 - o~ ' Dr28i05.2018

stablishment of Second CBMWTF in GumturDistrict - DECISION OF THE
2{ 1. CFE spplication raceived ak RO; Guntur on 19,03.2018. v~

2. EBRO-Guntir verifitation report 4623032018,

5. Minutes'of15% Bio Medicdl Waste Technical Committee Mesting held on

22.05.2018,
C loelbEee - '
The Board is in receipt of the ‘Consent for Establishment (CFE] application
C submitted by Rfs Ravi Enyire Gare, to sétitp 4 second Cominon Bio Medical Waste

Treatment Facifity (CBMWTE} af Sy. No: 394-1, 3942, Redanandhipadu (Village &
- Mendal), Guntyr District vide reference I cited seeking Consent for- Establishraent, The
AEERO-Guntyr inspected fhe site en 22032018 and forwarded. the CRE. vgrifieation

f Eovizprment & Forests (MpEFRCC) wnder the Enviropment Protection) Act, 1986. The

C / issme was, @mssecl m:Wf 16% BjosMedical Technival Committee meeting held on

. 22.05.2018. The request for“issue of Consentfor Establishment (CRE) for establishment of

C . second Copnmon Bio Medical Waste Treatment Pacility at Sy No.552, Pexecherla (Village),
_Vgékgnﬁny{h{uda%}‘@urm District is _hereby not considered. for the following

reason:

M/g.- Y] Mult Clave, SyNo, 7/1, 8f1,Tena Annavaram, Tellabadu Village,
Nuzendla Mendal, Guntiar Disirlet was lssued Tn-Principle Permission vide
T.01:No1/ APPCB/HO/UKIV/BMW/In -Princisle/2018 ~ dv. 23052018 for
submission. 6 the SEIAY/SEAC for chtaining Environmental Clearance as the.

% application was reccived earlier,
|

o .
(2 sa-
" True copy of the record/documen ‘ 4
i ! 2OI ant : 3
suppiied under RTI Act. s MEMBER SECRETARY
g-sg-w..q o

Publlc Informati . Pagelof2
APRPAR - ﬂ;é}ilOA\.EfﬂELr g



To

Mys Ravi Bnviro Care,

8y. Nor 3941, 394-2,

Pedannndhipadi (Village & ¥Mandal),
Gunttir District.

Copy fot

. e-Vijayawada fot information and necessaty action,
T}?ﬁ;%ﬁéﬁeﬁﬂ%ﬁ@ Cju}rfmlr for Information and necessary action.

//ﬂ:. C.EB:0 /f

Joint Chief Enﬁi:oﬁmenial-Engineer
' UHIY

True copy of the record/dosument
supplied under RTI Act.

8. Cn—tp

a— o oc o . ...Public Information Offlcar

AFPCB i RO, Gintur, = = = s

Para B afn
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!']IDI!B'S PRADESH POLLUTION CONTROL BOARD
0
: .26+14D/2, Noar Sunrlse Hospital, Pushpa Hotel Centro,
F‘Mﬁ- D 'é?,';::ml&vurl stroet, Kasturibaipet, Vijayaviada - 520 010

W Phone. No.0866-2463200, Website : vy agnch ap.nic.in
N

Member Secretary

Quder.No. APPCR/VIA/GTR/HO/CBMWTTA0IS: 63 A7,
: APPCB - BMW -CFE application of M/s. Ravi Enviro Care, Sy No: 394-1,
94-2, Pedanandbipndu (V&M), Guntur Distrlet ~ CFE application —
jected - Reg. .

Your CFE application received at RO, Guntur.on 19,03:2018,
CFE committee meeting held on 05.07.2018.

\ﬁc"lfw/d is in receipt of the Consent for Establishment (CFE) application submitted by M/s. Ravi

“ Envito Care, Sy No: 394-1, 394-2, Pedenandhipadu (V&M), Guntur District vide reference. 1" cited

C : secking Consent for Establishment (CFE) for sefting-up a common bio medical waste treatment
facility under Water Act and Air Acts. -

-

The issue was placed in the CFE committee meeting.held on 05.07.2018 and the committee noted the
. foilowing: i smaeetmn e e aines demeema i 4 e b
1. th‘é CPCB issued guidelines for establishment of CBMWTF. Further the CPCB-vide letter dt:
08.03.2018 reiterated that “the Coverage aren vis-d-vis CBMWTF located within the respective
state / UT shall be allowed to cater healthcare units situated at o radial distance of,75km with
10,000 beds”,
: 2. The proposed site of M/s, Ravi Frvito Care is at a distance of about 46'km from the existing
- CBMWTF i.c M/s. Safenviron, Chinakakani unit.
3. Tt is not advisable to establish a new CBMWTE within a distance of 75km from the cxlsting
CBMWTEF for better allocation of coverage area among the CBMWTF's by the APPCB in. future.
4. Morcover, the BMW Technical Committee re.cam.mended to issue In-Principle Permission to M/s.
Y.J. Multi Clave, to establish a 2™ CBMWTF in Guntur District as the application was reccived
earlier, Accordingly, the A.__I?._Z_Pgl[_u_tipu_ Control Board, vide_lr. .d::.23.05.2018 also-issued-Ine- ~ - -
Principle Permission to M/s. Y.J. Multi Clave, Guntur District for vstablishment of 2nd CBMWTT.

5. The Board vide lr, dt; 28.05.2018 rejected the request of M/s. Ravi Enviro Care, for In ~Principlc

D
ﬂ’%
W Permission for establishment of 2" in Guntur District.

After detailed discussions, the committee recommended to reject the CFE application,

fl
The Board after careful examination of the issue and your CFE application seeking Consent for

Establishment (CFE) for setting up a common bio medical waste weatment facility under Water Act

True copy of the recorldocument |
supplled under RTI Act, !

Q G

Public Information Offlcer

Page 1 0f2

|
l
|
|



/94
i

1974 and under Air Act, 1981, hereby reject the CFE application cited under section 25(4) (b) of the
Water Act and under section 21 (4) of the Air Act for the following reasons:

i) The proposed site is within 75 km from the existing CBMWTF in Guntur district.

fi) The APPCB already issued in-principle permission to M/s. Y.J. Multi Clave, to establish a 2
CBMWTT in Guntur District as the application was received earlier.

i) The Board vide Ir. dt: 28.05.2018 rejected the request of M/s. Ravi Enviro Care In —Principle
* Permission for establishment of 2°° CBMWTF in Guntur District.

You may note thet establishment of the facility without valid consents of the Board would be a
violation of section 25726 of the Water (Prevention & Control of Pollution) Act, 1974 and Section
21722 of the Air (Prevention & Control of Pollution) Act 1981, which is punishable under Section 44

and 37 of the above said Acts.

« Digitally signed by VIVEK
VIVEK e

| | YADAV /memieny
MEMBER SECRETARY

To

Sri. T. Anil Kumar,

D.No. 15-21-163/1, Balaji Nagar,
Kukatpalli, Hyderabad - 500072.

E-mail: reinbowindustries@rocketmail.com

. ——— COPYTD: - - - sre - eies .- - - = . - ———— - . - = -
1.. The JCEE, APPCB, Zonal Office-Vijayawada for information and necessary action.
L2—The EE, APPCB, Regional Office- Guntur for information and necessary action.

True copy of b regordiducumant
suppiiea under RTIAcL
S- g\-f\\w\_‘\"_g\tm
Puslic Information Officer
APPCB :: RO, Guntut

Page 2 of 2
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AP18 54585747
GOVERNMENT OF ANDHRA PPADESP‘?
i REQISTRATION AND STAMPS DEPARTMENT
THE REQISTRAR OF FIRMS
A VIAYAWADA (EAST)
' , Y e tetr e a0
Qeknowledgement of Begisteation of FFivm
¥ Thel Registrar of Firms, VINAYAWADRA (EAST) hareby acknowledges the §
= necein ot the statament prescnibed by section §8(1) of the Indian Partnerehfp '
¢ Act 1032 |
« Ihe statement has been filed and the name of the firm AP ENVIRON |
TECHNQOLOGIES | has been entared in the Register of Firms as No. [No: 200 .:

T o1 2014) at VIAYAWADA (EAST). v
Certified f ;

| ertified copy © ;-é

¢ “{f..-‘ 2 ?"
- A
REGISTRAR OF FIRMS 8
- VLAYAWADA (EAST) Lbs |
a Rate: 14 June 2018 *23‘\
2 44
4 i
2
\ Note; Thisis a Dlgllm\l Signed Cortificate, does not require physical signature and thzs cert:ﬂgate can be verlﬁad |

; A:,'tf' :,v?

- BLWWWApmeesey g “ vin by furishing the ap dlication number mentionad in lhe Cert:ﬁc'ua

SRUSRRQES ';\‘\‘\"E@m RS N G N S 1t
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29 2

GOVERNMENT OF ANDHRA PRADESH
FORM - A

SEE RULE - 5
(Maintained Under Section 59 of the Indian Partnership Act, 1932)

1. Serial Number of Firm : [No : 200 of 2014]

2. Name of the Firm : AP ENVIRON TECHNOLOGIES

‘3. Duration of Firm From : 08/12/2014 ‘

4. Duration of Firm To: At the Will

Principal Place of Business for the Firm

54-16-5/5/ Sivaramaraju Street/ Vijayawada/ Vijayawada Urban/ Krishna/ Andhra Pradesh/
Indial

Partner Details for the Firm

Name Address Joining Date

’ 12.222/ Adarsh Nagar/ Balanagar/ H No 12
ANIL K U M A R222,Adarsh Nagar,near Kodali Nursing Home,bala 05/06/2018
TAMALAPAKU L ANagar,rangareddy Dt-500037/ India/

16-5-145/ Christain Pet/ Guntur/ Guntur/ Guntur.
RADHIKA KOLAGANL |5 41 ra pradesh/ Indial 05/06/2018

null
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Presentation Endorsement: i

. . Presented in the Office of the  Joint Sub-Registrar, Vinukonda along with tae
5q u Photographs & Thumb Impressions as required Under Section 32-A of Registration Act,

1908 and fee of Rs. 2300/- paid between the hours of 3 and
. , % on
/ the 11th day of DEC, 2014 by Sri Nandikehda Yedukondalu Mo‘?i?ﬂg "

0 lw Execution admitted by [Detalls of all Executants/Claimants under Sec 32A]: Sianatorelrik |
% SINo Code Thumb Impression Photo & Address Thun%gaht:;ergggion I
= T PR EE LGS kaLiDIND) T
) N SNAJI['R]UPPAL:AP’HTE

» VAMSI SIVARAMARAJU
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s ¢4 DNO 7-1-45/501 |
| SIS0 VENKATESWARA TOWERS | :
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& |
b St %
IR UPPALAPATI DURGA P
’ﬁ Bty MOUNIKA[RIM/S AP ENVIRON
s TECHNOLIGIES , VIJAYAWADA
2 Gl Ly H . : |
AT AL 5 DNO 54-16-5/5 LOYOLA, ’
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i Vinukonda
|
i - — —
i [Endorsemont: it ; e ._.,.,“. ::”:_1:
i I Description In the Form of
] . . e e G r  osmss
‘ ; Stam Challan Stamp DutyT DD/BC/
I . Fee/Duty Paperi usstorisact] CASH | N eeris act| Pay Ordor f Total
‘ T o v TN R it e . 03 pere 6 o
‘ Stamp Duty! 100 11400 0 | 0 11500
3 [y J B v ISPV RSN EETR = s e s e e
= Transfer Cuty NA 3450 0 0 3450
2\ || Reg. Fee NA 2300 0 o! 2300 J
2 ] User Charges NA 100 0 0 i 1OOJ
S0l S R SR TR e ERE S S e S
A3 Total | 100 17250 0 04 17350
\ ';5: = Rs. 14850/- towards Stamp Duty incluaing T.D under Section 41 of |.S. Act, 1899 and Rs.
i = 2300/- towards Registration Fees on the chargaable value of Rs. 230000/- was pald by the
it § o party through Challan/BC/Pay Order No ,21:dated ,11-DEC-14,
¥ L i
- g :(3 Date Signature of Registerl fflcer
‘e = |1 1ith day of Docember,2014 .. Vinukonda V"
i o & !
= ~— 1 ;
i [o i
4 § | CERT.IF;CATELOF REGIZTRATION
i SN ! Registered a3 document Mo, < % j’
g ° | faf 2014 of 2ook-1 and assignem%.
B ;; identification numbar 1.730.
E 3] 2014 for scanning on /- )2 22044
= ¢
'
5((\ REGISTERING ER
\ K. RAMA MOH RAQO
Joint Sub-Registrar-14
| mxﬁﬁw »
5 oint SokReglstea
[5]; . - %
r | . ~VinuKonda
] Generated On:11/12/2014 07:50:58 M e
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ECTION 32A OF
ST PRUTGGRAPHS AND FINGER PRINTS AS PER S

4 REGISTRATION ACT 1908 N
' " - BLACK
p— - POSTAL FINGER PRINT IN BLA
] m?ﬂ?;g?r SIZF, NAME &:ggmg‘gg INK (LEFT THUMB)
T WOTOGRAPH (BLACK LER/BUYER/
L WHUTE NTENT/SEL
WHITEY PRESEREPRESENTATNE

| daumbs &7y 9L

i w’o:ﬁoﬂ ,gS‘;iJ’D‘D&O'
i 37 5

| OO&AUEQRJ:%Z-

N TN Ay

‘ (I
E 59 0P gwvd
; o ko 207 i L
: '7-*1-&5’/5’01-@’(301 5 _
" : : SNIDAL
Q § gesEL &-L’-..!&?_EQM?&F o
: Erenel STl |
8

SIGNATURE OF THE WITNESSES . SIGNATURE OF THE EXECUTANT) S
Y B & (\S GLQ%—-

. / ,
J 2 S"r{3’=3we'5=o-‘.@w s N@Q gﬁ%‘b@ ﬁ-J/ .’

Note: If the Buyer(s) is / are not present before the Sub Reglstrar, the following request should be signed.

We'- send - herewlt y/our phot graph( d_fingarprints In the form prescribed, through my
representative Si S:Si@d@.’&m@isafmm% ‘%CM% - 35 I/We cannot appear personally before
the Registering officer in the offic ukonda. ’

8 Sub-Registrar of Assurance Vin
. Signature of the representative

< q f“;k
-~ , Comanas kg
e ,1% : Ii ﬁ‘qk UJ\ J }
Sianatyrs b Witngss: Signature(s) of Buyer (s)
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e s
5




@ a’)

TRANSLATION OF RELEVANT PORTION

Document No:

1. For Rs.2,30,000/- Land Sale Doed
2. Date:11-12-2014

3. Infavour of:  On behalf M/s.AP Enviorn Technologles, Vijayaviadn Its
Managing Partner Uppalapat! Durga Mounika W/o Vamshi Slvaramaraju, age
24 years R/o.Door No.54-16-5/5, Sivaramarafu Street, Near Layola College,
Layola Gardens Colony, Vijayawada City, Krishna District,

4. By : Yedukondalu S/o. Nandlkonda Anfeneyulu age 37 years
R/o.Redimicherla Village, Bollapalle Village, Guntur District,

5. The Schedule property is was earned by my ancestors and all the rights
are obtained by hereditary and a Pataa No.773 Dhakala Mo.G 507235
(unique No1722021057000773), Patta Pass Book. Since then from that date
to till date the said land is in possession and enjoyment as an absolute ownor
with all rights and title. Due to family needs the property shown in the
schedule is sold to M/s.AP Enviorn Technologies, Vijayawada for total sale
consideration of Rs.2,30,000/- ( Rupees Two Lakhs and Thirty Thousands
only). Taking the said amount in cash, the possession is given to M/s.AP
+ Enviorn Technologies, Vijayawada to day itself, From now onwards you can
enjoy the schedule property with full rights and title by paying cist, taxes
etc., to the Government. Further neither my self nor my legal hefrs
create any disputes, if any disputes arise we will clear those disputes with
our expenses and hand over the possession to M/s,AP Enviorn Technologies,
Vijayawada. The schedule and in not alienated in favour of any other
persons prior to this deed. The schedule land is not assigned land under Act
9 of 1977. There are no trees like lemon, orange, coconut, Take etc, Fish
Ponds, Machinery, granite, quires etc,, in the schedule land now transferred.
If anything found to be there we are liable for prosecution. The Schedule
land neither belong to Government nor its ancillary organizations nor
alienated. It is agreed that if any deficit stamp duty is found under Section
41(a) or stated wrong things by suppression, we will pay the penalty of

three times the stamp duty after rectifying the mistakes. This deed fs
executed with my full consent.



MINUTES of 168% MEETING OF STATE LEVEL EXPERT APPRAISAL' COMMITTEE I
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‘MINUTES OF THE 168 MEETING OF
THE STATE/LEVEL EXPERT APPRAISAL COMMITTER (SEAC),
HELD ON 24,10:2021 AT
VIJAYAWADA, ANDHRA PRADESH
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Presentt’ @

‘The. follbwlng meémbers wore present. { Through Vidéo GonTerehce}

d.

Dr. &. Vi R Sl:lnivuaa Rao, Profassar,

Givil Engineering Deperiment, Andhra University.

! D !hﬂjm. ﬂ‘nv:

. Visakhapatonm

Dr. Dinesh Sankar Reddy Reglstrar. {t/cl.
Prafessor of Chemical Enpireering, NIT;

Tadepalligudem., West Godavarl.

‘Memtiet

Prof. &f. Gnana Mani,
Retd., Professor ‘of Zoqlagy o Andhra, University ,
szakhagamam . _ -

Memlrer

Profl 1. Shameem.

| Chairman ,'BoS Dept. of Zodlogy ,-

Anidhrg, University , Visakhapatnans

Member.

Dr. Kirsmmai, Aamstant Prdfesam:.

; Dept. of Bio. Technnlogy,

Vikrama Simhapuri University , Nellore District

Membier

&.

Prol. C. Sasidhar, Professor;
Civil Bogineering DeptiINTU; Anantapur

Member

‘Prof.. N. Siva Prasat Reddy;.

Director [Aeé.dcmms),
Brindavan Institnte of Tcahnalugy & Science;

Kumm:l _

8

Sri EaﬁmB.vathi
“Tintpati

Prof D. Bharathi‘ meessor
Dept. of Bia Sciem:as & Sericulfure;
'Q‘iswa Vidhyalayam,

‘Member

Sri Ratamnent Vezikaf& Ramana,
‘Head :of Mining Dept,
Government Politechnic, Nmpamm

‘Member

- 10

Dr. M Sm:randa;na. Reddy;
'_ASSQmata Rmfessor.
RGM Collgge of E}ngmnermg B Tec’hﬁolcgy

{Autanameus) Nandyal.-

11,

Sri Matli. Chandta Sekhar

 Professor, Head of Department of Civil

Enginecring, NIT, Wa.rangal

12,

Dr. @G, Madhavi, Associate Professor
Department of !Chemistry, i
Sri Venkateswara Umversxty, Tirupati

13;

Prof. K. Thyagn RB‘JII,
Professor-of Hig-Chemistry,
8: V. University, Tinjpati

14,

Dr. Gummallg Prasanthi:Profegsor:
Vijaya. Instituté of Pharmaceitical Seiences,
Vijayawadd.

Membegr-

15,

Bri. B. Siva. Prasad, Chlef TEnvironmental

Engineer, Andhra Pradesh TPollution Controf
| Board. Vijayawade.

Member: Secretary.

b
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.- T T, ; : io-nredical ‘Waste:
Agenda, [M/é. Bhuddi Enviro Logics Propomed Oomnlon B lca) 1
Item.No: | Treatment Facllity at Plot No. 6,9, 17 &. lﬁ,ulnduttﬂg'l Park, Nndilu.ldf,l
168.28 | phage.ml; situated in By.'>. 137/18 & 127/26, Nudikudi Village ~

522414, Dachepall Maridal, Guntur District, Andhra Pradesh

{SIA/AP/MIS /62556 /2021)

t +B1 L
-%gggjmpmpom wag exslier axamined in tlie BEAC.A.P., meeting held
on ;’.?G'th:»ﬁatthay,g():m and minutes of the meeting is a&:fw | L
The proposed. project s for estéblishment of Gommon Big:medical
“Treatment Facility with a treitment. capacity of 7 T80, ,
 The ComittedYioted that fHe proposed profect falls-under Itety 7(da)
of the schedule of the EIA Notification 2006~ common. biomedical.
waste treatment facility,, , o
The Committee. nated that' the project proponent has nof subiiiftéd:
the “Technical. Feasil: ity Repott for: the proposed ‘Common -Bic-
medical Treatment Fanility in Guntnr District: N
The Committee afier examinitg the. project proposdls, presentations,
MOEF&CE" Notiffcations & OMs ‘and Comion: Bié-Medical Waste
Treatment. Fecilities. ("BMWTE) juidelifes and detailed deliberations, |
recommended to Def - this prijéct proposdl. The project propgment
shall submit the “Trchnical Péasibility .Report Tor the proposed
Commaon Bic-medical Treatrient Facifity at the proposed:site as per
MoER&OC Notification GSRI4S(E), dated,28.03.2016 [New Bio-
| Medical Waste Manngeinent Rules, 2016},

/s, Shuddh. Bnviro Logics: vide: letter dated 53.08:3021 fummsished he
Aiformation ori Technical Feasibility' Report,
The: issue’ was: discussed in the SEAC mesting hold on 2665 28th May;
2021. Duting the meeting, the Commmittes toted, tht carlier SETAAAT.,
issued Terms of Reference { “OR)-with public hearing toM /s, V.3 Multiclave
vide Lr.No:SEIAR/AP}GNTYINII/OS 1 2016/84-1068, Dated 1D, 102018 for
the-prapaosed Contmon Bio—ﬁcdwai’ﬁeaimﬂnt&dﬂtyatﬁy.ﬁ o. 7/ 1&B/T,
| Fana Annavaram | V), Nuzendla (M), Gunfur Distdiet,
| M/s TJMultielave vide letter dated D6.57.2021 addressed to the
SEIAAA.PY, beinig & party to the Wiit Pétition No:11945 of 2019; toxsject
the dpplication: of thé. project proponent: namely Mys Sudha: Envirp
Logics for. grant oI Environmental' Glearance for securing GFE and GFQ
from the Bonrd:and steted that ‘
i. The i Brinciple Permissfon ‘was given to- Mysi Yd.Multiclave og
23.05.2018 by ARPCE as ditected SEIAA which 3§ ‘Prerequisite for
pplying for £C:

4 ~ The ' AppcB yide; its Order No.
1/APPCB/VIALG R/HO/CBMWTE/2018-638, dated 17.07.2018
while rejecting the- B*AW-CFE. application of M/s. Ravi Enviro Cere,
8y.N0.394-1, 894-2, I cdanandipadu | V&M]),Guntur District abserved
their' application is & earlier one. and in principle. permifssion wag
aceorded for.establishmerit of 2nd CBMWTR in Guritur District,
i TOR Was.given to Mfs: Y.J -Multiclave an 10.10:2018 by SEIAA.
W The Wit Petition No.11945 of 2019 filed. by M#s. AP.Environ
Tecmologies Put. Ltd., against Mjs; Y.l.Multidlave a the Honhle
gzwg&fourt with regard to estabiishment of 2nd’ CBMWTF'in Guntur
istrict.

¥. Public: Hearlng wits condueted on I%09.2019 and application
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mm——————-—"""""‘, EFTING OF STAT 1 TVEL BXPERT APPRAIBAL COMMITTEE
= 57168 MEETING OF STATE LIFPRE 0 1 6 2021 AT VIJAYAWADA, A.F.

(BBAC), APy HELD ON 23.10.202 1,23.10.20

—
2010 was flled (o rilease proceedings lm;:t:ln.ualnd caver,

1.ANo.5 of sidaratlon
‘ .
Theaims lepart®0g © TAAD, vide L daied. 18.08,2021 informed

The Standing Counsel of BEIAA L dd '
that the W.P‘?No.n%s of 2019 flet by-A.F. Environ chhnologl;: ;gnht'::
V.. Multiclave segurding Blomedical Waste Treatment Facility .}m
District was under stay of put'.g headog. _Aléisﬂzi:ﬁ nm oday
10.18.08:2021, the Honble High Court pleased to dispo : mmcr} =
directing the State Bnvironmental Linpect Asseusment @fh_:?tr lf(SE,med
consider the minutes of- public Hearing with_ ‘the tﬂiﬁ "s'pAi;t:':ﬁﬁ caée 5
| minutes and also under the scheme of eftvironmental laws 5€
v.J. Miti Clavelin accordance with 1aw,

he Committee dfle? examining the preject proposals; representation?

and detailed deliberations, recommennded that M/, Shuddh Eavirg LOSICS
| ghall submit [i} The availability of Ne. df beds znd their Mgu ?nithihé. HCEﬁ
and details of location of this proposed project with respect to the other sites
T CBMWIFs. Also to pddress @ Istter to the District Medical & Health
Officer, Guntur with regurd to No.of HCFs apd their tie-up the existing |
CEMWTF in the Guatur District. , A ‘
Accordingly, lettera addressed to e M/6Shuddh Eavira Logies, and
| DM&HO, Guitnr-on 08102021, Stasequently, M /s.Shuddh Enviro Logics
submitted_the availability of No. of beds as per the DM&HO, Gumtnr and
their MOU vith HOFs.and details.of 16ation of the proposed project with
respect to. the other sites.of the CPMWTES, vide letters dated 21.102021
and 24.1022021.
As per the DMEHO), ‘Guntur letter dsited $3.02:5021, the total-no. of beds
evgilable is 97,690 of Govt. and Brivate 'HCFs, As per CPCB; New Delhi
guidelines, one CBMWIF can be: allowed upta 10,000 beds; One CBMWIF is
aiready in.operation in Guntur District and the SEAC recommended for EC
for ‘ome: more: CBMWTF k. ¥.J. Multi, Clave in this mecting, The SEAC
committee observed that after-allowin +2nd CBMWTE in ‘Guntur District,
<till thiere 1§ availabilityof 7,680 beds [27:690-20,000} in‘Guntur District.
M/s.Shuddh Enviro Legiés furfhér requested for exemption of public
hearing. The proposed site s foce==d i notified industrisl estate: Le.,
‘Nadikudi Industrial Park which notilied 6n09.08:1998 and hence requested
for exemption-of public hearing; '
The committes noted that the PP proposed CBMWTF in the Naidilmdi,
Tndustrial Park and the exemption uf public hearing is covered as per the
MEF&CC Office:Memorandum dated 16th May, 2014 under:the provisions
of EIA Notification, 2006, '
The Comumittes aftec detail discusslons .and based on details available,
tgcoqmmeqded for-issue of Standsrd Terms of Reference {TOR) with
Mon of public hearing and with ‘additional TOR: The PP §hall take
measures for proteetion of nearby surface water, The project proponent
shall eomply with the Bio-iedical Waste Management Rules, 2016 and its
amendments and the Central Pollution Cantrol Board Revised: guidelines ~
igLﬁ!;.Dcccmbur,:mG;,_ to this Ciommon Bio-Medical Waste Treatment
Facility (CBMWTF) of ‘Capacity = 7000 kgs/day proposed at Plot No. 6, 9,
17 & 18, Industrial Park, Nadikudi, Phase-II, situated in Sy.No. 127/15
& 127/26, Nadikudi Village - 522414, Dachepall ‘Mandal,Guntur
gxst:;ﬁ, Andhre Pradesh,  without-prejudice to the orders of any Hen'ble

0urts. . i}

ﬁge:‘; _ (1}.392_. Ha Colour Granite and Road Metal Miné of Mfs. Bethen
e | ranites, Mg.p, Sri K, Balajl ,Sy.No.221/P of Ananthavaram Village,
s Thullur  Mandal, Guntur ~  District;  Andhra andesi;
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\ BEFORE THE NATIONAL GREEN TRlBUNAL
SOUTHERN ZONE, CHENNAI

Application No.130 of 2017 (52)

In the matter of

M/s.Rainbow Industries
Partnership Firm rep. by its
Managing Director T.Anil Kumar,
Sy.No.22/1, Patha Kunkam Village,
Laveru Mandal,

Srikakulam District.
.. Applicant

Vs.

1. State of Andhra Pradesh rep. by its
Principal Secretary, Environment, Forest
Science and Technology,

Secretariat, Amaravathi,.
Guntur District.

2 The Andhra Pradesh State Pollution
Control Board, rep. by its
Member Secretary,
Pariyavaran Bhavan, A-lll, Industrial -
Estate, Sanathnagar, Hyderabad

3.  The Joint Chief Environmental Engineer (FAC)
Unit Head IV, Andhra Pradesh Pollution.
Control Board, Zonal Office, Visakhapatnam. -

4.  The Environmental Engineer,
Regional Office, :
Andhra Pradesh Pollution Control Board,
Main Road, Madhavadhara VUDA Colony,
Visakhapatnam.

5 M/s.Vasishta Environ Care
" Rep. by its Authorised person
Sri M.Gopala Krishnam Raju
Royal Heights Apartments,
Dolphin Appa Rao Lane,
P & T Colony, Seethammadhara,
Visakhapatnam. .

.. Respondents

Counsel appearing for the appellant
M/s.P.Venkaiah Naidu & Associates.



Mrs.Yasmeen Ali for R1
M/s.T.Sai Krishnan f

or R2 t
M/s.V.B.Subrahmanyam fo?l|;54

Present ORDER

Hon' i Justi
’ble Shri Justice Dr. P. Jyothimani, Judicial Member

Hon'ble Shri P.S.Rao, Expert Member

- wa mm e wm ee
- o mm we
- -
- --4---..-.--.-.--.--—...--.-.-_—...--_

e m Em e -
- _......._..-_,.___..._,__.._
.-.-_..--_--..--_—.._-_.

This application is filed against the order of the Staté Pollution Control

Board ViZ.; o respondent for grantlng in- prmCIpIe permlssmn to the 5"
respondent for establishment- of common Bio Medical Waste @cullty at Plot
No.27A25, De _notified Area, AP SEZ, Atchutapuram, Rambilli Mandal,

Vizhakapatnam District. Admittedly, after the EC was granted by SEIAA,

the 2" respondent has issued 'consent tg operate’ in favour of the 5"

fespondent on 08.09.2017. It is this sonsent which is being challenged by

the party in @ separate application in Application No.218 of 2017.

In view of the same the prayer in the Application No.130 of 2017 will

also have to be considered. We make it clear that it is always open f0 the

applicant in the present application that if he is af_fected, he is advised 10

implead himself in the other application which is filed pefore this Tribunal.

With the above direction, the application stands closed-

/ . - .
"r‘ &

Jushce Dr.P. Jyoth|man|
Judicial Member

S SJJ;« :
ShrlPSFéo

Evnart pMemhbar




BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL -BENCH, NEW DELHI

Appoll No 110 of2018

L\
M/s. Rn.inbow lndustrien V:. State ‘ofAndhra Pradesh & Ors.
l .

CORAM : HOH"BL'B MR. JUS'HCB ADARSH KUMAR GOEI.. CHAIRPERSON

HON'BLE DR. JUSTICE JAWAD RAHIM, JUDICIAL MEMBER

. HON'BLE MR. JUSTICE RAGHUVENDRA S. RATHORE, JUDICIAL ] MEMBER
HON'BLE DR. SATYAWAN‘ SINGH GARBYAL, EXPERT MEMBER F

~

Present: I’Ai:;Umt JAppellant Mr. P, V;gluhsh Naidu, A'dv.

Orders of the Tribunal

]

" | the Andhra Pradesh Po]luuon Control Bcfsag ijayawada,

restnctmg the operatmns of the appeflah tox \;i_panaga.ram
and. Sn'lmkulam dxstncts The app >+ wanted
: g

pcrmxssxon to mclude sza]chapatnam' 'j B ?

’fhe Appe nt had eaxher proposed to ‘s‘“A?*trp a Bio-

-, - Medxca.l r_a.até 'gea‘f”nﬁ;nt. Facnhty fo{g‘wlu n_@gnt was
: -"éﬁBra‘*dﬁesh Pollutlogl Control‘Bo’ard The

: gra-nted%
{ B an-l.-a- -
. sa.ld conscnt fo erahon was Eanted fqg‘!l aram
Dy & {‘; i g p‘tb_'g& "55’ % ag
é;:SnkakLﬁam d.lstncts w crtam c%' %«; SO

\1'

’” %% S The case ﬁ?ppella.nt isH :éhat 2% per the Central

] ‘JL-'\‘

on-medical Wgste Treatment Facilities (CBWTF) if 10,000

bcds are not avaﬂable mth.m a rad1al d1sta.nce of 75 Kms

e ex:stmg CBWTF in thalocahty may be allowed to cater the

. hcaJthcare umts s':uated upto 150 Kms radius.

‘I'hc proponcnt of M/s Rambow Industncs v:de

Icttcr datcd ng November, 2017 requestcd to mclude

; sza.khapama.m sttnct in CFO Order for addmcmal bed

.. strcngth anng

J w1t1_'1 ?Jusbng ‘_Vmanagaram and
G L B :

* This Appcal has been prcfe%%l agamst the ordcr of [

"Po u n Cantrol Board; ‘ﬁi'évfséd“'gmdehne for Common ‘

. *

¥




: :if, p -

.08

¥ ‘July 1 1.
' © 2018

\

0

Jtem No. '

; order on 02“ January, 2018 d:.recung t!

" CFO for szakhapatnam District along with, Vmanagaram

. and Snkakulam D1stnct may be dxsposcd as per law

_ Dccember, 2017 subxmttcd the st§ ﬁ‘rort ~of HCFs

= Techmca{‘le,gpmigme?‘fmeetmg held‘::on 2%4 May,’ 2018

Climcal E_Ej;abﬁshm,gnts. and report of t.hc EE RO

anagaram The Appe.lla.nt restncted to Snkalmlan

Srikakula.m District.

The appcllnnt npproachcd thls Tribural by filing

Appeal No. 279 of 2017 bcforc the Southerr qu._ml_‘chch.
Chennai The Southern Zonal Bcnch
.2 rcspondcnt the

reprcsentanon dated 28th Novcmber, 2017 of the peﬁﬁoner

ie. M/s. Rmnbow Industnes with regards to 1ssuance of
. {

@ﬁ! " The EE RO, szmagaram»@(ﬁ‘ge letter dated . 30th '

t“m| 7

- covercd by Mis., Rambow Industn“&” '_ ’
'. Vmanagaram and Snkakulam Dlstnct ﬁe report

. ods e

...-\ e

up thh the CB F It e M/s Ram%w Indus;mcs Thc

':s%sﬁd‘jm the 1sMBio-Nfga1&;§§ Waste

p i |;"' 45§

!'a.q,\

_c?Emmcndezi“ that_ %\? Rambow

“"ﬁ N

N'd

'15211 lodical Laborator@zB&D Insntunons -and. ‘other

. sttnct and szxanagaram sttnct They do not have |
| N .

1-0 000 bcds . ’A

y 'I'hcrcfore, wc are of the view that gmdclmes rehc&

upon do not guarahtee that.a plant set up for bm medlcal

waste trcatmcnt wxll always cover 10 ,000 bcds No such

guarantee was gwen at the mitla.l stage when the plant

NGT passed an s

Andhra Pradesh PoIlution Control Board that the|

clearly mentxoned that there are 456 1 no. of‘%“ 10t tied |

o : L
Inﬁ?gﬁw‘_@ should cove q.xlll}the Cli s,s%l’?& Vctennary .
. Hosp:tals/Veteﬁ Irxstxtuﬁomh I«'r Animal Houses/

\

"



g
) [

-
“ .
was set up by the Appellant. _
“'g's"" Accordingly we do not find any grouad of Interfere In
* . o . . l ® ' .
M’ 11, 1 it. o \ . . [ )
2018 e '
' The Appeal No. 110 of 2018 is dismissed.
=5 ", - . ‘
R -
' (Adarsh Kumar Goel)
N ' '

fDr Satyavs{a:n Sm byal)

Lk 07 2018

‘l
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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
Application No.118 of 2017 (SZ)

In the matter of

Kommana Lakshmi Bala Gangs A
Jagannaikulapalem
East Godavari Dist
Andhra Pradesh

1.The Stat (M\ra Pradesh &

Rep. Vi tstCNBftSJecrelary - "
Se?retaﬂ:ly aavathi ST SR

igg Pra sh a

2. TheA Pradesh $tate Pollution Control
Rep. by Member &er tary *" A
fv@t gl;f;*Hyd bad 7

3 \Th J ﬁﬁlef Envannmental Enginger i
% sh State Pollution Control Board

0 al ic8;Hyderabad

Ev"‘“ 0 e
% %rmntal Engmqu
gloné

sh State Pollution Gontrol Board
mada East{"Godavan Dist

5. Mls@pava EeR ana € en

Rep bysitsiMapagin Rq‘[tne
Y. Papa Rgp%gdaﬁﬁwa_ﬁw
Andhira

Hon'ble Shri Justlce Dr. P. Jyothlmanl Jud|C|al Member |
Hon'ble Shri P.S.Rao, Expert Member

---------------
-------------------
S,

--------
e T I P
----------




©®, &

Whether judgment is allowed to be published on the Internet .. Yas/No

Whaether judgment Is to be published in the All India NGT Reporter .. Yes/No

We have heard the leamed counsel appearing for the applkant as

VEiak
The application seeks f%{g tFnre '

',ﬁ&

mmory i0

aste. Tregtment§Facilities in opeié‘auo a pote tial

-élf the productlon and”th ﬂ]e need*for’estabhg'lj t gfé

o'MedncaI Wast reatm,en acilities in the:State fof

0 dhrg Pradqf.p.,h I:é‘ady,framed

] \ B &
, osgfg h,’_ﬁjo*Medlcal;;WasterBeatment
L

to,st, te'thamggggngttpgzsgmef & State Pollution

3 o IV ~,?-
Control Board can always'have ifs \@fh/nes‘
3. In such view of the matter, it is always open to the State Pollution

Control Board to approach this Tribunal challenging the same.

4. In view of the same, we dispose of the application with a direction to

the Board to strictly follow its own guidelines and the guidelines framed by



@

the Central Pollution Control Board In accordance with the Blo Medical
Waste Management Rules, 2016 In respect of the installation and operation
of the Common Bio Medical Waste Treatment Facilities In the State of

Andhra Pradesh,

Justice Dr.P.Jyothimani
Judicial Member



BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
SOUTHERN zQNE, AT CHENNAI

APPEAL No. 80 of 2021

Between:

M/s. A.P.Environ Technologies Rep, by Mr.T.Anil Kumar
... Appellant
AND

The Union of India Rep. By its Secretary, Minstry of Environment, Forest,
and Climate Change and others .... Respondents

I/We M/s. Y.J.Multi Clave,Sy.No.7/1,8/1, Tana annavaram,Tellabadu Village,
Nuzendl Mandal, Guntur District,Andhra Pradesh Rep. By its Proprietor
Y.Srirama Murthy the undersigned /RESPONDENT NO.6 in the above Appeal
do hereby appoint and retain

V.B.SUBRAHMANYAM - AP/2455/1995

Advocates of the High Court, to appear for ME/US in the above Appeal /
Petition and to conduct and prosecute or defend the same and all
proceedings that may be taken in respect of any application connected with
the same or any decree or order passad therein, including all applications for
return of documents or the receipt of any moneys that may be payable to
me/us in the said Appeal/Petition and also to appear in all applications under
Clause XV of the Letters Patent and in all applications for review and for
leave to the Supreme Court of India and in all applications for review of
Judgment.

¥

I certify that the contents of this Vakalath were read out and explained
in Telugu / English in my presence to the executants who appeared perfectly
to understand the same and made his/her/their signatures or marks in my
presence,

Executed before me on this the _ztg_day of _Iamaﬁj_, 2022
(o

Advocaté, Hyderabad
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@0 mnan'n;n:z:‘nn
Wod D fdnedollih oo |

S.R.No.

BEFORE THE HON'BLE NATIONAL
GREEN TRIBUNAL, SOUTHER ZONE,
AT CHENNAI

APPEALNO. 80 OF 2021

VAKALATH

ACCEPTED :

Jcopled

Appellant
Counsel for Petitioner
Respondent-6

Date : _g9.0/.9094

~ Appellant
Counsel for Petitioner
Respondent-6

Address for service of the said
Advocate is :

V.B.SUBRAHMANYAM -
AP/2455/1995

ADVOCATE,

GROUNDFLOOR, 2-2-186/53,

TRIMURTHY, NILAYMA,

RAMAKRISHNA NAGAR,

BAGH AMBERPET,

HYDERABAD - 500 013,

CELL NO.9494497844



